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LOK SABHA DEBATES

LOK SABHA

Tuesday, November 22, 1983/ Agrahayana 1,
1905 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Implementation of September Agreement
with Coal Miners’ Organisations

o
¥102. SHRIMATI PRAMILA
DANDAVATE :
SHRI MOHAMMED ISMAIL:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government had failed
to implement the September agreement
with the coal miners’ organisations so far
as Rs. 12 special allowance is concerned;

(b) if so, the reasons for such failure;

(¢) whether Government have now
decided to implement the agreement as
was arrived in September;

(d) if so, since when; and
(¢) if not, the reasons for the same ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) No, Sir,

(b) Does not arise.

(© to (¢) The Third National Coal
Wage Agreement (NCWA-III) has been
signed on 11-11-83 by the representatives
of the Management and the workers.
This Agreement includes payment of
Rs, 12/- as a ‘special incentive’ allowance
per month per worker. All the benefits
under the agreement would take effect
from 1-1-1983.

siwat sfaar deaq - Tge AREy
T & AT 2 fF &7 w3 gara qer
a7 q9 J7 TE AT 91, IAH AT ATTA
THtHE F7F 12 w0 gAfer AwE A
HAT /AT 21

Wi WA (st dte fow www) -
ATTH FATA FT A9Z T TEN gAT &

sitaat sfaer dead @ 2] THE AW
AN FIH 7 ATE AAZA FT AX FY
qT J{L FT 2 | AfFA FAT A7 @
a2 fF go0 AT ST "ITAF Yo
ﬁoiﬂ'ot{ﬁ’o%%, IaFr fgwa &
g ¥ fAFEr v 2 T IAFr qer
a1 2 f g fa %1 qoigd o wdT #
FHFTIT | FAA AT (@) wEA @
fF 17 wrgAd wEdET wow i
¥ 7 FUT 37 941G AT FIFT Fra
fafade 7 wdise wve @@ faar &,
gafan qaredt H9T A g ?

sitadt afesr dead 0 § gg Fgar
gt g & oF oA ¥ am
wagdl & f9g @7 7Y #3w v @
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g, Ttz FT 7 § Wi gAY AW A
Y FIF UF gATT aFA 1 A5 faA
F1 AW F2 FT 73 § |1 98 A FAUE,
faaw wifagee oz 7 27 &7 awE A
HI9T qqEET &7 2 I A1 gl H O
uF a1 417 qgdd A1 arfaq &7 Af9
FifF IOF UTAREAT TS TEAT |
THE [T ATF FT A7 AT T Fq6ET
Faraqrag z ! @ & quAr
R |

SHRI P. SHIV SHANKAR : Though,
of course, both the questions that have
been raised do not arise out of this ques-
tion that has been posed here but I would
like to bring to the notice of the Hon.
Member that 1 was discussing this issue
with the Chairman, Coal India.

It is true that in some cases some of
the workers had stopped work without
any reason and some wages were cut,
according to law, in order to discipline
the workers.

1 have also made a request to the
workers that when we have increased the
wage bill by more than Rs. 200 crores a
year, they should also give the return to
the nation.

If there is no discipline, the production
which is already badly affected will fur-
ther detériorate and, I am sure, the
House will support me when I say that
there should be an element of discipline
amongst the workers. While we are
prepared to help the workers to the extent
that we can, there should also be dis-
cipline on the prodiiction line of their
working so that the nation thrives. At
the cost of the nation, nobody should be
allowed to indulge in activities which
create problems.

It is precisely in this background that
action has béen taken.

I am not bothered whether it is legal

or illegal. That is a differenit question.
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Though I can say that it is legal, but
legality apart, this action has been taken
only to discipline the workers.

I would beseech the Hon. Members to
support the Department on this aspect
because we have got to got the best out of
them. Many of you are aware as to how
the working is going on in the coal
mines. We must take care of them.
This is our obligation. But still they
must also give their best. They cannot
play with the nation.

It is in this contex that action has been
taken.

On the question of provident fund, 1
am not actually aware. But the question
of provident fund does not arise from this
question. As Isaidl am not aware
whether the penalty has been imposed.

1 will certainly look into it as to what
has been done because if it has unduly
been done, certainly I will see that the
workers get their due. 1 am not sure
about it because this question has been
raised for the first time though it does not
arise out of this question that has been
posed here.

sftedt afeen dead - g® @ & A
geqars fzar a1, #9399 ofra #
geefezaa fm a1 w73 & fan s
FIW IZM0 F, IAFT WAL HIT FAT
AN F AT AAFHT AT AR | AqTHT-
"IN 7 F7% qg0 &7 Arfgo | Ao
qar 2 f& 1974 & ot T@F aFF ©=2E
QT AT 4, IAFKT AT A4 & 41X
IR avar frar ar fF gw &9 &4 |
oy fafaeey T wgr ot 5 65 FOT
FT ATAT FOT AT awa F qganT
FYANE T 126 F712 FT ATAF 1977-78
§ a F1 gm0 F qOF IF
AAT F FEAT J_AT g fF 7T W
TISFIT AT AT 2 A1 IHE & 1Y

fafredea w@r=ge & & =fRy.
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WA qraaT & oo 9w I A H
drm @ifto | ofes aerfEw @
aga # geeedta & | 3AE fqg AmAe
¥ qrfeet a7 77 & fau s IAw
sfafafaqi & ara § Jz% FB FIW
o1 & foo @ @ & a1 ?

To GARIVAR FATH wa fewmr &
78 & At s fawrr &1 q@ & agl

g

SHRI P. SHIV SHANKER : 1t is an
unfortunate reflection on Mrs. Dandavate
which she does not deserve.

wegs wEEg o A A1TF HT dTF
qgar G & wed A war g #
SIGAT qIEA 1 Fg 37 |

SHRI P. SHIV SHANKAR : Of
course, 1 am not aware of the profit made
by the Railways in 1977-78 as the hon.
Member has said. But, if it is so, Prof.
Dandavate does deserve all congratula-
tions, not Mrs. Dandavate in any case.

SHRIMATI PRAMILA DANDA-
VATE : Definitely.

SHRI P. SHIV SHANKAR : On the
question that she had raised with refe-
rence to a national wage policy in the
public sector, in fact I have taken it up
with the Finance Minister and the Finance
Minister seems to partly agree. Of
course, it has not been finalised. I had
myself taken it up after we had gone in-
to some difficulty in some sectors, that
there should be a National Committee
which should go into the wage policy of
the public sector undertakings and take
a decision in consultation with the workers
and having regard to the larger interests;
that is, whenever there has to be an
increase, instead of cach management sitt-
ing and discusing with the workers
and comjng to some conclusions, a
proper committee or a commission, what-
ever one would like to say, could be
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constituted. This was the idea I had
already thrown to the Finance "Minister.
The Finance Minister said that he will
think over it. It is a matter of policy
and a decision has to be taken. She has
asked whether the mind of the Govern-
ment is working on that. 1 would say
that it is in the embryonic stage.

SHRI1 INDRAJIT GUPTA : Obvious-
ly this question was tabled according te
our rules before this coal agreement has
been finalised. Now, of course, we are
all very happy that this agreement has
been finalised without any further hitch.
But I would like to ask the hon. Minister
that while we all appreciate his view
which he has just expressed that there
should be a better discipline in the work-
ing of the coal industry and the perfor-
mance of the industry should be more
commensurate with the improved condi-
tions which have been given here by the
agreement, he has not said anything about
all the other factors which are responsible
for indiscipline in this very vital industry.
They are taking measures, he said, against
the workers. Over one thousand wor-
kers are being dismissed in BCCL and by
the way, 8 days’ wages are being deducted
for one day’s absence. For one day’s
absence from work eight days’ wages are
being deducted. But I am not bothered
about that just now ; we will fight that
out. But what are you doing . te bring
discipline into the other sectors of the
industry without which your performance
will never improve ? What about the
managements which are colluding with all
those contractors ? What about the
Mafia gangs which are known to be
operating in the coal mines, especially
in Bihar, where the BCCL mines are
located ? What about all the corruption
which is going on there ? What about
the neglect of safety provisions which is
leading to numerous accidents in which
these very workers are being killed losing
their lives ? So, instead of telling us
something about that, he is only telling
us about the disciplinary measures taken
about the workers, as if they are the only
people responsible.

SHRI P. SHIV SHANKAR : I am
sorry. I answered the question that was
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specially raised by Mrs. Dandavate with
reference to the workers though, of
course, I prefaced my answer by saying
that the question does not arise and the
supplementary does not arise out of the
main question itself. I may submit for
the knowledge of the hon. Member, I am
only sorry that he says that he will sepa-
rately deal on the question of the action
that we have taken. I would certainly
regret if he creates indiscipline so that
ultimately the nation has to suffer because
of production going down and because
of the problems that might be created.
I would appeal to him not to take this
posture ; on the contrary, to co-operate
with the Government so that the produc-
tion in the country goes up and the
national economy becomes better.

SHRI INDRAJIT GUPTA: Co-
operation is a two-way traffic.

SHRI P. SHIV SHANKAR : I have
taken it seriously because I always felt
that he is a serious person. When he has
said something, I have not been able to
digest it that he has said it in a light-
hearted manner. That is why I am
making an open appeal to you. I know
that your Union is one of the very strong
unions. Well, if the nation has to be
jeopardised, I leave it to you to judge.

Let us, therefore, take some action. I
must say that there are Mafia gangs
working and the management is colluding
and I have said this myself that what best
we could do, we are doing. I assure you
that whenever anyone brings—one of the
friends of Mr. Gupta who happens to be
my friend also in the other House brings
certain legitimate facts to our notice, we
have taken instantenous action. There-
fore, it is not as though we are siding
with one side and not siding with the
other. The national perspective has got
to be kept in view whether it is from the
management side or from the side of the
Mafia gang or anybody, I assure the hon,
Members that nobody would be spared
when it comes to the question of the
national interest.

SHRI SAMAR MUKHERIJEE : Sir,
in the name of discipline and in the name
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of increase in production, now what is
started is mass victimisation of the wor-
kers. Sir, yesterday I was in Ranchi and
I have come back only yesterday evening.
I was in the colliery area day before
yesterday and I addressed a public meet-
ing there. In Singrauli, 1100 workers
have been dismissed and there have been
several charge sheets. There has been
break in services. Already threat has been
issued by the Chairman that those days
have gone when you were free to go on
struggle, strikes and all these things. I
draw attention to this. [ have brought
a copy of a circular issued that those who
are either regular absentees or late-comers
starting from 1973, their history sheet is
being prepared and they have been served
with the warnings that if they come late,
their services would be terminated. That
is creating an atmosphere of terror. It
is bound to be counter-productive. The
workers are also thinking of another
round of strikes against the Chairman’s
action. That is why [ am bringing this
to your notice. I am asking whether you
have received a copy of the memorandum
submitted by the Officers’ Association
in this very month wherein they have
raised this question alse. They are also
now thinking of going on strike actions.
That is because the officers have been
asked to assure a 2/1-2% increase in the
production, otherwise they will be sacked
or they will be transferred. The atmos-
phere that is being created is very un-
helpful for the increase in production.
This is a very serious thing. Therefore,
I draw your attention to this. I want to
know whether you will enquire into this
as to whether this is happening or not
and whether you are prepared to talk
with all the Union Leaders on how this
atmosphere could be changed. We are
also interested in the increase in produc-
tion but we want that it should be on the
basis of cooperation of the workers. After
such an agreement, if this atmosphere is
not created and if the reverse [atmosphere
is created, then the results will be just
counterproductive.
.

SHRI P. SHIV SHANKAR : Ifitis a
case of terrorism or victimisation to the
workers, I can assure the House that I
shall certainly intervene. But, if there is
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any such case, 1 would certainly assure
the House that we will see to it that
that type of victimisation or terrorism is
stopped. But, for once at least, Shri
Mukherjee has spoken about the Officers’
Association. Many an officer, I must
submit, have developed vested interests.
1 have myself looked into it. These Offi-
cers’ Association had been creating the
problem because of the vested interests
that they have developed over the years.
When once we have started transferring
them from one place to the other, they
start creating the problem. They have
even threatened to the extent of saying
that they would go on strike. Well, we
have stood the ground. In fact I notice
that many an officer is sitting at one
place for twenty years and, if I take
action, be it in the Petroleum Department
or be it in the Coal Department, these
things start coming in the newspapers
that T am upsetting the apple-cart.  This
is how things started coming out. But
inspite of that I would like to submit
that if there is any motivation either on
my part or on the part of the Coal India
Ltd., I would not mind making a clean
breast of myself before this House. Sir,
if it is in the larger interest of the nation
that we have got to unsettle some persons
who have become vested interests and are
creating problems, I would beseech of the
House to support us. If there is any case
of victimisation and terrorism be it of an
officer or of a worker, I assure the House
that we will see to it that such a thing
does not take place because primarily it
will creat problems for the production
and the national interest would be jeopar-
dised. There is no question of personal
approach in these matter. One has got
to solve these problems in the larger
context of the things but if it is a ques-
tion of discipline and making the efforts
for better production, I would request
that the House should support me.

Infiltration of Defective L.P.G, Cylinders
into Indian Oil Corporation Refinery
at Baroda

*103. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of
ENERGY be pleased to state :

(a) whether his attention has been
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drawn to the news item in the Indian
Express of 1 September, 1983 about the
alleged infiltration of a large number of
unauthorised, defective L.P.G. cylinders
into the oil refinery of the Indian Oil
Corporation at Baroda ; and

(b) if so, what steps have been taken
by Government to totally stop smuggling
of such spurious cylinders, which are not
only susceptible to leakage but also pose
a serious threat to the Refinery complex,
along with regular ones for refilling at
the bottling plant ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
Yes, Sir.

(b) To check injection of spurious
cylinders in the distribution system, con-
stant vigilance and inspections are carried
out at various points. At the bottling
plant, cylinders are checked before and
after filling in order to ensure their
genuineness. - In  addition, regular in-
spection of distributors  godowns are
carried by the field officers of the oil
companies to identify presence of any
spurious cylinder.

SHRI SUSHIL BHATTACHARYA
Sir, rejected cylinders are weldad by un-
scrupulous business men and supplied
to the Indian Oil along with new ones.
The Minister has admitted that this prac-
tice is going on but unless a section of
officers and employees are in league with
the suppliers this practice cannot go on
for a long time. So, I would like to
know whether a section of officers and
employees are in league with suppliers of
fake cylinders ?

SHRI GARGI SHANKAR MISHRA :
I am sorry it is not so. Itis only be-
cause of the vigilance of our officers that
31 spurious cylinders could be found
within April 1983 to October, 1983 and,
therefore, how can I say that they are in
league ?

SHRI SUSHIL BHATTACHARYA ;
Sir, the general consumer suffers on ag<
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count of unusual delay in gas supply as
well as under-weight of gas cylinders.
Also may I know whether the Minister
is aware of the mal-practice of gas cylin-
ders being supplied to other parties for a
consideration or payment of something
extra for an early supply.

SHRI GARGI SHANKAR MISHRA :
This is quite a different question.

SHRI CHIRANJI LAL SHARMA :
May I know whether government is aware
of the fact that because of spurious cylin-
der and when there was leakage on
Diwali day five deaths ogcurrgd in one
family and some 18 persons were injured.
Will Government take action into such
instances to compensate those who met
this fate ?

SHRI GARGI SHANKAR MISHRA :
Sir, 1 have noted what Sharmaji had
said and if it is found that it is our
mistake then I will take necessary
steps.

SHRI BHIKU RAM JAIN : Sir, in
part (a) of the question it is said that a
news items has appeared alleging about
the infiltration of cylinders which were not
genuine, The system of manufacture of gas
cylinders is that one of the ISI man is
there in the premises. Unless the Inspec-
tor in the premises passes those cylinders,
they cannot be despatched to the refinery
or the oil company. They are marked
with Serial number, they are marked
with the name of the manufacture, they
are marked with the initial by the ins-
pector, then how did these cylinders
found a way inside the refinery in spite
of these precautions ?

SHRJ GARGI SHANKAR MISHRA :
We found 31 defective eylinders out of
these 20 lakh cylinders within this period.
So, out of the supply of those cylinders.
only 31 were found defective. Now, the
point how they were detected is because
they were detected, so they were
detected.

SHRI BHIKU RAM JAIN : Sir, it
is not the point that out of 20 lakhs
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only 31 cylinders were spurious. The
point is how these cylinders could go
into the system. One spurious cylinder
can take the life of many people. It is
not the question of only 31 cylinders
were found spurious out these numbers.
(Interruptions).

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, I draw your attention to
a serious matter. Here even lives are
involved and the hon. Minister has taken
this question very light-heartedly.  Sir,
you ask the hon. Minister to be serious
enough in answering such questions.

SHRI K. MAYATHEVAR : Sir, in
Madras also, there were such cases. There
were leakages in gas cylinders. More-
over, the consumers are supplied with
three-fourth quantity of gas in the cylin-
ders. The hon. Minister is answering
this question in a very light-hearted
manner. It affects every family. It is
very bad.

THE MINISTER OF ENERGY (SHRI1
P. SHIV SHANKAR) : Sir, we are
aware of the complaints that the Hon.
Members are making. Not that we are
not aware of the complaints. Actually
the question that was asked by Mr. Jain
is not withstanding the fact that the ISI
man is there, how is it that these spurious
cylinders have crept into the process ?
It is not at the manufacturing stage that
these spurious cylinders were found. But
the cylinders when they came to the
bottling plant for the purposes of getting
them bottled so that again they can be
issued and in process they could go to
the distributors and then to the con-
sumers, So at the bottling plant that
these spurious cylinders were found. At
that stage they found that 31 cylinders
were spurious. It is not at the stage of
the manufacturing. At the manufacturing
stage, the ISI man is there. This is what
1 wanted to explain.

Transmission Lines for National Grid

*105. SHRI M.V. CHANDRASHE-
KHARA MURTHY : Will the Minister
of ENERGY be pleased to state :
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(a) whether transmission lnes for
transfer of electricity generated by the
State Electricity Boards and Central
Sector Power Stations to the proposed
national grid may be laid only by a
Central agency ,

(b) if so, whether the Union Govern-
ment have entrusted the National Ther-
mal Power Corporation with the responsi-
bility of laying about 10,(00 circuit kilo-
metres of 400 kv. lines for the national
grid which will link most of the super
thermal power stations being set up by
the Corporation ;

(¢) whether the NTPC has received
a World Bank loan of 250.7 million
dollars for the national transmission
grid ; and

(d) if so, whether the Department of
Power had been holding discussions with
the Ministry of Finance regarding the
funding of the Central Power Transmis-
sion Project ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a)to(d) A
Statement is laid on the .Table of the
House.

Statement

(a) No, Sir. The transmission lines
required for the evacuation of power
from the Central Power Generating Sta-
tions are being laid by the Central Orga-
nisations such as the National Thermal
Power Corporation, the National, Hydro-
eléctric Power Corporation, the North-
Bastern Electric Power Corporation, the
Neyveli Lignite Corporation, €tc., where-
as the transmission lines associated with
the generating statiors of the State Elec-
tricity Boards are being laid by the
Boards concermed, The national grid is
ah evolutionhary concept to be achieved by
the inter-connected and integrated opera-
tion of both the Central Sector arid State
Sectog lines.

(b) THe National Thermal Power
Corporation is at preserit engaged in
constructing 8,761 cet. kms. of 400 KV
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transmission lines associated with their
Super Thermal Power Stations at Sing-
rauli, Korba, Ramagundam, Farakka
and Vindhyachal, In addition, construc-
tion of 1,660, cct. kms. of 400 KV lines
under the Central Transmission Project-I
is also proposed to -be entrusted to the
Corporation. The project, when com-
pleted, will link all above mentioned
NTPC Power Stations to each other ex-
cept Farakka Super Thermal Power
Station.

(¢) An agreement  between  the
Government of India and the World
Bank and a Subsidiary Loan Agreement
between the Government of India (De-
partment of Power) and the National
Thermal Power Corporation have been
signed under which the NTPC is
to be provided a loan amount of U.S.
$250.7 million.

(d) The Central Power Transmission
Project-1 is phased for completion in 1988-
89 and as such the Planning Commission
has provided a small amount of Rs. one
crore for the project during the current
year 1983-84.

SHRI M, V, CHANDRASHEKHARA
MURTHY : 1 am very glad that the
Government of India has entered into an
agreement with the World Bank for a
loan of $ 250 million for the construction
of transmission lines. In view of this
I would like to know from the hon,
Minister whether this amount will be
utilised to complete the on-going projects
or to take up any new projects in the
country,

SHRI P, SHIV SHANKAR : This
amount of § 250.7 million that we are
taking from the World Bank is for the
purposes of constructing the transmission
lines, This amount is meant for the
construction of transmission systems
under the Central Transmission Pro-
jects-I, This amount would be utilised
for the transmission lines of 460 circuit
Kms. from Ramagundam to Managur,
320 circuit Kms from Managur to Vijay-
awada, 305 circuit Kms, from Vijayawada
to Nellore, 245 cct. kms. Nellore-Red
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Hills; 316 cct, kms. Ramagundam Chand-
rapore and 14 cct. kms. Vindyachal-Sing-
rauli. These are the projects which have
to be taken up with the loan amount of
US $ 250 million taken from the World
Bank.

SHRI M. V. CHANDRASHEKHARA
MURTHY : What steps do the Govern-

ment propose to take to meet the acute’

shortage of power at least during the
7th Plan ?

Secondly, is it a fact that 109 of the
total production of power in the country
is lost by defective transmission lines.

Sir, the State of Karnataka is Parti-
cularly suffering from acute shortage of
power and recently, the authorities con-
cerned have imposed a 509 power cut,
and because of that the industrial pro-
duction is suffering, I would request the
hon. Minister to intervene and to im-
press upon the neighbouring States,
Maharashtra, Kerala and Andhra Pradesh
to help Karnataka to meet the situation.

SHRI P. SHIV SHANKAR : I must
submit that the various Parts of question
raised by my hon. friend may not arise
as a supplementary from the main
question,

~ SHRI M. V. CHANDRASHEKHARA
MURTHY ; Please do not be tech-
nical.

SHRI P. SHIV SHANKAR : It is
not a question of being technical. You
are asking about 7th Plan ; what has to
be done. That does not arise out of the
main question at all, and you do not
expect me to answer this question
offhand. ‘What we are  going
to do, what decisions are going to be
taken, many things are still in ambivalent
stage. Discussions are going on and
things have yet to be finalised. The
question is about the losses in transmis-
sion lines, and from that you are pro-
ceeding to the 7th Plan. That is what |

am saying.
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The hon. Member has said that 10%
losses are due to defective transmission
lines etc. 1 must thank him for being a
little concessional in the figure. Let me
submit that the overall figure is about
22-239/. This is because of the pilferage
and so on and so forth. This is stupen-
dous ; I agree. In fact, we have been
taking various steps for the purpose of
checkmating the losses in the transmission
and distribution of electricity,

As regards the power cut in Karnataka
and my requesting the various States, I
have noted ; on that I cannot say any-
thing,

SHRI M. RAM GOPAL REDDY :
The transmission losses, as stated by the
hon. Minister are 22-23%,. Only if we
save these losses, many of the schemes
may not be necessary. I want to know,
how the Minister is going to control this.
Now, in Andhra Pradesh, the Chief
Minister has reduced budgetary alloca-
tions for Srisailam project and the project
is not going to be completed on time. If
this project was completed, power to the
extent of Rs, 400 crores would be avail-
able for sale to the other States. I
would like to know, whether he is going
to advise the Chief Minister of Andhra
Pradesh to complete this project early.

SHRI P, SHIV SHANKAR : Re-
garding transmission losses and the
measures required to be taken for check-
ing that, I have said about that previously
also. We have been advising the State
Electricity Boards for close monitoring of
the transmission systems, Various mea-
sures have been suggested by the Central
Electricity Board and my Ministry, We
have been impressing on the State Elec-
tricity Boards to take effective steps in
this direction. But the human ingenuity
being what it is, notwithstanding the steps
that are taken, we have not been able to
succeed in our efforts, Notwithstanding
that, the State Electricity Boards are
impressed from time to time of the yarious
measures that should be taken for close
monitoring of the entire system so that
the distribution losses are minimised, In
regard to the other question as to the
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Andhra Project, which the Hon. Member
has referred, I would rather re-
quest him to write to the Chief Minister

directly.

SHRI E. BALANANDAN : Sir, the
Hon. Minister has made a reference about
the power losses, I would say that it is
due to sub-standard conductors used.
That is, the wiresused are substandard
so that the losses are heavy.

I would also say that pilferage of the
electricity is also there, Will the Govern-
ment take steps to stop pilfering of elec-
tricity by many agencies so that the
power losses can be reduced ?

SHRI P. SHIV SHANKAR : Sir, the
Hon. Member wanted to ask whether
action would be taken against pilferage
so that the losses would be minimised.
I agree with him that enough action is
not being taken. The State Electricity
Boards are also advised to take action.
I don’t deny the fact that in a large num-
ber of cases even the authorities are also
involved in aiding and abetting the pilfe-
rages. In fact, we have been trying to
tell the State Electricity Boards to take
stringent actions against such authorities,
who are found to be in collusion with the
industrialists or others, who are trying to
pilfer.  Ultimately it depends on how
much action we take in all earnestness.
If action is not taken, nothing will hap-
pen. But as far as the Central Govern-
ment is concerned and as far as the
Central Electricity Authority is concer-
ned, I may inform, we have been impres-
sing upon all the State Electricity Boards
to take strong action in this regard.

Growth rate target in respect of
Bulk Drugs

*107. SHRI RAJESH KUMAR
SINGH : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) whether it is a fact that the ear-

* lier growth rate target of 24 per cent in
respect of bulk drugs and 16 per cent for
formulations during the Sixth Plan period
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has been brought down to 10 per cent
and 15 per cent respectively ;

(b) if so, the reasons therefor ; and

(c) to what extent the gap between
the demand and indigenous production is
likely to be widened and the extent to
which the imports of bulk drugs .are
likely to rise to meet the demand as a
result of fall in the anticipated produc-
tion 7

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(a) to (¢) A Statement is laid on the
Table of the House.

Statement

(a) and (b) The Sixth Plan Demand
target for various bulk drugs and formu-
lations were anticipated on the basis of
projected growth rates. On the basis of
the individual demand estimates, the
1984-85 requirement of bulk drug was
placed at Rs. 815 crores (inclusive of
Rs. 150 crores of imports) and of for-
mulations at Rs. 2450 crores. In the
light of actual consumption during the
last three years some of these projections
are found to be overpitched while some
others are under pitched.

In the mid-term review Planning Com-
mission had revised the 1984-85 produc-
tion requirement for bulk drugs to Rs.
500 crores and formulations to Rs. 1950
crores.

(c) Percentage of the value of im-
ports to the value of formulations pro-
duced has been more or less constant for
the past few years. The increase in the
production of bulk drugs and formula-
tions has kept pace with the increasing
demand. Had there been no increase in
the production of bulk drugs and formu-
lations imports would have been very
much higher.

sit T gAR fag o wsae wgey
AR ogF aA TG Far o & qop
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sie & srgifaa searEd § & e
& gfeomegss g0 F1 QU FE &
farn fraat arn & % wama § afg
gAY meaaar 27 T g
g F1% I TEN faAr & T AT
Fg FT aara w7 77

«The increase in the production of bulk
drugs and formulations has kept pace with
the increasing demand. Had there been
no increase in the production of bulk
drugs and formulations, imports would

have been very much higher.”

¥ g3 F1 IAT Al IeiT f2ar F1 A8
&3 qar a1 fx sng fraar vz #3T
B9 QIAAT & A7ATd qod  AMGHl q4qGr
Y AqH F IATEA 7 97 fAaifa
24 T4T |6 T 1 Ifz F1 T@wT
10 &YT 15 yfqza &< faarmar 2 ar
gqFT Fa1 frsez gnm ! OHoH9R
qreqyw ¥ =9 G3T &1 TZ ATAFRTI T
a1 AEar g fs arzea wfefaq oy
Zmrzfan, ofafafas, ssra=e-
frr 0T e TgwT wfefaw & saay
FUI QT W H 2 | T ATe-ATY faE-
fow &1 g aF =Y 2, 8182
SIET SHHT JETT 14 TT 97 IF §2-83
H qTHT 12 29 §1 @ TAT TH gFIT
& ITY WY 2 TT FT FUT F AE |

weqy REAF AT FAT FIfI00

sit viwm g fgg . & wEE &
FXRIE & 198081 & smwe g
FO5 F1 a1q19 oA m¥T go-g3 H
141 F9IT &7 srara fwar a1 a7 oy
geqreAT 2 R osma T s sfus
ZATAT FT F1ATT FT FAfF 37§ 9%
JOIEAH AT FH FIA AT W@ E
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T YT FIT TART IW H FATHT FT I9-
AT 97 AT AE g7 7

SHRI R.C. RATH : The hon. Mem-
ber’s point and the questions have been
fully replied to in my statement. About
the shortage of drugs which the hon.
Member has mentioned shortages have
been there for brand names. There has
not been any actual shortage. (/nerruption)
Shortages have been of a local nature.
As and when things are brought to the
notice of my Ministry, wec have been
taking steps to ensure that medicines are
made available there.

The hon, Member has mentioned about
import of drugs. Import is there, but
indigenous production is also increasing.
(interruptions)

weqe Wgiew | 4z arF faegd a|q
21 AR AT ATT AR ¢ | AT 2ISH
#Y FEEE 799 dfsn | afz am
FIAT F AT ATET TIEF Fifo0

If you want to talk, go out and talk.
Let the Members have their say here. 1
say this also to this part of the House :
Will you take care that you don't disturb
the proceedings of the House ? It is very
bad. I don’t like it. Go outside and
have a talk in the lobbies.

SHRI R.C. RATH : The indigenous
production has considerably improved;
and so also the import., The cause of
import in most cases has been the intro-
duction of never drugs, and the relatively
cheaper cost of those drugs. That is why
those drugs are being imported.

If you look at the import figures, they
have almost remained constant, and in
proportion to the production figures of
the country. More indigenous produc-
tion has come up ; and consumption has
increased. But import is also there be-
cause of the introduction of newer drugs.
No country could be self-sufficient in

drugs, because in every respect, there is
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research and development and new drugs
are’ coming up.

st eI gwe fag o S aew §
g, 37 & gurdr e 71 fafasd g5
37 9T Hifqz< FTA & 1 Faf® 200
T & | 1982-83 ¥ 325 T o T
Areeqz 91,  wafF  HTH AT
1150 AT ®o & FAT
What is the quantum of licensed drugs
capability in the country, including licen-
sed capacity of all the undertakings in the
country under the Ministries ?

T GFIT A1 TART ATITGZ FRA, A
Fq1 ATH T A TEIT F QAU FT
qroat ?

SHRI R.C. RATH : The scope of the

Question does not cover this. If he gives

me a specific notice, I would be able to
supply all the information to him,

(Interruptions)
sit T @ gA fag @ weAE S
AT g3 &1 J479 A2l H147 |

weqer wEtE © AT A AT
difwe | s weaEa g faar 2 fF
q qI =T T AT

ot S W FAIT fag - wAE S,
HI 937 41, (|Eana)...

weqw Wglew . AT IAF fa@Ewt
g @ifs

st qwm A fag o AT S
TR §2 7 2... (|aum) ...

HEqH REEU ;I QI AGN & |

st v gwe fag o @A Al
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arAAE FAY St 1 wEww FAT ATMYY

fir 3 Y wrawIwAT & ware feeAr
g1 & 9 frgar Searea A8 @ @0
21 ... (swawm )

SHRI R.C. RATH : 1 may be permit-
ted to speak. I have the figures. The
whole thrust of the hon. Member’s ques-

tion is about licensing and about indivi-
dual companies. ([n[crrup{jon) If he is
interested to know those details, I can
give them to him, only if he gives me
notice. If 'he wants to know production
figtites, the first 6th Plan appraisal...

weqe WEIEy ¢ W19 SAFT fam w1
g @ifaw | mw 2fae 9v @ ffag

st T W g fag . AT, W
9 w19 w0z &1 T4t gArS F7 Ao

Heqe WEYRY ;. AITEH[ AT AT )
HIq AT F AT FT AAT | AT &Y
ageet A grar &7 AT | Fr% frwwa
agt g feaswaa 1 #1E fa=ar a1 aa
a8 2 1 &% wa Fifao )

iy wew AT wiEar 99 qar &
seas mgraa « fasga aar &
TR 2 |
FRATIT WIT W FT g0 Ao
Fro & rgAn
*108. =it fasrar A AT : F4T g_TT
ot qg TATT F1 FIT FLT 5 -

(F) T HGIAUT F TRIGT HT
werar st fre foe 3o & wpw qady
F q1g qHo 2o o UG I3 & ;

(@) 7t =7 faat 1 svnfos ofy
A & A gfee ¥ R Ay &
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A1 TFo o o g FITA F AW
# o€ g o g €

() afe g, @1 X T @ a9
¥ o g FAT FAAME F1 & ; A

(v) wfaai st #9 a% 3} &
qgE AU F qF 0Fo o o FIA
sire fear soa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) Yes, Sir

(c) Plans have besn drawn up to link
Chandrapur and Bhandara District Head-
quarters with Nagpur Trunk Automatic
exchange.

(d) District Headquarters are being
given priority for providing STD facility.

Accordingly District Headquarters of
Chandrapur and Bhandara are expected
to be provided STD facilities during the
seventh Plan period.

Other towns of these districts will be
considered for STD facilities subsequently
in a phased manner.

it faem g AT gg aga g
Frard g fa @t ot 7 f5ar geraan
F1 THo Fo o A FIZF & FH ¥
svafaswar 7 & faq Fg1 g, afeq za
FEAE & U FH & fam
gag & fralo &1 am s
AT aq0E ¢ | A S Agar §ofw
T & | fFaar aug aa ?

g9 T qW &1 AT G q9
& € H HAA AT @ E | TEIX HIT
wogTyr fat & vy #/, star w4y
AYIRT 7 &9 & fan g, wfawfag
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a2 fres fad &, ¥ g7 foss foe
F1 g1 &1 gfaar 7 & fau aw@we
#1¢ fadrg graue &7 @ & 7 afz
TE FT WY Z a1 FA AE FT G 2
IRafrFT @ E A T AT E R ?
FRY AT woerwr faar fom &1 qar
& o9 qwy ga0A7 ¢, aga fowE @R
sfgwfaa foaer g9 & a9 F=0g a@r
FYT ST FILHTT g7 ATAEFTr 7
Fgrar 34 & fag % snfas =gfaaq
2 W@ &, afwq g=ve fawmwr zq foaa
#1 qT T F fau 1€ qzfaga g
AT ARS8 1 afg wrE FsAr 3w
FIT H AT F 975 2 a1 F41 I9 &1
ST qET & HIAA T@aq !

it fas gao qifew © Fgfada
afafasr & fres faar & grafd
FAT AT U0 o o Gfgfadr zar
— q A AAT-HAT AT F | THo
&ro @10 wfafadt & fax agr z'#-
Frerafed-rgaas giar arfge | F7=ge
T AU F1 ZA AWYT & SiteAr
1A 2 1 39 & f0m Fe2q7 § mizwag
TEAT & HEZFE FT T g€ g1 AT
Z 1 39 & o 93 wHEEeFT F 79
H FTEN TISH A1 2 | 28 avaeq §
WEIACZ G § A4 @y fa@r-ad
F1 Y, a7 gW F1 ag A< fasdr z
fasw arer @ ot sfeawwza gw 1 fae
& AT Jg (9T Sedt @ ST g Al
&1 €19 § F7HYT T FW FI qFA g,
afeq swoera foer & fag arer ergw
T qFHAT % |

sigi a% e gfean # fefegmmm &1
ST &7 qarw 2— F A9 1 F ford
H FEETET Sgar g— 396 fefegaem
# ¥ 140 fecgaey ¥ gw g Sfafad
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2y § | zfraude w1 e grer
1R 99 QT 3, WAL T AITHAA  AgAT
2 a1 gw ast ¥ F19 7 AT |

off fasre gerare : dar F o
Fg1 91— 37 3491 & fowzr faar g
F AT GERIT A1 ATF 9 F1 agfaad
T faat v dr g § 1 awr 9T &€
garmafaat & sqq sarr g faw
a2 f& 32 agfaad fas 2, afea
gaATe a1 UEt aga &1 fawrad e
gfmam & fawm &Y aww ¥ 3=
A 7 fAaT & F1707 F19 F7 H7
T aFAIE &1 W g | F@T 9T TAI-
FIA FT sgaeqr § wfq a9 &F fqu g
#q7 faare ®v @ & 7

st fawg oo aifem ;. g9 3T F
are # fady w7 4 a9 7 2, afeA
FEZFAF & FTH § (30 @1 2 | A
gz T A & FH T FIH 2127
AT, I & A1Z FEZFT FT F19 FE
gAT, WITFIAT 219X AT A1 qTAT 2
fam & grer amgT-gueAT AT & 39
ST KT ATST AT qFAT | Fgfagfar
sfeudza off g8 faq @ 2, for o
ot faawd 2 37 ¥7 eNE-Hg FIT AT
Frfarr FTT |

»it Tt TAt 0 AN wEERT q
qaar fr faaf &1 srza v when
T a9Y A1 ¢, § ATTAT AT §
Fa1 o1 Afear & 37 #1  wHo o
Fro ATIA F FreA #7 fawrx w@mw 2,
forg & st & fawrT &1 wwedT ag @
T AT weal A1 WY agrar fasar
oF gara § fae &7 § q@AT AT€AT
g— W9 & 9 s9ew &, At ¥ ow
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STg 97 qIAT 9% @A £ At a  syrar-
feai g fas &% oo & fawmr #1
wifas 3ftz & aga gva@ F@ &
FAT TIHIT 3T 92 F1E 9 sy ?
gq A & fasm 9T a% @ia ¢ oo
o & faamr #1 @9 F9 g @
g—®Kamar § &8 awr 3@ 9T
aeftaar & fa=re &7 & #1% 9%
A |

arnfrs gfez @ faa gz s st
&1 wrafawar 34 &1 @ F, 99 &
arnfas wfeat stz /a9 &1 oww
grafgEwar #41 71 29 &, fow & o9
T HTHEAT 93 1T AT9 AL-AT AIIA
T qE !

it fawa gro orfem © wregaT &9
987 & aq1a1 2 fF TFgTHE FT ZmR
qry FHT F | 39 F HAMGT gW 4 9gA
fefezaz Zeaares &1 wavdr §12 #ix
A9 §8 €22 gEFared A1 ol aET
fs &1 Jema Fdea § Iz F@T
arsr g Wit fefegge geFaneT & qrg-
g FET 1500 § FAT A1IA 2, I
AT KT UHo &o Flo & SIEAT
0ga & AT wgt A T F 2 fow g a7
a9 & At wfeat &1 aw w4,
q ST T T AT FT AT FAT W
g | o AT sfeRAr 00 FEw zw
FfacaAsE F@ e aad @
ot .87 VA FT gHo o Fo
EYES F qrT &

I AT WG T AGEH F a1 F
FE | AT FT AT G0 F Y F2-
T T A feeelt oz avwd, gt
NUEH 7 wEwana gfrEe aag
W AT RE W w91 wW F)
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Fferr Fear & a1 Witz w9 FE
¥ Fifer wzar &, 1 I@ W fedaw
F@& oftedz W] &1 gTE)-
59 g o 3@ oftaden feg @ @
Tz o1 S wfeqt § ar 912 vww g,
Fgl 9T 77 12T Ffow F™H qTAT F
ag o ot gaTr getfia @, I9
FdF g 7 A fau gw F s+
& gaUFA &1 q1aTe FIT A E

=it wret g i ;o A9 frAEe
ag & fv 3o #fedi ¥ am gwfag
TR AE A9 FIga ;IfE ITHT
argd w1 wfeal 7A@ fasan 2,
fo &1 a1z T 91 A9 &, T ITHT
Taar S99 &394 & fF & 9 @nEd
9T q1gT 2 | TT qIE q WAL TATET
& Faar Wé\f HE"?, a1 0o Yo Tro
arzAl #1 sratfiE gfer & £3 qgrad
TH 9T ATT FI TRAET F FrEA]
aifge o T F fau a9 w1 qfferdiz
Y sqgeql FE FAT ATfEU YT ST
gfawifear a1 fadfi-amg & ag Fmw
grar g, SAF! q1eq &1 FIE FEEAT
T TTHTT FL, TH &1 § Tq0T IOY
AT ST § ATEAT E |

sft fawra oao arfew @ afqawz &1
Sigl 9% HA1E g, gHIT dlo U0E o
FT 1 HGAA & AT ST GATU TF &7
gur e, 3§ ¥ qieew q1ge 9 qfqsrae
Fa ¥ aga feEw d Fgraar g W
Z'F &1 W 919 g1 2 AT Y TgAE
A 2, 99 & fa Far afrede &
aife za & A ga wifwardie & oF
faw 1T & WX 9T q I g A9,
&Y T | GETT A

PROF. N. G. RANGA : What is the
use ? It should be enforced.
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off fawg gae aifem @ TAEEHE
g9 & qIT IF FT THIGHT 7| TW
¥ gz gl o A IS 7 fedewmw
gATE, a8l TAT & 8 | SIIW F AW
97 feeelt ¥ oF 9T F1 afqqs &
zfrdz fear aar & st & S &1 gw
T e v fear @ o g9 a1 Mie
arersfie & 2 | sigt St o gwIT A
# Ut arg v} et €, agt /6N
9HET J@T § AR FIF URA  faar
HW%|

T.V. Relay Centre at Kottayam

*109. SHRI SKARIAH THOMAS :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there is any proposal
before his Ministry to set up a T.V.
relay centre at Kottayam (Kerala) ;

(b) if so, whether it will bc a high-
power transmitter; and

(c) by why time it is likely to be
completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT PAR-
LIAMENTARY AFFAIRS (SHRI HK L.
BHAGAT) : (a)to (c)There is no proposal
to set up a TV Relay Centre at Kotta-
yam. High Power TV Transmitter to be
installed at Cochin will provide TV
Service to Kottayam district also. The
TV Transmitter at Cochin is expected to
be commissioned before the end of the
VI Plan,

SHRI SKARIAH THOMAS : Accor-
ding to my information the proposed T.V,
Centre at Cochin will not cover the emtire
district of Kottayam, In fact, 1 have
written a letter to the hon. Minister in
this regard. So, I would like to know
from the hon. Minister whether he will



29 Oral Answers

reconsider his decision and take necessary
steps to set up a T.V. Relay Centre at
Kottayam.

SHRI H.K.L. BHAGAT: I may
inform the hon. Member that his informa-
tion is not correct. The Cochin trans-
mitter will cover the entire Kottayam
district. Kottayam is at a distance of
48 kilometres from Cochin and so the
Cochin transmitter will cover a distance
of 120 kilometres because it is a high
power transmitter.

SHRI K. RAMAMURTHY :1 have
written a letter to the hon. Minister for
setting up a relay station at Salem and
it was duly agreed. I have also men-
tioned very clearly that it is not going to
cover the district of Dharmapuri which is
backward district in Tamil Nadu and I have
requested him to replace the low power
transmitter by a high power transmitter.
He has written to me that Dharmapuri
will be covered by Bangalore T,V. station
transmitter which now switched over to
telecast kannada programmes. How is
a Tamil Nadu District going to be covered
by transmitting Kannada programme ?
I would therefore request the hon. Minis-
ter to consider setting up a high power
relay transmitter at Salem so that Dhar-
mapuri district is also covered.

SHRI H.K.L. BHAGAT : The ques-
tion was regarding a particular station in
Kerala. Now he is shifting to Tamil
Nadu. All the same I might point out
for his kind consideraiton that he did
write to me. Our difficulty is that we
have a plan already sanctioned and cer-
tain places have been fixed. Secondly,
high power transmitters or low power
transmitters which we have already fixed
are in large numbers and the public sec-
tor undertakings which are manufacturing
these transmitters, are not prepared to
add any high power transmitters. So, it
cannot possibly be done. We cannot
get more high power  transmitters.
That is myinability.

St CTATT TAEFET TEA  AETH
wgiza, 1@ Wi 741 &o Ao Frr A
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1 AT HTAT E A A AT FE FTWT
A AEY 2 v & g gad & &
ATAAT FTEAT § A ZATRAIR H
#Yo dYo FZT F7 &AAA 7 72§ |

A gwo Fo gqo waw : ATATH
§ 2 A7 FiAHIET AT AT FIARH
20zH Y F oy & gaare s A
ar | 99 Fifeer a7 & fF 97 ZiweER
Y faer st ) TTAT FArA o o 47
TrAT & Fwrar arfamr o fE mesd
AFZ TATH 48 FIH 21 FA17 | 37 AT
qT =T f3ar S 73T A

A1 TIFATT WAFT EAT ¢ THART
qA7q 4 ¢ % 977 a9 aF g9 AvAT
%7 fF araorAt 7 o dle q2T @
TTOAT |

ot owo Fo UHo WA . WY EAIA
T 98 FTLTT A9 2 |

A THAATE AAFT  EAT ;ORI
H oY wear wifaw #rfso

SHRI XAVIER ARAKAL : I take this
opportunity to thank the hon. Minister
for providing a high power transmitter at
Cochin. But I want to teil the Minister
that the progress of the work is very slow
there. What steps Government is trying
to take to see that the work is completed
in a short time. I want to know by what
time this will be put into operation ?

SHRI H.K.L. BHAGAT : I have al-
ready answered this question that so far
as Cochin transmitter is concerned, it
should be completed in its entirety before
the end of the Plan period according to
the schedule. But I am trying to see
that it is completed in the next year.

At PR W qEAT . A=A
W@ﬂ:"“ﬁéf“_@w; b
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MR. SPEAKER : Question Hour is
over.
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Winding up of Dandakaranya Development
Agency

“110. KUMARI PUSHPA DEVI
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) the reasons of taking a decision
by the Centre for the winding up of Dan-
dakaranya Development Agency ;

(b) the names and the number of
welfare schemes under implementation in
the areas affected ;

(c) the modalities of the transfer of
property and assets to the States ; and

(d) when the winding up process is
expected to be completed ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a), (¢c) and (d) No deci-
sion to wind up the Dandakaranya Deve-
lopment Authority has been taken. How-
ever, as the work relating to resettlement
of displaced persons is more or less com-
plete in the 3 Zones of the Dandakaranya
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Project namely, Paralkote & Kondagaon
in Madhya Pradesh and Umerkote in
Orissa, it was decided to normalise the
administration in these 3 Zones and
transfer the assets to the respective State
Governments free of cost. The fourth
Zone namely, Malkangiri in Orissa and
some other Institutions would continue to
be administered by the Central Govern-
ment. Normalisation of the tree zones
has been held in abeyance, till the matter
is discussed in a high level meeting with
the Chief Minister of West Bengal, Orissa
and Madhya Pradesh.

(b) Rehabilitation of migrant settlers
and resettlement of tribals in the Project
are itself welfare measures. The agricul-
turist families amongst settlers have been
provided land for cultivation and financial
assistance for bullocks, fertilizer, etc. and
those settled in non-agricultural occupa-
tions have been given business loans.
Settlers have also been provided mainte-
nance assistance, homestead plots and
financial assistance for housing. Besides,
medical and educational facilities are also
provided.

g 1983-84 ¥ It wiafews
fawst Ieq1ET &1 FEw

*111. » 99 w7 TTM FAT Fwt
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Release of funds to Doordarshan for
Production of films

*112, SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that duc to
non-availability of funds, several impor-
tant films to be produced by the Door-
Darshan Directorate are pending for pro-
duction even after their approval and
their production is being delayed unnece-
ssarily ;

(b) if so, the reasons for which funds
for films production for the year 1983-84
have not been released so far to the
Doordarshan Directorate, whereas the
funds for other Departments were released
in the very beginning of the year;

(¢) who is responsible for not pro-
viding the funds in time and the action
being taken against him; and

(d) the time by which the funds will
be provided and other details in this
regard ? B

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER
OF STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) and (b) No, Sir,
Adequate funds were made available in
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1983-84 and a number of films have been
sanctioned for production.

(c) and (d) Do not arise.

Capacity utilisation of Fertilizer Plants

*113. SHRI SUBHASH CHANDRA
BOSE ALLURI :
SHRI K. PRADHANI :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether it is a fact that fertilizer
industry in India is not utilising its full
capacity and some units are being closed
down and some others are not being com-
pleted on schedule ; and

(b) whether it is also a fact that
Government are going in for import of
fertilizers ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) and (b) A statement is laid on the
Table of the House.

Statement

(a) The over-all capacity utilisation
of fertilizer industry during the year
1982-83 was 67.29, for Nitrogen and
69.19 for P,0;.

During the current year, the fertilizer
plants at Madras, Tuticorin, Mangalore,
Talcher and Rourkela were closed down
for varying durations due to
power cuts and water shortage (which
affected Madras and Mangalore plants).

There are 4 major fertilizer projects
under implementation, namely, Thal,
Hazira, Namrup-III and Paradeep, Nam-
rup-III plant is 18 months behind sche-
dule mainly due to the delays in civil
works while there has been a marginal
slippage in Thal and Hazira plants, Para-
deep plant is proceeding on schedule.
Besides, there has been delay in the Com-
missioning of Haldia project which was
completed in the end of 1979. This delay
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is due to some mechanical/equipment
problems.

(b) Yes, Sir, Imports are arranged
every year to make up the gap between
requirements and indigenous production
of fertilizers.

Increase in Price of Newsprint

¥*114. SHRI NAVIN RAVANI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there is any proposal
under Government's consideration to
increase the prices of newsprint ;

(b) when the price of newsprint was
increascd last and what is the present
price of newsprint ;

(c) what is the cost of production of
newsprint within the country and the
cost of procurement of this item from
abroad ; and

(d) the quantity of newsprint import-
ed to meet the demand of the country
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during the year 1982-83 and the quantity
likely to be imported during the current
year ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER
OF STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) No, Sir.

(b) There is no increase in the price
of newsprint (indigenous) produced by
Kerala and Mysore Paper Mills. How-
ever the price of newsprint produced by
NEPA Mills was increased last time in
July-September 83 from Rs. 5200/- per
metric tonne to Rs. 5,600/- per metric
tonne.

The last increase in the prices of im-
ported newsprint was Rs. 40/- per metric
tonne during quarter July-September ’82.
As compared to this quarter, the prices
for the current quarter (October-Decem-
ber ‘83) show a decline of Rs. 650/~ per
metric tonne.

The present price of newsprint is as
under :—

lndiger‘t(;u s 7
Nepa Mills
Mysore
Kerala

Imported
October-December ‘83

(¢) The cost of production of news-
print within the country is dependent on
various factors and varies from time to
time for different mills. At present, the
cost of production of newsprint - varies

from about Rs. 5,600/- per metric tonne
to Rs. 8,500/~ per metric tonne.

The weighted average CIF cost of

imported newsprint purchases for the year -

1983-84 is about Rs. 5,115/- per metric
tonnes,

High Sea-sales
Rs. 5,350/-PMT

Rs. 5,600/~ PMT
Rs. 7,200/ - PMT
Rs. 7,000/- PMT

Buffer Stock
Rs. 5,400/- PMT

(d) The quantity of newsprint impor-
ted to meet the requirement of the news=
paper industry in the country was 2.40
lakh metric tonnes during 1982-83. The
quantity of newsprint to be imported for
the current year was originally fixed at
1.60 lakh metric tonnes. This has since
been enhanced by 20,000 metric tonnes
to meet the shortfall in indigenous pro-
duction,

Setting up of a gas-based fertilizer
plant in North

*115. SHRI CHITTA BASU ; Will
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the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether there has been a consi-
derable delay in setting up a giant gas-
based fertilizer plant in the North ; and

() if so, the specific reasons for the
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OE CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(@) No, Sir.

(b) Does not arise.

L.P.G. Connections
*116. SHRI G. NARSIMHA RED-
DY 3
SHRI NIHAL SINGH :

Will the Minister of ENERGY be
pleased to lay a statement showing :

(a) the total quantity of Liquified
Petroleum Gas available in the country in

terms of gas connections ;

(b) the total number of gas connec-

tions already given (State-Wise) ;

(¢) whether it is a fact that due to
shortage of gas cylinders, new connections
.are not being given and Government are
importing about eight lakh cylinders

worth about Rs. 20 crores ;

(d) if so, the names of countries from
which these cylinders will be imported ;

(e) whether it is also a fact that the
existing yearly fabrication capacity for
cylinders in our country is 40 lakhs and
last year only 19 lakhs cylinders were
produced ;

(f) if so, what are the constraints and
who is responsible therefor ; and
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(g) what measures Government have
taken to remove the constraints thereof ?

THE MINISTER OF ENERGY (SHR1
P. SHIV SHANKAR) : (a) L.P.G. avail-
ability during 1983-84 is expected to be
7,30,000 tonnes. Assuming that the average
consumption of L.P.G. by a consumer is
120 Kg. per year, this would provide for
60,80,000 gas connections.

(b) State-wise number of connections
released as on 30-9-83 is given in the
attached statement.

(¢) Yes, Sir, Government have "ap-
proved import of eight lakhs LPG ecylin-
ders at the cost of about Rs. 12.50 crores.

(d) Brazil.

(¢) The existing installed capacity for
manufacture of cylinder in the country
is 58.85 lakhs.
and procurement was only 19.00 lakhs

Last year’s production

cylinders.

(f) The main reasons for shortfall
in production of cylinders was shortage
of LPG cylinder steel and power shortage
in some State where LPG cylinder manu-
facture units are located.

(g) In order to over-come the shor-
tage in availability of indigenous LPG
steel, Government have permitted the
oil companies to directly import 53,000
MTs of LPG quality steel. Additionally
efforts have also been made to augment
supplies from indigenous source, Govern-
ment have also requested the State
Governments to exempt cylinder manu-
facturing units from Power Cut,
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Statement showing the State-wise number of connections

released as an 31-9-83 is given below :

No. of connections

State
1. Andhra Pradesh 4,64,133
2. Assam 50,390
3. Bihar 1,63,648
4. Gujarat 5,72,126
5. Haryana 1,19,992
6. Himachal Pradesh 20,206
7. Jammu and Kashmir 33,302
8. Karnataka 3,41,006
9. Kerala 1,19,403
10. Madhya Pradesh 3,09,607
11. Maharashtra 14,37,628
12. Maaipur 4,655
13. Meghalaya 5,426
14, Nagaland - 4,468
15. Orissa 67,363
16. Punjab 1,75,832
17.  Rajasthan 1,75,669
18. Sikkim 2,332
19. Tamil Nadu 4,81,504
20. Tripura 2,927
21. Uttar Pradesh - 5,78,349
22, West Bengal 2,59,301
Union Territories
1. Andaman and Nicobar Islands -
2. Arunachal Pradesh 593
3. Chandigarh 47,183
4. Dadra and Nagar Haveli 1,360
5. Delhi 5,25,337
6. Goa, Daman and Diu 34,350
7. Lakshadweep - -
8. Mizoram 2,066
9.  Pongdicherry 12,094
Total : 59,67,184

—— N

Note : In addition o above, JOC has given 1,91,352 more connections since March 83’

the-State~wisebreak up for which is not.readily available,

ey
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Steps to Stop Illegal Coal Mining in
the Country

“118. SHRI SATISH AGARWAL :
Will the Minister of ENERGY be pleased
to state :

(a) whether illegal mining of coal has
considerably increased in various parts
of the country ;

(b) whether any complaint in this
regard has been received during the last
six months ; and

(¢) if so, whether any action has
{,, since been taken by Government to stop
illegal | coal mining in the country parti-
cularly in Bihar, Orissa and West

.
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Bengal ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (¢) A
statement is being laid on the Table of
the House.

Statement

(a) to (c) There is no considerable
increase in illegal mining of coal though
some complaints in this regard have been
received in the last six months.

2. The Coal Mines (Nationalisation)
Acts were amended in 1976 prohibiting
coal mining by any person other than
those authorised under the Act.
Illegal coal mining has been made a
cognizable offence  punishable with
imprisonment extending to a term
of 3 years and a fine extending to
Rs. 20,000/-. The Supreme Court in
their judgements dated 11-4-1980 and
7-5-1980 have upheld the vires of the
provisions of the Act. After these judge-
ments, illegal coal mining has been curb-
ed to a great extent. However, the coal
belt in the country is vast aad certain
persons, at times, surreptitiously violate
these provisions and indulge in illegal
coal mining in certain areas. No definite
estimate can be made of the quantity of
coal extracted illegally and surrep-
tiously.

3. The State Governments and the
Coal Companies have been asked to take
concerted action against the offenders.
The State Govts. have already issued in-
structions to the District authorities to
take both punitive and preventive action
under the Coal Mines (Nationalisation)
Act read with 1.P.C. The coal companies
have also been directed to report to the
authorities concerned as and when illegal
extraction of coal is detected.

4, Some of the steps taken to stop
illegal coal mining are as under ;—

(i) The watch and ward and secu«
rity staff of the coal companies
have been strengthened, Cen«
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tral §Industrial Security Force
has been inducted in E.C.L.
also.

(i))  Regular raids, in collaboration
with the State Government
authorities, are being organised
by the companies to check
illegal mining activities and
apprehend offenders.

(iiiy Regular coordination meetings
with the State Police and Civil
authorities take place to assess
the situation.

(iv)  The coal companies have been
directed to keep constant vigil
within the lease hold areas to
prevent theft of coal and illegal
mining. They have also been
requested to report cases of
illegal mining activities as and
when detected to the District
authorities.

(v) Spots and rat holes where ijlle-
gal mining is undertaken are
being sealed off.

Shooting of a Film in Dargah Khwaja
Sahib, Ajmer

*119. SHRI G.M. BANATWAILA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government have seen
the press reports appeared in the States-
man of 26 October, 1983 wherein it has
been stated that there has been dancing
of film actress during film shooting at
Dargah of Khwaja Garib Nawaj in Ajmer
recently ;

(b) if so, whether minority community
has shown resentment over this dancing in
the Dargah ; and

(¢) whether Government have taken
any action in regard thereto to avoid such
recurrence and if not, the reasons
" £t T o ot
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT): (a) Yes Sir.

(b) The Government have received a
representation from Anjuman Moinia
Fakhria Chistia Khuddam Khwaja Sahib
Sydzadgan, Ajmer  expressing resent-
ment over this incident.

(¢) Feature film production is in the
private sector and the subject of ‘cinema’
is in the State List. Therefore, the
Central Government can do very little
in controlling the production of feature
films. However, films meant for public
exhibition are examined by the Central
Board of Film Certification as per the
Cinematograph Act, 19°2 and in accor-
dance with the guidelines issued by the
Government, it is, wrer-alia, stipulate
that ‘“visuals or words contémptuous of
racial, religious or other groups are not
presented.” The Central Board of Film
Certification will take care of these as-
pects when the film, is presented to them
for certification.

The Nazim of Durgah Khwaja Sahib,
Ajmer has intimated that no dancing has
been done during the shooting of the
film within the premises of the Durgah.
The Durgah Committee, which is res-
ponsible for the administration, control
and management of the Durgah endow-
ment etc. have informed Goverment that
this matter is proposed to be discussed
at their next meeting in December and
the Committee is fully competent to take
a decision in regard to future film shoot-
ings in the Durgah premises.

TrwAfas TET ® ArewAT AATA AT
*120. =it wedex areaw fag :
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Frometion/Reclassification of Employees
in Enginecrs India Limited

1147. SHRI ATAL BIHARI VAJPA-
YEE :
SHRI SURAJ BHAN :

Will the Minister of ENERGY be
pleased to state :

(a) whether itis a fact that in the
Engineers India, Limited there have been
cases of prometion/reclassification when
juniors holding an engineering degree
superseded their seniors who did not held
engineering degree working in idemtical
natare of jobs ;

(b) the exact rules regulations and
peocedures for promotion/reclassification
of ‘persons holding engineering degree and
non-engineering degrees especially when
the nature of the work is identical ;
and

(¢) the proposals to remove the dig.
crimination ?



49 Written Answers

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) No
case of supersession has been reported.

(b) The promotions are governed by
a performance evaluation of the em-
ployees based on merit, seniority, avail-
ability of positions and the skills of the
employees.

(¢) Does not arise.
Non-Availability of ‘Methyldopa’ Medicine

1148. SHRIMATI MADHURI SINGH:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether the non-availability of
‘methyldopa’ Emdopa and Aldomet) is
causing hardship to high blood pressure
patients ; and

(b) if so, the steps taken or proposed
to be taken to import as also to produce
locally these madicines ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) and (b) There was a temporary
shortage of Aldomat tablets due to In-
dustrial relations problem in the factory
of M/s. Merck Sharp & Dhome (MSD).
On the advice of my Ministry, Indian
Drugs & Pharmaceuticals Ltd. (IDPL)
and M/s Deys’ Medical Stores have rush-
ed supplies of equivalent products name-
ly Emdopa & Maldopa respectively to
the areas from where shortage was report-
ed. In order to ensure continued avail-
ability, M/s IDPL were given additional
quantity from the imported stocks of
Methyl Dopa which were obtained by
advancing the schedule of arrival. M/s
IDPL have also been advised to keep
a buffer stock of the formulations.

M/s. Sunil Synchem are the only
izdigenous manufacturer of Mathyl Dopa
bulk drug. M/s. IDPL would also be
goming into production stream Shortly,
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after which the
would decline.

import  requirement

Extension of service or re-employment
of Judges in Madras High Court

1149. SHRI D.S.A. SIVAPRA-
KASHAM :  Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) the retirement age fixed for judges
of High Courts ;

. (b) whether any judges are serving
in the Madras High Court on extension
or re-emplopment term ; and

) (¢) if so, the reasons for giving exten.
sion or re-employment ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) Sixty-
two years.

(b) and (c) On the request of
the Chief Justice of the Madras
High Court one retired Judge has
been appointed as an ad-hoc Judge
in the Madras High Court under Article
224A of the Constitution for the disposal
of certain old cases pending in the
Madras High Court.

Employment to surplus working Coal
Companies

1150. SHRI AMAL DATTA :
SHRI SATYASADHAN CHA-
KRABORTY :

Will the Minister of ENERGY be
pleased to state :

(a) the number of workers in each of
the four coal companies who are surplus
according to Government, company-wise
and category-wise break-up thereof ;

(b) Governmeat’s proposals or deci-
sions for providing useful employment

to these surplus workers ; and



51 Written Answers

(¢) whether Government, are con-
templating opening of new underground
mines which are more labour-intensive in
order to absorb such surplus workers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) to (c) Information
is being collected and will be laid on the
Table of the House.

Lack of progress in project relating to
renevable energy sources

1151. SHRI N. E. HORO : Will the
Minister of ENERGY be pleased to
state :

(a) whether Government are aware
of the lack of progress in projects relating
to renewable sources of level of techno-
logical and management initiative in the
department dealing with this area in the
Ministry of Energy ;

(b) whether the Planning Commissien
has also taken any note regarding the

progress ;

(¢) whether any review has been. made
regarding several projects which had not
been pursued with vigour ; and

(d) if so, the reaction of Government
in this regard ?

THE MINISTRY OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) to (d)
The projects and programme relating to
renewable sources of energy are reviewed
periodically by the various Technical
Adyisory Committee/Expert panels of
Department of non-Conventional Energy
Sources and by the Commission for
Additional Sources of Energy. During
such reviews the progress of the projects
and programmes is evaluated and- wher~
ever necessary, measures to accelerate-the

progress are evolved. The Planning:

Comqlsslon also reviews the progress of
:hqwq;k .and in. fact have adjudged the

p.tformanne under the Biogas Programme

as ‘Very Good’,
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Facilities to Press Accredited Correspondents/
Reporters/Cameramen/Photographers

1152. SHRI RAM SINGH SHAKYA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the details of facilities and priori-
ties being given to Press accredited cor-
respondents/reporters/ cameramen | photo-
graphers etc. ;

(b) how many correspondents /repor-
ters/producers/cameramenAssistant  Edi-
tors etc. are given accrediation by the
Press Information Bureau ;

(c) what is the procedure for Press
accredited (PIB) personnel to get priori-
ties from different departments and sec-
tors ; full details thereof ; and

(d) what are those departments and
sectors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) The rsquisite information is given in
the statement attached,

(b) The number of Correspondents
etc. accredited with the Press Informa-
tion Bureau as on 10-11-1983 is as
follows :

(i) Correspondents 546
(Indian & Foreign)

(ii) Cameramen 123
(Indian & Foreign)

(ili). Technicians 53

(iv) Film critics 10

(c) and (d) The board details of the
facilities given to the accredited news
media representatives are as follows ;-

(i) The accredited news media 16n .
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presentatives, on the basis of a
recommendation made by the
PIB, can apply to P&T De-
partment for installation of
telephone connection under a
special category.

(ii) They are entitled to residen-

(iii)

tial accommodation from Press
Pool. The allotment is made
by the Directorate of Estates
on the basis of a recommenda-
tion of a Screening Committee
headed bo Principal Informa-
tion Officer ; and

They are entitled to supply of
publicity material and are also
invited to attend Press Con-
ferences etc.

Statement
Supply of Bureau’s Press Material.

Arranging interviews with autho-
ritative policy sources.

Invitation to Press Conferences/

Briefings

Use of Press Lounge and Library
for consulting books of reference

and newspapers.

Inclusion in Press Conducted
Tours and exchange of journalists
under the  Cultural Exchange
Programmes.

Inclusion of correspondents in the
President’s/Prime-Minister’s  visits
abroad.

Use of Press Rooms set up on the
occasion of the visits of the
VVIP’s/International Conferences,

Trade Fair etc.

Facilities during important func-
tions like swearing-in-ceremony,
Republic Day/Independence Day
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and other important events where
President/Prime Minister is
present.

Issuing of Press Accreditation
Cards.

Forwarding of applications for
allotmment 'of teélephones on ‘prio-
rity basis.

Provision of accommodation from
Govérnment Press Pool accom-
modation if available.  (For
Itidians only)

Assistance in expediting procedure
relating to issue of visas including
multi-journey visas, release ‘of
foreign exchange in the case of
correspondents under-taking jour-
neys on journalistic work.

Arrangements for visits to pro-
jects in different states through
Branch Offices of the Bureau
and/or State Governments,

Arrangements  for  facilitating
work of correspondents and
cameramen during the visits of
VIP’s.

Assistance in obtaining import
licence for raw films and clearance
in the case of cameramen.

Facilities to watch the proceed-
ings of Parliament from the Press
gallery.

Import of foreign cars for foreign
correspondents who are accredited
at the Headquarters of the Govt.
of India.

Forwarding of applications to
Central Secretariat Library for
membership,
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Action taken on memorandum submitted
by TV program{mleldhproeedure Guild
of In

1153. SHRI SURAJ BHAN :
SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that in a
memorandum submitted to him in August
last, the T.V. Programmes producers
Guild of India has drawn his attention to
the likelihood of harm to Doordarshan if
it does not improve its own services and
programmes in the face of programmes of
foreign T.V. stations becoming available
in India through direct broadcast satel-
lites ;

(b) the details of other suggestions
made in the memorandum ;

(¢) Government’s considered reaction
and decisions about each suggestion ;
and

(d) the amount spent in the last one
year and the current year so far for ex-
pansion of T.V. net-work in the country,
and how does it compare with the ex-
penditure during the same period on pro-
duction of T.V. Programmes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIAS (SHRI MALLIKARJUN) :
(a) to (c) Doordarshan has not received
any memorandum in August, 1982 from
TV Programme Producer’s Guild. Pro-
grammes of foreign TV Stations through
direct baoadcast satellites will not be
available to the T.V. sets in India as they
are not tuned to these frequencies.

(d) Total expenditure on expansion of
T.V. in the country and production of
programmes is as follows :-

(1) TV Expansion :-

(i) During 1982-83—Rs. 2939.02
lakhs
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(ii). From April to—Rs. 688.82
Sept. 1983 lakhs

(2) Production of Programmes :

(i) During 1892-83—Rs. 1824.00
lakhs

(ii) From April to—Rs. 1241.00
Sept. 1983 lakhs

Cities in Orissa provided S.T.D facilities

1154, SHRI CHINTAMANI JENA :
Will the Minisier of COMMUNICA -
TIONS be pleased to state :

.

(a) the names of the cities in Orissa
where S. T. D. facilities have been pro-
vided ;

(b) Whether there is any proposal
under Government’s consideration to pro-
vide S.T.D. facilities in all districts and
important sub-divisional towns all over
the country; and

(¢) If so, the names of the district
headquarters and other towns of Orissa
likely to be covered under the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a)

(i) Bhubaneshwar
(i) Cuttak

(iii) Rourkela

(iv) Birhampur

(v) Choudwar

(b) The linking of every district head-
quarters to its state capiial by STD is
planned to be progressively implemented
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in the 6th and partly in the 7th Plan.
The linking of other important towns
including sub-divisional towns in the
country by STD will be done in a phased
manner in subsequent plan periods.

(¢) The names of the district head-
quarters and other towns of Orissa likely
to be covered under the scheme.

—

Balasore
Bolangir
Dhenkanal
Chattarpur
Phawanipatna
Keonjhar
Koraput
Baripada
Phulbani

© 0 a9 N ;K BN

—
e

Puri

—
—

Sambalpur

...
g

Sundergarh
Charsuguda

—
w

Baragarh
Sunebeda

—
[ I N

*16. Paradeep—Already under field trial.

Setting up of T.V. Centres at Kursenong
in Darjeeling District

1155. SHRI ANANDA PATHAK :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Unstarred
Question No, 300 on 26th July, 1983,
regarding TV Centre at Darjesling and
state ;

(a) whether the site selection for
setting up a T.V. Centre at Kurseong
in the District of Darjeeling has been
completed, and what is the exact location
thereof ; and

(b) if so, when the scheme would be
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implemented and completed and what is
the estimated expenditure for the same ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H. K. L. BHAGAT): (a) 3 acres of
land at Eagle’s Creg, Kurseong has been
selected and the State Government has
been approached for handing over the
land to Doordarshan.

(b) The transmitter is expected to be
commissioned by the end of 1984-85. The
centre is estimated to cost about Rs.
270.3 lakhs.

Apprentice Training in Industries

1156. SHRI G.Y. KRISHNAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government propose to
train apprentices in industries ;

(b) if so, the details in this regard
alongwith the industries that are to be
considered for this purpose ; and

(¢) whether Government have also
reserved some quota for apprentices and
if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
(a) Consequent on the enactment of
Apprentices Act, 1961 (52 of 1961) the
training of apprentices in industries is in
vogue since 1963.

(b) A statement giving details of the
training programme is enclosed. The
Act covers all industries in public and
private sectors, which fall under the cate-
gory of industries notified under the Act,

(¢) The Act provides for reservation
of training places for Scheduled Caste and
Scheduled Tribe apprentices in each
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designated trade on the basis of their
poptilation in the State concernied.

Statement

Apprenticeship Training Scheme under
Apprentices Act, 1961

‘The apprenticeship training programme
in industries was made statutory by the
enactment of the Apprentices Act, 1961.
The implementation of the Act actually
comenced in January, 1963, and provides
for the regulation and control of training
of apprentices in the industries and mat-
ter connected therewith.

The Apprentices Act, 1961, has the
following objectives :

(i) The regulate the programme of
training of apprentices in indus-
try so as to confirm to the syllabi,
period of training, etc., prescribed
by the Central Apprenticeship
Council, and

(ii) to utilise fully the facilities ‘avail-
able in industries for imparting
practical training with a view to
meeting the requirements of skill-
ed workers in industries.

2. Under the Apprentices Act, it is
the statutory obligation of all employers
in specified industries, both in public and
private sector, to engage apprentices in
designated trades. So far, 217 industries
have been specified for the purpose of
applicability of the Act.

3. The Act provides for training of 3
categories of apprentices, y;z., trade ap-
prentices, graduates and technician app-
rentices, (diploma holders) in engineering
and technology.

4, The Central Government is res-

ponsible for implementing the Apprentice-
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ship Training pertaining to the trade
apprentices in Central Government ‘Un-
dertakings/ Departments, Wwhereas State
Governments implement the Act in the
State Government Undertakings/Depart-
ments and Private Sector Establishments
i ‘the State concerned. Traifiing is im-
parted to the trade apprentices in 135
designated trades and the period of train-
ing in these trades varies from 6 months
to 4 years, depending on the skill require-
ment of the trade. In the case of trade
apprentices, the educational qualifications
prescribed vary from a pass in Sth
class to Higher Secondary/PUC.
The industries notified under the Act are
obliged to engage trade apprentices in
accordance with the prescribed ratio of
apprentices to worker other than un-
skilled.

5. In 1973, the Apprentices Act was
amended to bring within its purview the
training of graduates and diploma holders
in engineering/technology. The respon-
sibility for the implementation of the
Apprentices Act in respect of them rests
with the Regional Boards of Apprentice-
ship Training which are Autonomous
Bodies under the Ministry of Education and
Culture. Graduate/Technician apprentices
are imparted training in 71 fields  of
specialiation designated under the Act,
The period of Apprenticeship Training in
the case of these apprentices is one year.

6. During the period of training, the

- approntices are paid stipend at the rates

perscribed by the Central Government.

The current rates of stipend payable are
as under :
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Trade Apprentices:
During the Ist year of Training

During the 2nd year of Training
During the 3rd year of Training

During the 4th year of Training

Graduate and Technician Apprentices:

(i) Engineering Graduates

(ii) Sandwich Course Students

from Degree Institutions.

(iiiy Diploma holders

(iv) Sandwich Course Students

from Diploma Institutions.

Rs. 230/- p.m.
Rs. 260/~ p.m.

Rs. 300/~ p.m.

Rs. 350/- p.m.

Rs. 450/- p.m. (for post

Institutional  Training).

Rs. 320/-p.m.

Rs. 320/- p.m. (for post

institutional training).

Rs. 250/- p.m.

Setting up of new Telex Exchanges in
Baripada in Orissa

1157. SHRI MANMOHAN TUDU :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of Telex exchanges
working in different parts of Orissa ;

(b) whether Government have a pro-
posal to open some more number of
Telex exchanges in some other Parts of
the State in 1983-84 ;

(c) if so, whether the proposal to set
up a Telex exchanges at Barpada is ex-

pected to be taken into consideration ;
and

(d) the details of the programme of
Government for opening new Telex ex-

changes in Orissa in 1983-84 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VUAY N. PATIL): (3) Four.

(b) No, Sir.

«¢) Does not arise in view of (b)
above,

(d) No new telex exchanges are prog-
rammed for opening in 1983-84,

——
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Sanctiohed posts of Judges in Supreme
Court/High Courts

1158. SHRI R.P. YADAYV : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) the number of sanctioned posts of
Judges in each High Court of the Coun-
try, as on 1-4-1981; 1-4-1982; 1-4-1983;
vis-a-vis humber of Judges actually wor-
king on these dates ; and
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(b) the number of sanctioned posts of
Judges in the Supreme Court as on
1-4-1981; 1-4-1982 and 1-4-1983  yis-g-vis
number of Judges actually working on
these dates?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
(b) The requisite information is given in
the attached statement.
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Upgradation of EDOs/EDBOs to the
_status of DSOs in various districts
of Himachal Pradesh

1159. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether the Postal authorities
have proposed the upgradation of some
Extra Departmental sub  Offices/ Extra
Departmental Branch Offices to the status
of Departmental sub Offices during the
financial year 1983-84 in various districts
of Himachal Pradesh ;

(b) if so, the names of such
Extra Departmental Branch  Offices/
Extra Departmental sub-Offices

along with the amount of Non-
Refundable Contribytion which has been
quoted to the State Government in case
of loss in each case and the date on which
the State Government has been communi-
cated about the Non-Refundable Contri-
bution in each case ; and

(c) the response of State Government
for these proposals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) and (¢) District-wise information
is as under :—

Mandi District : ~ Pangana,  Janjeli,
Utpur and Makrai EDBOs. Loss estima-
ted at Rs. 13009.32, 118.9.48, 10994.24
and 11217.00 was assessed and communi=
cated to the State on 15th June, 30 April,
2nd August, 14th September respectively.

Kulu District + Bhang Jarri Garaha-
goshaian Bali Chowki EDBOs and Jagat
Sukh EDOs to DSOs, loss has been cal-
culated as Rs. 12021.84/-, 10307.36/-,
15169.20/-, 8724.92/- and 12545.25 respec-
tively and communicated to the State
Government on 28th April, 7th May, 23rd
June, 2nd May and 27th April respective-

ly.
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Kangra District : EDBOs at  Thill,
Bharoli, Katiara Kiloha Muhal Kherian
Uparli Kothi Guler and Sunehra Niar
and Kathog and Bagli EDSOs, loss has
been assessed as Rs. 11950.45, 12286.52,
12161.16, 6273.48, 15390.12, 1326.44,
8679.00, 13378.80, 13249.92, 13098.24 and
12809.28 respectively and communicated
to State Government on 9th August, 28th
September 16th March, 27th September,
5th August, 22nd July, 1st August, 2lst
October, 27th September  respectively.
Regarding Thill, State Government has
accepted to make payment of future loss.
Initial loss not credited by any party. The
matter is under correspondence.

Hamirpur District : In respect of Kash-
mir EDBO and Awahadevi EDSO loss of
Rs. 13048.00 and 8457.12 has been assess-
ed and communicated to State Govern-
ment on 22nd July but there is no res-
ponse. Proposal in respect of Sudhial
Badhana Patta Karsaur and Chauri Prol
Mohim Nalti Sohari  Chabutra Karot
Didwin Deothsidh, Kohla and Hareta
EDBOs, proposals are under examination.
The proposal in respect of Basural EDBO
is under examination and is to be finalised
shortly.

Una Distr ct : Sunkali BO and Man-
dali EDSO to DSO loss has been assessed
as Rs. 6555.20/, 8892,32/. and communi-
cated to State Government on 13th and
26th September, 1983 respectively. There
is no response from State Government.

Bilaspur District : Bassi Beri Taliana
Behal Malor and Bramni Kalan EDBOs
has been proposed for upgradation to
DSOs. Proposals are under examination.
The proposal of Chamukha EDBO is also
under examination. In respect of Raghu-
nathpura EDBO loss has been assessed
as Rs. 6764.52/-, and communicated to
State Government on 5th October, 1983.
Response from State Government awaited,

States worst Affected by Power Shoriage

1160. SHRI MOHAN LAL PATEL :
Will the Minister of ENERGY be pleased
to state :
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(a) whether it is a fact that due to
shortage of electricity many private and
public sector industries in the country are
badly affected and the production has
come down during the year 1982-83;

(b) if so, the names of the States
which were worst affected during that
period ; and

.(c) the steps being taken to meet
the requirement of those States so that
the Industries may not suffer ?

THE MINISTER OF ENERGY (SHRI
P, SHIV SHANKAR): (a) During
1982-83, energy shortage in the country
was of the order of 9.2 per cent. How-
ever, the total energy generation during
April to October, 1983 has increased by
3.39, as compared to the same period of
1982, Energy shortage is onme of the
<contributory factors which affects indus-
trial production. :

(b) Practically all the States in the
country experienced power shortage in
varying degrees. The shortage was com-
paratively more in States like Rajasthan,
Uttar Pradesh, Maharashtra, Bihar and
West Bengal. The Shortage in Karna-
taka, Tamil Nadu, Kerala and Orissa was
also to insufficient rainfall which resulted
in lesser hydel generation in the Southern
region.

(¢) A number of steps are being taken
to improve the availability of power in
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the country, including the above mention-
ed States. These measures include: spee-
dy commissioning of ongoing projects :
measures to increase power generation
from the existing generating capacity, and
arranging assistance from surplus to
deficit areas.

Telephone Exchanges opened in Balasore
Zone in Orissa

1161. SHRI HARIHAR SOREN :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of telephone exchanges
opened in the Balasore zone in Orissa
{district-wise) till the end of 1982-83 ;

(b) whether some new telephone
exchanges are proposed to be opened in
that zone of Orissa in 1983-84 ;

(© if sc;. the district-wise number and
the names of the places where such new
telephone exchanges have been opened or
are proposed to be opened in 1983-84 ;

(d) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N.PATIL) : (a) Number
of exchanges in Balasore Zone as on
31-3-1983 are as follows :

Name of district.

No. of telephone exchanges.

Balas;ore 14
Keonjhar 10
Mayurbhanj 9
(b) Yes, Sir. proposed to be openned during 1983-84

() and (d) New telephone exchanges

are as follows :
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Name of Place District Type ofmge/
: ; capacity in liﬁa
1. Mitrapur Balasore - 25 lines auto
' 2. Hatadihi Keonjhar «do-
3. Dhenkikote ~do~ ~do-
4. Jajang ~do~ ~do~
5. Swampatnain ~do- ~do~
6. Bahalda Mayurbhanj -do-
7. Khunta «do- ~do-
8. Sukrali ~do- -do-
Implementation of Tribunal award by Setting up of Washery Plant at Ta!cl;r—-”
CCL Management by C.C.F.L.
e o ek £ ol 1163. SHRIMATI PATNAIK : Wil

Minister of ENERGY be pleased to state: the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :
(a) whether he is* aware that the
Tribunal Award in the Ref. case No. 136
of 1982 has not been implemented by the (a) whether his Ministry has suggested

management of Central Coalfields Ltd.; to the Central Coalfields Limited to set
up a coal washery plant at Talcher in

Orissa to wash the coal supplies to Fer

b th i th :
) WhChar 8¢ 3w Fack hal-Ste Awacd tilizer Corporation of India, Talcher ;

was published on 6 August, 1983 and it
is mandatory to implement that within

one month ; (b) whether his Ministry is also pre-

pared to bear the cost of that coal wash-

(c) whether it is not impermissible for ery plant ; and

a public sector enterprise to disrespect
Labour Laws ; and (c) if so, the steps taken by the
Department of Coal in this regard ?

(d) if so, the steps taken thereon ?
THE MINISTER OF STATE IN THE

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS ' AND
DEPARTMENT OF COAL IN THE FERTILIZERS (SHRI R.C. RATH):

MINISTRY OF ENERGY (SHRI DAL- (a) No, Sir. Government are aware of
BIR SINGH): (a) The management the need for good quality coal for Talcher
have not implemented the award yet. Fertilizer Plant. Actordingly, the steps

for ensuring the supply of _ good quality
coal are being taken. If found necessary,
Government would consider setting up of
Coal Washery Units,

(b) to (d) An award becomes enfor-
cible on the expiry of 30 days of its pub-
lication. The management have sought
permission for filing a writ petition
against the award, (b) No, Sir.
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(¢) The Department of Coal are exa-
mining the Techno economic feasibility
of putting up the Coal Washery plant by
Central Coal Fields Limited.

State-wise Statistics on Problems of
Unemployment

1164, SHRI CHHITTUBHAlI GA-
MIT : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government are in a
position to furnish the details regarding
the statistics in the country, Statewise, in
the last two years on the problem of un-
employment ; and

(b) if so, the details regarding the
targets fixed and achieved so far during
the Sixth Five Year Plan ?

THE MINISTER OF LABOUR AND
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REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) Available informa-
tion relating to the number of job-seekers
(all of whom are not necessarily unem-

‘ployed), who were on the Live Register

of Employment Exchanges, in various
States/Union Territories is furnished in
the statement enclosed.

(b) In the Sixth Plan document, it has
been indicated that empioyment in Stan-
dard Person Years (SPY) term in the
entire economy is expected to increase by
34.28 million by the end of the Sixth
Plan. These estimates of employment in
SPY term have been generally based on
output levels achieved in 1979-80 and
expected output levels in 1984-85. In the
third-term appraisal of the Sixth Plan,
this estimate has been revised to 32.44
million, On the basis of output realised
in various sectors, it has been estimated
that nearly 12 million SPM employment
have been generated during the first two
years of the Sixth Plan,

Statement

Number of jub-seekers on the Live Register of Employmeut Exchanges

States/Union Territories

Number (in lakhs) at the end of

1981 1982
1. Andhra Pradesh 15.40 17.65
2. Assam 3. 4.00
3. Bihar 24.20 25.56
4. Gujarat 5.33 5.80
5. Haryana 3.75 4.47
6. Himachal Pradesh 1.59 1.69
7. Jammu and Kashmir 0.56 0.62
8. Karnataka 6.29 6.8+

18.48 20.30

9, .Kerala
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States/Union Territories Number (in lakhs) at the end of
5 1981 1982
lp. Madhya Pradesh 8.82 9.13
11. Maharashtra 13 95 15.51
12.  Manipur 1.33 1.49
13. Meghalaya 0.10 0.10
14, Nagaland 0.08 0.09
15. Orissa 488 4.82
16. Punjab 4.86 5.06
17.  Rajasthan 3.96 4,04
18.  Sikkim*
19. Tamilnadu 12.56 13.92
20, Tripura 0.83 0.79
21. Uttar Pradesh 14.94 16.10
22. West Bengal 28.10 i 34.38
Union Territories :
1. Andaman and Nicobar Islands 0.11 9.12
2. Arunachal Pradesh*
3. Chandigarh 0.69 10.75
4. Dadra and Nagar Haveli*
S. Delhi 2.90 3.29
6. Goa 0.32 .33
7. Lakshadweep 0.05 © 0,05
8. Mizoram 0.16 0.14
9. Pondicherry 0.43 0.49
178.38 ‘ 197.53

ALL INDIA TOTAL :

*Non Employment Exchange is fuctioning.
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Tnteichange of officers of various categories
in Refineries

1165. SHRI DIGAMBER SINGH :
Will the Minister of ENERGY be pleased
to state :

(a) whether there is any cadre or pool
in the Refinery Division for interchange
of Officers of various categories both tech-
aical, administrative and others ;

(b). if so, the broad outlines thereof,
and if not, the reasons thereof as continu-
ed stay of an officer at one place indefi-
nitely leads to create vested interests ;
and

(¢) the number of Class I officers,
both technical and others, department-
wise, who have stayed in the Mathura
Refinery ever since its inception and the
reasons for not rotating them to ensure
healthier and efficient administration.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) No,
Sir.

(b) Indian Oil Corporation has for-
mulated guidelines for transfers and
movement of personnel amongst inter-
related disciplines.

(c) Only four such officers nave not
been transferred out of Mathura as yet.
Their continuance was considered neces-
sary in the interest of work.

Thal Petro-Chemical Project

1166. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of ENERGY
be pleased to state :

(a)  whether Government have taken
any decision with regard to implementa-
tion of the Thal Petro-Chemical Project
in Maharashtra ;

(b) if not, what are the implements
coming in the way for the implementation
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of the project which is very vital for the
State of Maharashtra ; and

(¢) by what time this project will be
implemented ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) to
() A proposal for establishment of a
petrochemical complex at Negothane in
Maharashtra is at an” advanced stage of
consideration. The project would be
implemented in about five years’ time
from the commencement of work.

Charter of Demands and Strike Notice
from Various Unions of the Em-

ployees and Other Officials of
P&T Department

1167. SHRI RAMIJIBHAI MAVANI :
Will the Minister of COMMUNICA--
TIONS be pleased to state :

(@ whether Government have receiv-
ed a charter of demands and strike
notices during 1 Janvary 1982 to 15
October, 1983 from various Unions, As-
sociations, Federations, Confederations,
Committees, Action Committees of the
Employees and officers of various cate-
gories of Posts and Telegraphs De-
partment ;

(b) if so, the details of each strike
notice and charter of demands ;

(¢) the action taken on each one ;

(d) the outcome thereof ;

(e) the details of negotiations held
with each one ; and

(f) how many demands have
been (i) accepted (i) rejected
(iii) deferred and (iv) are under con-
sideration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL): (@) to ()
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The Posts and Telegraphs Department is
a vast organisation having large number
of offices in all corners of the country,
The information required in so much de-
tails will not only require considerable
time but also will involve enormous
amount of labour in collection and com-
pilation at different levels, This it is
considered, will not -be commensurate
with the purpose for which the question
has been asked.

Disciplinary Action Taken Against Em-
ployees of P&T Department Working
in Valsad and Surat District

1168. SHRI UTTAMBHAIH. PATEL :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a), whether it is a fact that at various
places at Valsad and Surat district of
Gujarat some employees of Posts and
Telegraphs Department have been sus-
pended, removed dismissed and enquires
have held against some during | Feb-
ruary, 1980 to 15 October, 1983 ;

(b) how many cases have been hand-
ed over to C.B.I. for enquiry ; and

(¢) what action has been taken
against each employee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes Sir,

(b) Two cases were handed over to
CBI. )

(c) 16 officials were suspended, 2
removed and 2 dismissed. Departmental
enquiries in the remaining cases aré’ in
progress.

Registration/issue of Residence nrﬁi(s
to visitors from Bangladesh

1169. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state :
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(@) Wwhether West Beéngal Government
have taken a very serious view of reports
that during the current intensive revision
of electoral rolls people in some areas
were being asked to produce citizenship
certificates in support of their claim for
inclusion in the rolls ;

(b) whether the State Government
Fave since been pressing the Centre to
consider seriously the question of intro-
ducing a system of registration or issue
of residence permits to visitors from

~ Bangladesh (as is the case with other

foreigners) so that a check can be kept

. . . & s ‘.
on their whereabout during their visits
and thereafter ; and

(c) if so, how the Centre propose to
deal with this matter ? .

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) (a) to
(c) Information is being collected and
will be laid on the Table of the
House.

Upgradation of Baraha Bisfi and Simri
Branze Post Oflices and Opening of
New B.P.Os, at Manocharpur
Marukia etc,

1170. SHRI BHOGENDRA JHA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether representation including
by Members of Parliament have been
made for upgrading of the Branch Post
Offices at Baraha, Bisfi and Simri and
opening of new Branch Post Offices at
Manoharpur, Marukia and Chakuta in
Madhubani- Postal Division have been
made as also in terrain of Jaluj Block in
Darbhanga district ;

(b) if so, the
on; and

(c) whether it has also been demard-
ed to route the Branch Post Offices fall-
ing within block of Madhubani Postal
Division via Bisfi instead of via Keosi,

Pindarucheha and Kamtaul - in Darbanga
Division as at present ; and

action' taken there-
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(d) if so, Government's reaction
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) to (d)
The information is being collected and
will be laid on the Table of the House.

wew 93 AT A § fawedt ww
aur Fgi fawst &1 srazasan
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Mini Thermal Stations

1172, SHRI K.T. KOSALRAM :
Will the Minister of ENERGY be pleas-
ed to state :

(a) the number of mini-thermal sta-
tions that have been set up in the country
after the installation of mini-thermal
plants was included as one of the pro-
grammes in the new 20-Point Programme
of the Prime Minister, and the location
of such mini-thermal plants ; and

(b) whether any perspective plan has
been drawn up in this regard and if so,
the details of the same ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Mini ther-

mal power stations have not been envi- .

saged as a part of the revised 10-Point
Programme.

(b) Does not arise.

Labour Development in Management

1173. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether it is a fact that Govern-
ment had taken a policy decision for
effective involvement of labour in the
management of public and private sector
units and if so, present position in the
matter ;

(b) whether Government have brought
forward any legislation to implement their
policies, and if so, full details there-
of ; and

(c) whether Government ar: satis-

fied with the progress in the matter and.

whether their reaction is shared by majo-
rity of labour and if so details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMA-
VIR): (a) Yes, Sir.
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(b) and (¢) The Working of the
existing schemes and proposals for new
schemes are under review. Details of
the new arrangements are being worked
out ; no final conclusion has been arrived
at-in this regard.

Time given for broadcast/telecast of
religious functions, etc,

1174. SHRI R.N. RAKESd : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the time devoted by AIR and TV
during last one year to religious functions
and activities and performances ;

(b) the distribution of time and break
up in respect of different faiths/religions
in the country ;

(c) whether Government consider this
reasonable and if not, corrective steps
taken/proposed ; and

(d) the time devoted to principles
and propagation of secularism and socia-
lism which are enshrined in the preamble
to the Constitution ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.KL. BHAGAT) :(y)

All India Radio

The total broadcast time devoted to
religious programmes by All India Radio
in the year 1982 was 992 hrs. 48 mts,

Doordar. han

The requisite information is being col-
lected from the Kendras and will be
laid on the Table of the Sabha in due
course.

(b) to (d) All India Radio and Door-
darshan do not mount programmes to
propagate any particular religion. No
fixed duration as such for religious broad-
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casts is adbered to in the networks.
Hence, information in respect of part (b)
of the. question is not maintained.

However, musical and spoken-words
programmes based on the spiritual ex-
periences of the teachers belonging to
different faiths and from 'the concerned
sacred literature are broadcast so that
listeners and viewers are inculcated with
a sense of equal respect for all religions.
Topics, highlighting principles of secula-
rism also form part. of different pro-
gramme formats, like talks, plays discus-
sions, etc. ; there is no fixed time or
duration for such programmes.

Discontinuation of use of Alcohal in
Petrol

1175. SHRI H.N. BAHUGUNA :
Will the Minister of ENERGY be pleased
to state :

(@) whether Government’s attention
has been drawn to the discontinuation of
the use of alcohol in petrol as was done
during the World War 1l and as is being
done in Brazil ;

(b) ifso, the reasons for disconti-
nuation of use of alcohol specially in view
of the energy crisis and renewable nature
of aleohol ;

(¢) whether Government will offer
tax reductions in 100 per cent alcohol
driven cars as is being done by Brazil; and

(d) whether Government will get up
an all partly committee to Members of
Parliament to examine the entire question
of discontinuation and future policies ?

THE MINISTER OF STATE IN THE
DEPARTMENT~OF © PETROLEUM IN
THE MINISTRY OF . ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and
(b) Yes, Sir. However, after examining
the efficiencies of alcohol production, fuel
conservatioa and promotion of alcohol-
based industries, the Committee of Tcg-
nical Expects  set up by: then. Department

of Chemicals and Fertil zars in its ., report.
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submitted in January, 1980 recommended
that alcohol should perferentially be used
for making high value added chemical
products and'its use as an automatic fucl
should not be considered.

(¢) and (d): In view of above, do not
arise,

TV Programmes in Regional Languages

176. SHRI B.V. DESAI :
SHRI MOHAMMAD ASRAR
AHMAD :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state,:

. (@) whether the Prime Minister had
asked this Ministry to encourage TV pro-
grammes in regional languages and that
the Doordarshan should telecast news
bulletins in such languages as have not
been covered so far ;

(b) if so, whether any ,concrete pro-
gramme in this regard has been formu-
lated ;

(c) if so, in how many languages tele-
casts ure at present being made ; and

(d) by what time Government are
likely to telecast news ‘and programmes
in all the regional languages ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF

STATE' IN. 'THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI H.XK.L. BHAGAT): (a) Yes,

Sir.

(b) It is the policy of the Government
to encourage TV programmes including

news in the Regional languages
wherever programme production
facilities are available at Doordarshan

Kendras: in- various = States. Recently
Telugu news from Hyderabad Station and
Kannada programmes-and news in Regio-
nal Language have been introduced from:
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Bangalore Station in pursuance of this

' policy. Regional programmes from
Ahmedabad, Trivandrum and Gauhati
will start on completion of present Plan
to provide production facilities at these
stations.

(c) and (d) At presznt Doordarshan
Kendras regularly telecast programmes in
following languages, y;-., Hindi English,
Marathi, Guijarati, Bengali, Tamil, Oriya,
Kannada, Kashmiri, Telugu, Urdu and
Panjabi. Besides occasionally programmes
in Dogri, Sindhi, Malyalam and Assames
as well as Regional feature films in all
languages are telecast from some of the
Doordarshan Kendras. News Bulletins
in Regional languages ;- , Marathi Ben-
gali, Tamil, Kashmiri, Urdu, Punjabi,
Gujarati, Telugu and Kannada are being
telecast besides the news bulletins in
English and Hindi.

v

Graaaally programmes in other region-
al languag=s will be introduced depending
on available resources to set up prog-
rammes production facilities.

Complaint against an emoloyee in Telenhone
Exchange Bhadrak. Orissa, favouring
free Trunk calls

1177. SHRI ARJUN SETHI : Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether specific complaints have
been made against an employee of Bhad-
rak telephone exchange in Orissa for
favouring selected subscribers in the loca-
lity with free trunk calls ;

(b) if so, whether any enquiry has
been made by the Government ; and

(c) action taken thereon to punish the
culprit and help reduce such practices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(VIJAY N. PATIL) : (a) Yes, Sir.

(b) Yes, Sir.
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(c) Disciplinary action has been in-
itiated against the delinquant official in
one case and in another case the investi-
gation is under progress. Final action
will be taken after conclusion of the dis-
ciplinary proceedings.

Irregularity of Mail and timsly payment
of salary to Ma:l-Runaner in Zanskar
in J & K Circle

1178. SHRI P. NAMGYAL : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that six mail
runners for Zanskar were appointed by
the Pand T Dezpartment of J and K
Circle some time last year ;

(b) whether it is also a fact that these
runners have been paid their salaries only
for four months in a year ;

(c) whether it is also a fact that mail
to and from Zanskar have been most
irregular taking sometime three months
to reach a letter to Padum by post ; and

(d) if replies to (a), (b) and (c) above
be in the affirmative whether Government
will take suitable action to run regular
mail and timely; payment of salaries to
the mail runners ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNIC .TIONS
(SHRI VIJAY N. PATIL) : (a) S x seiso-
nal Departmental runners were appointed
for eonveyance of mails to and from
Zanskar for Winter y;,, November to July
with effect from 16.2.83 only.

(b) Salaries to six (6) departmental
runners for full duty period were paid.

(c) Mails are carried to and f-om
Zanskar daily through State Road Trans-
port vehic'es during Summer i.e. from
July to October. During Winter i.e. from
November to June mails are carried by
seasonal departmental runners at a fre-

quency of one to three times in a mnth -

depending upon severity of weather result-

.
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ing the difficult travel conditions. For
instance during May 1933 mails were
carried to Zanskar only on three times.

(d) This is answered in (a), (b) and
©)-

Complaints against officers from
Members of Parlizment

1180. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
AND REHABILIATTION be pleased
to state :

(a) whether he is aware that one cir-
cular No. Z-200025/ 36/82 Cord. (Miris-
try of Labour) dated 21 September, 1982
under the signature of one of the Direc-
tors had been sent to all its attached
and subordinate offices for not sending
any reply on the letiers (except acknow-
ledg:ng receipt of that complaint) received
from Members  of  Parliament against
certain individual officer so that concerned
officer should not feel demoralised ;

(b) if so, whether that circular letter
has got the approval of the Minister con-
cerned ;

(c) whether it is also a fact that just
to protect the favourite corrupt officers,
this particular circular has been cent,
which directly infringes the right of elec-
ted Members of Parliament and also en-
couraging corruption in administration ;
and

(d) whether Government will imme-
diately withdraw that circular and issue
directions to all concerned to send proinpt
reply to the complaints ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) Itisa fact that a
Confidential Circular No. Z-20025/36/82-
Coord. dated the 2Ist September, 1982
had been issued to all attached and sub-
ordinate offizes of this Ministry. The
object of tiis circvlar was to regulate the
procedure for dealing with references
regarding transicrs and promot.ons of/and
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complaints against officials from M.Ps and
others. As a large number of references
received related to the question of trans-
fers, the circular was mainly aimed at
eliminating the basic cause for such repre-
sentations by prescribing regular periodi-
city for such transfers, 1t was also the
purpose of the circular to discourage the
Government Servants from violating the
Conduct Rules. The circular requires that
every letter f om the M.Ps and other dig-
nitaries should first be acknowledged and
the complaints verified discreetly and sub-
mitted to the Minister who would decide
whether and if so what reply should be
sent to the M.P. concerned. The Circu-
lar does not contain any instruction to the
effect that the letters received from M Ps
should not be replied to.

(b) This Circular had been issued
with the approval of the Minister for
Labour and Rehabilitation.

(c) Ii has rever been the intention to
infringe the rights of the elected Members
of Parliament or to protect corrupt
officers.

(d) In view of what has been stated
above, the question of withdrawing the
circular does not arise.
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Agitation by Lawyers on Apnointment
of Chief Justice of Gujarat High Court

1182, SHRI MAGANBHAI BAROT :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether Government are’ aware
that the lawyers of High Court of Gujarat
and lawyers of all the other courts of the
State of Gujarat were observing strike
and the work of the courts had been
paralysed nearly for two months ;

(b) whether Government are aware
that the agitation of the lawyers of Guja-
rat State was against the policy of Govern-
ment as regards the appointment of
Chief Justices in the High Courts in
general and not appointing a julge of the
Gujarat High Court as the Chief Justice
in Particular ; and

(c) the policy of Government with
regard to the appointment  of Chief
Justices in High Courts and whether such
a policy has been finally announced and
if so, whether the same has been framed
in consultation with the Supreme Court ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) The
Registry of the Gujarat High Court have
intimated that there was a strike, which
has since been called off with effect from
7th November, 1983,

(b) Certain associations of lawyers
have stressed in some of their resolutions
that the claims of Justice P.D. Desai for
appointment as Chief Justice of a
High  Court should be considered.
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Dicisions regarding appointment of Chief
Justices to outside  High Courts
take time, as  Conpstitutional con-
sultations: prescribed have to be carried
out. The matter of appointment of
Justice P.D. Desai as Chief Justice to an
outside High Court is engaging the atten-
tion of the Government.

(c) The Government announced on
28-1-1983, through a pre-note, laid on the’
Table of the House. [Placed in Library.
See No. LT—7089/83] its policy of having
Chief Justices of all the High Courts
from outside (Statement attached). This
policy was formulated in consultation
with the Chief Justice of India.

Manufacture of Sulphuric Acid and
Single Super Phosphate

NOVEMBER 22, 1983
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MICALS AND FERTILIZERS be pleas-
ed to state :

(a) how many letters of intent were
issued for the manufacture of Sulphuric
Acid and Single Super Phosphate during
the last three years ;

(b) details of each letter of intent ;

() how many out of the ahove, have
come into production ; and

(d) what action Gove'nment have
taken against those who have not taken
effcctive steps within the stipulated time ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHR1 R.C. RATH):

(a) 34 letters of Intent were issued.

1183. SHRI PRATAP BHANU
SHARMA : Will the Minister of CHE- (b) to (d) A Statement is attached.
Statement
Name of the party Location Present étatus
1 2 B
1. Mys. Indian Chemicals Muzaffarnagar Letter of intent
and Fertilizers Limited cancelled.
2. Shri S.R. Jain Philkhuva, -do-
Ghaziabad
3. Shri Acid and Che- Moradabad Recommended for issue
micals Limited. of Industrial licence.
4. M/s, Mittal Chemicals Rai Bareily Industrial licence issued
" Limited and the unit has éone
into production.
5. M/s. Meghdot Fertili- Allahabad Letter of Intent
zers Limited cancelled.
6. M/s. Sanjay Peper and Basti‘ -do-
Chemicals Limited
7. Shri Basheshar Dayal Rampur -do-
8. . Shri D.P. Kanudia Farrukhabad Validity period of

Letter of Intent exten=
ded.
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Name of the party Location Present Siat}u
1 \ 2 3
9. Mys. Jay Shree Chemicals Gurgaon The party has applied
and Fertilizers for change of location.
A final view is yet to
be taken.
10. Dharuhera Chemicals Mohindergarh Recommended for issue
and Fertilizers of Industrial licence.
11. Miss Madhu Makhija Hissar Validity petiod of letter
of Inteat extended
12. Indian Sulphacid Shahabad Letter of Intent
Industries Limited Kurukshetra cancelled.
13. D.C.M. Chemicals Works Ludhiana Application withdrawn,
14, Shivalik Fertilizers Hoshiarpur Validity period of
Limited letter of Intent exten-
ded.
15. Punjab Suvlphur Hoshiarpur Validity period of the
Products Limited letter of Intent exten-
b ded.
16. Amrit Banaspati Co. Ltd. Hoshiarpur Letter of Intent
cancelled.
17. R.K, Garg Faridkot -do-
18. Raj Singh Ludhiana ~-do-
19. U.D. Singh Jullundur Letter of Intent
cancelled.
20. Buxa Dooar, Tea Co. Jhabua Validity period of
Limited letter of Intent exten-
ded.
21. Ratlam Fertilizers Ratlam ~do-
Limited.
22, Bhilai Engineering Korba ~do-
Corporation Limited.
23. Nanjibhai Ravijibhai Junagarh Industrial licence issued
Vakaria (name changed
to M/s. Veco Agro
Chemicals Limited).
24, Raman Kumar Aggarwal Bhavnagar Letter of Intent

cancelled.
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and Chemicals Limited.

| 2 3

25. Paushak Limited, Barods A final view on the
request of party for
extension of validity
period is yet to be
taken.

26. Bharat Fertilizers Wada Validity period of

Industries Limited, letter of Intent extem-
ded.

27. Solar Chemicals and Akola -do~

: Fertilizers Corpn..
Estate,

28. West India Chemicals Poona Party’s request for
conversion of letter of
Intent into industrial
licence is ander exami-
nation.

29. Nandubir Patalgangz Nandubir Validity period of
letter of Intent exten-
ded,

30. Pragati Chemicals and Vizag Industrial Licence

Fertilizers Limited. issued

31. - Kothari (Madras) Limited. Chinglepe? Validity period of
letter of Intent exten-
ded.

32. Indian Alluminiony Hoskote Letter of Intent

Cables Ltd. cancelled.

33. C.K. Banik Nadia Letter of Intent
cancelled.

34, East Coast Fertilizers Mayurbhanj Validity period of

fetter of Imtent exteii-
ded.
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Upward revision in the pay scale of
officers of Coal India Limited

1184, SHRI GHULAM MOHAM-
MAD KHAN : Will the Minister of
ENERGY be pleased to state :

(a) whether there is a proposal for
an upward revision in the pay scale of
officers of the Coal India Limited ;

(b) if so, the details thereof ; and

(¢) how does it compare with other
Public Sector Uundertakings?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) to (c) A proposal has
becn received from the Coal India Limi-
ted for the revision of pay scales and
allowances of its executives, and is receiv-
ing the attention of the Government.

Setting up of 2 T.V. Relay Centre at
Palghat

1185. SHRI V.S. VUAYARAGHA-
VAN : Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state :

(a) whether there is a proposal to
start a T.V. Relay centre at Palghat ;

(b) if so, when it is likely to start ;

(¢) whether it would be a low power
transmission centre ; and

(d) if so, when it is likely to be con-
verted into a high-power transmission
centre ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIMENTARY  AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) to (¢) Yes. Sir.

A Low Power TV Transmitter is being
installed at Palghat. The Centre would
be commissioned during 1984-85.
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(d) At present, there is no proposal
for setting up a High Power TV Trans-
mitter at Palghat.
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Indigenous Production of Petroleum
Products

1187. SHRI BHIKU RAM JAIN : :
SHRI M. RAMGOPAL RED-
DY :

SHRI SUBHASH YADAYV :

Will the Minister of ENERGY be
pleased to lay a statement showing :



 whether indigenous proauctim of
Mh‘:iemﬂ produicts has increased l:om
derably in the country during the
two years ; and

(b) if so, the details of - the produc-
tion of all roleum products in the
country during the same period ?
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THE MINISTER. OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
ﬂm mﬁxsfkv OF  ENERGY . (SHRI

GARGI SHANKAR MISHRA) (a) Yes,
Sir.

(b) A statement is enclosed.

Statement

Statement giving details of the production of vatious petrolelim products
" in the country during the years 1980- 1, 1981-82 and 1982-83

(“000° Tonnes)

1980-81 1981-82 1982-83

P)

1. Light Distillates 4101 5138 5316
D.P. Gas @ 366 410 406
Naphtha 2115 3004 2990
Motor Spirit 1519 1614 1797
SBPS/Hexane 45 48 54
Others 56 62 69

2. Middle Distillates 12115 14134 15625
ATFJet A-1 1001 1009 1137
Kerosene 2396 2907 3393
M.T.O. 106 84 98
HS.D. 7371 9042 9761
L.D.O. 1108 949 1120
J.B.O. 91 87 60
Others 42 56 56

3. Heavy Ends 7907 8910 10133
P.O. 4041 4015 4829
LSHS/HHS 2083 2893 3135
Lube Oils 426 407 434
Bitumen 1082 1298 1397
Pet.. Coke* 86 141 149
Waxes 43 55 57
Others 146 101 132

4. Total Production 24123 28182 31074
Crude Tun 25836 30145 33157

(P) Provisional.
*Includes Calcined Petroleum Coke.

@ Exclusive LPG Production from LPG Fractionation Plants.
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Alternate Proposal for Silent Valley
Project in Kerala

1188. SHRI K.A. RAJAN :
SHRI E. BALANANDAN :

Will the Minister of ENERGY be
pleased to state :

(8) whether it is a_fact that Kerala
Government have agreed not to, imple-
ment the Silent Valley Project in its pre-
sent form ;

(b) if so, whether any alternative pro-
posal has been made by the State
Government ; and

(c) if so, the details thereof and
Union Government’s reaction thereto ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (¢) It
has been decided not to implement Silent
Valley Hydro electric project for ecologi-
cal reasons. Meanwhile, a conceptual
outline of the alternative proposal for de-
velopment of water. resources of Silent
Valley has been received from the Kerala
State Electricity Board. The proposal
received does not furnish essential details
on power benefits and costs étc. The
proposal involves construction of a diver-
sion dam across Kuntipuzha river (Silent
Valley) and a 7.8 Kilometre long tunnel
for diversion of water into the Bhavani
Basin for power generation. It also in-
volves. construction of another dam across
the Bhavam river and a 3.9 Km, long
tunnel for dlvemon of water into the
Attapadn valley for further _power genera-
tion, The above . proposal has  been
examined in the Central Electnc:ty Au-,
thonty It is noted that the proposal
inyolves utnllsauon of the water of the
Bhawani river a tnbutory of Cauvery The
sharing of the waters of the Cauvery
Rlver between the Basm States is yet to
be resolved The revnsed project alter-
nate proponl will have to be scrutinised
and cleared b,y the Department of En-
vu‘onmem The State Authorities have
been requested to workout the details of
the ahernauves S0 that a comprehensive
lmpact assessment could be undertaken,
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Exhibition of Obscene Films in the
Various Cinemsas in the Capital and
Other Metropolitian Cities

1190. SHRI DAULAT RAM SARAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government are aware
of the exhibition of obscene films in the
various cinemas in the Capital and other
metropolitan cities in blatant violation of
the provisions of law in this regard ;

(b) if, so, whethér Government consi-
der that there is laxity in the censorship
as also in the enforcement of Cinema-
tograph Act by the administration ; and

(¢) if so, what positive measures have
been taken by Government to check the
production and public exhibition of such
unhealthy films ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) to (c) There
have been newspaper reports about ex-
hibition of what they alleged were *‘sof-
porn” South Indian films in Delhi and
other places.

Production of films in India is mostly
in the private sector and Government
have no control as such thereon. How-
ever, all films intended for public exhibi-
tion are examined by the Board of Film
Certification in accordance with the pro-
visions of the Cinematograph Act 1952
and the guidelines issued thereunder.
According to these guidelines, the Board
shall ensure, inter ulia, that human sensi-
bilities are not offended by wvuigarity,
obscenity and depravity. The Board
through its Examining and Revising
Committees keeps the guidelines in view
while examining films and deletes such
portions as offend the above guidelines.
The Board has also to keep in mind that
the film is to be judged in its entirety
from the point of view of its overall im-
pact. Films which are not found suitable
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for exhibition to non-adult are granted
"*A’ certificates. Out of 507 Indian fea-
ture films certified in 1976, 27 were given
*A’ certificates (5.3%). This number has
progressively been increasing and in 1982,
257 out of 763 Indian feature films certi-
fied were granted ‘A’ certificates (33,58%).
Further, a total length of 29,755 metres
of film was excised during 1982 from
Indian as well as foreign films before
their certification, It would thus be
seen that the Board has been vigilant
enough to cut out objectionable material
or grant ‘A’ certificates when the films
are not found to be fit for exhibition to
non-adults. The Cinematograph (Amend-
ment) Act 1981 which " has come into
force from 1-6-83 has provided for two
more categories, viz. ‘UA’ for unrestrict-
ed public exhibition subject to parental
guidance for children below the age of 12
years and ‘S’ for public exhibition res-
tricted to members of a particular pro-
fession,

However, in spite of the best efforts
made by the Board within the limited
sphere of reasonable restrictions, it is
understood that there are censorship vio-
lations in exhibition trade. The main
violation is that films are not always ex-
hibited in the form in which thev are
certified by the Board. The responsibility
for enforcement of the penal provisions
of the Cinematograph Act 1952, however,
rests with the State Governments and
Union Territory Administrations.

The State Governments and Union
Territory Administrations have been re-
quested, time and again, for strict imple-
mentation of the statutory provisions.
The Minister of State for Information and
Broadcasting wrote again recently to the
Chief Ministers of State Governments/
Union Territory Administrations to take
concerted measures against those who
flout the law,

Under the Cinematograph (Amend-
ment) Act 1981 which came into force
from 1.6-83, offences punishable under
Part II of the Cinematograph Act 1952
relating to certification of films, have been
made cognizable and penalties provided
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in section 7 of the Act have been en-
hanced.

Action under section 6 of the Cinema-
tograph Act 1952 has been initiated
against all the South Indian films, which
have been advertised in Delhi recently
with sexy titles.. In pursuance of the
policy to curb excessive violence or sex
in films, Government have suspended,
with effect from 3-10 83 the exhibition of
the film “The Entity™ (English).

Government have instituted National
Awards for Indian films in order to en-
courage the production of films of aes-
thetic excellence and social relevance,
contribute to the understanding and ap-
preciation of the film cultures of d.fferent
regions and promote the integration and
unity of the nation. The National Film
Dovelopment Corporation Ltd., is already
giving loans, since the inception of erst-
while Film Finance Corporation, to film-
makers for production of good quality
films. The National Film Development
Corporation Ltd., has also initiated a
scheme for 100%, finance where film
makers can concentrate on creative
aspects of film-making without financial
worries.

Simultaneous holding of Lok Sabha
and Assemblies elections

1191, SHRI KAMAL NATH :
SHRI SONTOSH MOHAN
DEV :
SHRI B.V. DESAT :
SHRI P.M. SAYEED :

Will the Minister of LAW, JUSTICE

_AND COMPANY AFFAIRS ke pleased

to state

(a) whether the Election Commissior,
has suggested to Government that elec-
tions to Lok Sabha and State Assemblies
should be held simultaneously so that
there is saving in expenditure both on thz
part of Government as well as various
Political Parties ; and
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(b) if so, the reaction of Govem-
ment thereto ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUS \L) : (a) Yﬁ
Slf

(b) The matter is under consideration
of the Government.

Scheme of Setting up of Hydro Electric
Project in U.P,

1192. SHRI HARISH RAWAT : Will
the Minister of ENERGY be pleased to
state :

(a) the names of the rivers in the
hill areas of U.P. that have been surveyed
for setting up hydro electnc projects
thereon ;
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(b) the names of places where such
projects have been or are likely to be
mup howy

(c) the estimated cost and total units
of glect;nclty to be geqcrated by thesq
pro;ects y A o .

THE MINISTER OF ENERGY (SHRI
B.'SHIV SHANKAR) : () to(c) The
major river systems which flow through
the hilly areas of Uttar Pradesh are Tons,
Yamuna, Algkngnda Bhagirathi, Ganga,
Ramganga and Sarda.

Details of the hydro-electric schemes
under operation on these rivers are given
in the attached statement-I. Details of ~
the hydro-electric schemes under con-
struction and consideration in the hilly
areas of Uttar Pradesh are given in the
attached statement-IIL.

Statement-I

Hydro-electric schemes under operation ‘in hilly areas of Uttar Pradesh

River Scheme Location Installed
Distjict-wise capaciiy

4 (MW)

Yamuna State-I Dehradun 84
Ramganga Ramganga Pauri Garhwal 198
Tons Yamuna St-II (Chibro) Dehradun 240
Yamuna Yamuna St-IV Dehradun 30
Ganga Garhwal Pauri Garhwal 144

Rishikesh Chilla
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Implementation of Directive of Supreme
C_ourt about Bonded Labour

1193, SHRI GEORGE FERNAN-
DES :
SHRI BAPUSAHEB PARU-
LEKAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(@) 'whether it is a fact Supreme
Court’s directive on the identification of
bonded labour, has not been implemented
by the State Governments ;

(b) if so, the reasons thereof ; and

(c) the steps taken by Government to
get these directives of the Supreme
Court implemented by the State Govern-
ments ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMAVIR):
(a) to (¢) In pursuance of the direc-
tive issued by the Supreme Court of
India regarding constitution of Vigilance
Committees for proper implementation
of the provisions of the Bonded Labour
System (Abolition) Act, 1976, particular-
ly for identification and release of bonded
laboures and rehabilitation of freed bon-
ded labourers, the State Governments
have been requested to constitute the
Vigilance Committees in all the Districts
and Sub-Divisions as required under the
Act and to ensure that they should meet
regularly and atleast twice a year.

According to the latest reports avail-
able from the State Governments, Vigi-
lance Committees have already been set
up in all the Districts and Sub-Divisions
in Haryana, Tamil Nadu, Arunachal
Pradesh and Delhi. The Governments of
Orissa, Himachal Pradesh, Andhra Pra-
desh, Madhya Pradesh, Maharashtra,
Bihar, Meghalaya, Uttar Pradesh, Kerala,
Rajasthan, West Bengal and Pondicherry
have also set up such Committees except
in a few Districts Sub-Division (s). The
Governments of Karnataka, Gujarat,
Punjab, Jammu and Kashmir, Sikkim,
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Assam, Andaman and Nicobar Islands,
Tripura, Goa Daman and Diu and Dadra
and Nagar Haveli have intimated that
they are taking necessary action to con-
stitute such Committees/re-constitute the
defunct Committees.

Living conditions of Beedi workers

1194, SHRI DEENBANDHU VER-
MA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government are aware
that the Beedi workers in several parts of
the country suffer from tuberculosis and
cancer and beedi rolling girls are general-
ly given to liquor, smoking and sexual
offences ; and

(b) whether any study has been made
of the living conditions of Beedi Workers
of the country and if so, the details
thereof ; and

(c) the steps proposed for improve-
ment in the living conditions of Beedi
Workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DH ARMAVIR):
(@) to (c) The Labour Burteau Simla,
which is an attached office of he Minis-
try of Labour, had conducted a demo-
graphic survey on Working and Living
Conditions of workers engaged in bidi
industry in 20 selected centres,,;- Allaha-
bad, Cannanore, Cuttack, Dhubri, Gon-
dia, Gurshiaganj, Jabalpur, Jhajha, Jhal-
dha, Jaungipur, Kaira, Karimnagar,
Mangalore, Mukkadal, Mysore, Nasik,
Nizamabad, Saugor, Tonk and ‘Vellore
during 1978-79. The areas covered in the
survey are—housing and family = assets,
wage retes and earnings, income, . expen-
diture and consumption pattern, indebted-
ness, absenteeism, health and medical
facilities, welfare facilities and recreatio q»
social security. From the Survey Repoft
it has been observed that 23.21 per ce nt
of the total affected families was sufferin g
from T.B. .
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For providing specialised treatment to

bezdi workers and their family members,
beds are being reserved in T B. hospitals/
Sanatoria. The beedi workers suspected
to be suffering from T.B. are referred for
investigation and actual expenses of such
investigation reimbursed to the concerned
worker.

Government is not aware of incidence
of cancer among beedi workers and
liquor, smoking .and sexual offences
among beedi rolling girls.

CIT-Alcatel of France refused to supply
Trunk Automatic Exchange at agreed
Prices for Palghat Unit of ITI

1195.° SHRI NARAYAN CHOUBEY:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the CIT-
Alcatel of France has refused te supply
trunk automatic exchanges for the Palghat
unit of the Indian Telephone Industries at
May 1982 prices ;

(b) if so, whether the company had
offered to supply these exchanges at May
1982 prices while awarding the contract if
so, the details thereof ;

(c) whether it is also a fact that the
Nippan Electric Company (NEC) of Japan
had emerged the most competitive in the
international tender and they had also
offered to supply these exchanges at May
1982 prices ; and

(d) if so, the reasons for awarding
the contract to the French company ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : _(a) en'd
(b) Mys CIT-Alcatel had in their origi-
nal offer for supply of digital trunk
automatic exchanges quoted the base
price as of May 1982 with escalation up-
to the scheduled FOB delivery date. The
contract has been signed with the firm on
this basis.
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(c) The offer of M/s Nippon Electric
Company (NEC) of Japan was the most
competitive in the International tender.
M/s NEC had quoted fixed prices for
delivery of the digital Tax exchanges.

(d) A comparison between the offer
of M/s CIT-Alcatel and NEC was made
by the Government and overall tehno-
economic advantages were in favour of
awarding the contract to the French
Company which had already been chosen
as a collaborator for setting up a
factory with a production capacity of 5
lakh lines per annum in Gonda (U.P.).

Rural Electrification in Orissa during
last two years

1196. SHRI RASA BEHARI BEHE-
RA : Will the Minister of ENERGY be
pleased to state :

(a) the details of schemes for rural
electrification undertaken by Orissa dur-
ing last two years and the amount sanc-
tioned for schemes; scheme-wise and
year-wise ;

(b) the results achieved during the
last two years and the number of villages
electrified under these schemes; district-
wise ;

(c) the details of th programme to
be undertaken in Orissa for rural electri-
fication during next two years and the
allocation made therefor, scheme-wise and
number and percentage of villages to be
electrified in Orissa, year-wise and dis-
trict-wise ;

(d) whether it is a fact that Kalahandi
has not achieved its targets and the num-
ber of villages electrified is less than its
targets ; and

(e) if so, the details thereof ?

THE MINISTER OF ENERGY :
(SHRI P. SHIV SHANKAR): (a) and
(b) The requisite details as furnished
by the Government of Orissa are given in
the enclosed Annexure I and II laid on



119 Written Answers

the Table of the House, [Placed in
Library. See No. LT—7090/83].

(¢) Rural Electrification Programme
for the year 1984-85 and 1985-86 has not
yet been finalised. However, the propo-
sals received from the State Electricity
Board by the Central Electricity Autority
provide for electrification of 1225 villages
during 1984-85.

(d) and (¢) For Kalahandi District
Rural Electrification Corporation has
sanctioned 24 schemes for Electrification
of 1625 new villages. Against the target
of 869 villages upto 31-3.83 achievements
were of the order of 521 villages.

Furnishing of wrong information about
E.P.F. contributions

1197. SHRI SUNIL MAITRA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government have infor-
mation regarding furnishing of wrong
information to authorities by employers
in relation to provident fund contributions
as well as their share of contribution to
the said fund ;

(b) if so, whether Government would
depend only on their moral response or
would act in accordance with the pro-
visions of law ; and

(c) if no action is going to be initia-
ted, the reasons for the same in detail ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
(@) Yes, Sir. There have been such
instances in the past.

(b) and () The Employees’ Provident
Fund Organisation have their own Inspec-
torate to check the information furnished
by the eniployers relating to the provident
fund contribution, enrolment of eligible
employees into the provident fund mem-
bership, submission of statutory returns
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etc., which carries out periodical inspec-
tion of the establishments and scrutinise
their records. The question of the
Government depending on the moral
response of ‘the employers does not,
therefore, arise.

New rules made by All India Bar council
for Law classes.

1198. SHRI R. R. BHOLE: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to State:

(a) whether the All India Bar Coun-
cil recently ruled that the Law classes
shall be condected only from 10 a.m. to
5 p.m and that all morning and evening
classes shall be closed, that the classes
shall only be at District places and no
where else; that they shall not be in ren-
ted buildings and that the course shall be
of 5 years and not 3 years; and

(b) whether the Bar Council has the
right to debar all the earning and learning
students, all students from Taluka places
and the west majority who are taking
legal education ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and (b)
The Bar Council of India is entrusted with
the function to promote legal education
and lay down standards of legal educa-
tion n consultation with the Universities
all over India and State Bar Councils
under the provisions of the Advocates Act,
1961. According to the rules framed by
the Bar Council of India, professional law
education shall be through whole-time
day colleges or University Departments
from the academic year 1982-83. It is also
stated that such Universities wich cannot
implement the Rules from 1.6.1982 may
continue the old system under intimation
to the Bar Council of India for a time
not exceeding 2 years from 1982-83, which
includes part-t'me morning, evening and
day courses, Law Colleges are to be located
at a place where there is a District court
or a Circuit District court or within such
distance thereof as the Bar Council per-
mits to ensure accessibility of senior
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lawyers for practical training to the
professional law Students,

It is also provided that at the time
of joining a degree course in law, the per-
son concerned should have passed an
examination in 1042 course on schooling,
recognised by the educational authorities.
The law course shall be for 5 years, out
of which the first 2 years shall be devoted
to studies of pre-law curricula as a nece~
ssary qualification for continuation of
the study of law in the next 3 years to
be commenced thereafter. There is no
provision in the Rules which states that
the law Colleges shall aot be in a rented

building.
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Fire in Obra Thermal Power Complex in
Mirzapur

1201, SHRI NAVAL KISHORE SHARMA
SHRI HARISH KUMAR GANGWAR.
SHRI CHANDRAIJIT YADAV:
SHRI JAG PAL SINGH:

Will the Minister of ENERGY be plea-
sed to state,

(a) whether it is a fact that a fire broke
out in the Obra Thermal Power Complex
in Mirzapur District of Uttar Pradesh on
30 october, 1983;

(b) if so, the extent of damage caused
by the fire;

(c) the causes of the fire;

(d) the extent to which the power supply
was affected and areas so affected;

(e) the precautionary measures taken to
stop recurrence of such incidents; and
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(f) the nature of punishment given to
perpersons found quilty and details in this
regard ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) Yes, sir
(b) The fire with reportedly started from
the cabling for unit Nos. 10 and 11, has
damaged the structures, LT switch-gear,
control penels, relay panels and other
equipments associated with these two
units, as also the 6.6 kv switch-gear for
the Station and unit service and 400 Kv
breakers corresponding to the units. The
loss of 6.6 kv switch gear has affected the
station and service supply to unit Nos. 12
and 13.Damage to the cabling has put the
400 kv switchyard out of action.

(c),(e)and (f) The Government of Uttar
Pradesh has set up a committee under the
chairmanship of Member (Generation),
Uttar Pradesh State Electricity Board to
inquire into the causes of the fire and to
suggest preventive and remedial measur-
es, etc.

The Department of power has asked
all state Electricity Boards to strengthen
fire prevention and control measures, and
has stressed the necessity of keeping all
fire fighting equipment in fully operatio-
nal condition.

(d) The fire resulted in the forced outage
of five units of 200 MW each of Obra ‘B’
thermal power station. However, out of
these, unit No. 9 was already under a
planned outage for overhauling. All poss-
ible assistance is being provided to Uttar
Pradesh from the Northern Grid, includ-
ing the singrauli Super Thermal Power St-
ation in the Central Sector, and from
Madhya Pradesh. As a result, energy
availability in the State is on an  average
about 39 MU per day as against the
average per day availability of about 41
MU before the fire occurred.

Proposals Regarding lowering of voting
age in Elections

1202. SHRI P. K. KODIYAN: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:
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(a) whether various proposals for elec-
toral reforms including lowering of voting
age to ecighteen years have since been
considered by Government; and

(b) if so, the decisions taken thereon ?

THE MINISTER CF LAW, JUSTICE
AND COMPANY  AFFAIRS (SHRI
JAGAN NATH KAUSHAL) :

(a) and (b) Various proposals for elec-

toral reforms including the proposal

regarding lowering of voting age from 21
years to 18 years are under consideration
of the Government. The proposals have
far reaching implications, and would
require carefull consideration with refe-

rence to their full import.
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Shortage of Essential Raw Materials for
Detergent Industries

1204. SHRI MADHAVRAO SCINDIA
Will the Minister -of ENERGY be' pleased
to state :

(a) whether it is a fact that the
shortage of ‘essential  raw ' materials tlike
Dodecyl ‘Benzene and Line’nr-Akal.JR_n-
zene “has ‘been ' creating serious problems
for the detergent industries’ in the past
few months;

(b) if so, whether the Federation of “Asso -
ciation ‘of small scale soap and Detergent
Manufacturers in India has submiitted “any
reprcsemation in this regard ;

(c) if so, the details theroof and

(d) the stops tukm by Government to

AGRAHAYANA 1, 1905 (SAKA)

Written Answers 130

help the industry to meet -the shortage
of essential raw materials ?

THE MINISTER OF STATE IN THE
DEPARTMENT. OF PETROLEUM. IN
THE  MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA):(a)
1o (d) Representations were received from
the Federation of association of = small
Scale Soap and Detergent Manufacturers.
and Indian Soap & Toiletries Makers
Association about the need to  import
Dodecyl Benzene/Linear Alkyl Benzene.
Government have authorised the State
Trading Corporation to import Linear
Alkyl Benzene also, in addition to the
imports of dodecyl Benezene approved
earlier.

Approval to Naptha Jhakri Project in
Himachal Pradesh

1205. SHRI CHIRANJI LAL SHARMA :
Will the Minister of ENERGY bé pleased
to refer to the reply given to Unstarred
Question No. 2778 on 15th March, 1983
regardnig Neptha Jhakri Project and state:

(a) whether the administrative appro-
val and expenditure sanction for the
Neptha Jhakri Project in Himachal Pra-
desh has been issued; and

(b) If not, the reasons for delay ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) and (b)
Investment decision  in respect of Naptha
Jhakri Project in Himachal < Pradesh: has
not been.taken so far as the ' financing of
the project has not been tied up.

Fall in the demand for Petrolium
Products

1206, SHRI UTTAM. RATHOD ; Will
the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that there has
been a fall in the demand for : petroleum
products during the: last- two years' and
that trend is expected | to ‘continue during
the rest of the current plan period H
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(b) if so, whether the reasons for the
same have been i\nvestigatcd; and

(c) the steps being taken to ensure that
the available petroleum products are fully
utilised ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA ) : (a) No,
Sir.

(b) Does not arise.

(¢c) Most of the petroluiem products
indigenously available are fully consumed.
However a few surplus product like
Naptha are also exported.

Setting up of a petro-chemical complex
at Hladia

1207. SHRI SATYA GOPAL MISRA
Will the Minister of ENERGY be plea-
sed to state :

(a) whether his Ministry has taken any
decision to set up a Petro-¢hemical comp-
lex at Haldia;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLUEM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) :(a) to (c)
A letter of intent has already been
issued to the West Bengal Industrial Deve-
lopment Corporation to set up a naptha-
based petro-chemical complex at Haldia,
to manufacture ethylene, proylene, PVC
etc.

Chukha Hydro Electric Project in Bhuttan

1208. SHRI D. L. BAITHA : Will the
Minister of ENERGY be pleased to state
the details of Chukha Hydro Power Pro-
ject being constructed in Bhutan given (i)
the total cost involved with the share of
cost borne by India by way of aid and
by way of refundable loan, (ii) the total
power to be produced and the share
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agreed to be given to India, and - (iii) the
details of transmission lines with the pro-
gress of construction and target date of
completion and the areas to be benefited
in India ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): The cost of
the Chukha Hydel Project under construc-
tion in Bhutan as approved in 1980 is Rs.
149.36 crores, The Project is financed
entirely by the Government of India in a
grant and loap ratio of 60:40, The insta-
lled capacity of the Project is 336 MW
(4x84 MW). The Project envisages a 66
KV S/C transmission line from Chukha
to Thimphu, a 66 KV S/C transmission
line from Chukha to Phuntsholing
and 2220 KV D/C and a 220 KV
S/C transmission lines from Chukha
to  Phuntsholing. The  transmission
lines are expected to be ready before the
commissioning of the first unit of the
Project which is expected in March, 1985
Power from Chukha Project surplus to
the requirements of Bhutan is proposed to
be fed into the power system of the
Eastern Region at Birpara.

Allotment of Gas Agencies to S/Cs & S/Ts

1209, SHRI ANANTHA RAMULU
MALLU : Will the Minister of ENERGY
be pleased to state :

(a) the details regarding the number of
persons belonging to Scheduled Castes and
Scheduled Tribes, benefited by the Gas
Agencies State-wise, during last three
years ; )

(b) whether Government are granting
the Gas Agencies to the Scheduled Castes
and Scheduled Tribes against the general
quota also; and

(c) if so, the number of such applica-
tion who have been granted Gas Quota
against the general quota in the State of
Andhra Pradesh ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLUEM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA ):
(a) The requisite information is given
in the attached statement.
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" (b) Yes, Sir, ; eastes/communities. Also, there is no

system of maintaining castewise record of

(c) Candidates applying for dealerships/ the applicants in the Oil Companies for

distributorships advertised under general general quotas agencies. Hence it is diffi-
category are not required to mention their cult to furnish the required information.

Statement

Number of cooking gas distributorships awarded to scheduled castes|scheduled
tribes during the last three years.

STATES/U. T. 10C 10C (AOD) HPC BPC TOTAL
Andhra Pradesh 2 -— 5 4 11
Assam 1 4 - -- 5
Bihar 6 - 1 e 7
Gujarat 3 - 2 2 T
Haryana 3 - 5
Himachal Pradesh 1 - - - 1
Karnataka 2 -- 2 6 10
Kerala ¥. | - - 2 3
Madhya Pradesh S - 3 1
Maharashtra - -- 15 S 20
Manipur - 1 - = 1
Meghalya - 3 - - B
Nagaland - 2 - - 2
Orissa 1 - 2 - 3
Punjab 7 - 1 11
Rajasthan 7 - 3 12
Tamilnadu 7 - 1 2 10
Uttar Pradesh 9 - 2 9 20
West Bengal 4 - - - Bl
Chandigarh - - 1 - 1
Delhi 2 - - 4 6
Goa, Daman & Diu - - - 1 1
Mizoram -- 1 -- - 1
Total all India 61 11 39 42 153

*Since till 1981-82 September, 83.
10C- Indian Oil Corporation
AOD- Assam Oil Division
HPC- Hindustan Petroleum Corporation
BPC- Bharat Petroleum Corporation
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Strike Notmaby West B‘?i‘o,n Pm

1210, SHRIMATI GEETA MUKHER-
JEE: Will the Ministér of ENERGY be
pleased to state :

(a) whether Government are aware
that the West Bengal Petroleum Dea-
lers’ Association gave a strike notice
from 26th October and agreed to defer
it following West Bengal Government's
assurance that their complaints would be
taken up with the Ministry of Energy ;

(b)  whether Government are also
aware that their complaints included ir-
regular supply of oil to the petrol” pumps,
charging the same price irrespective of
distance, delay in paying their commis-
sion etc ; and

(¢) if so, whether Government would
look into their complaints ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE "MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
Yes, Sir.

(b) The main issues raised by the Asso-
ciation included recognition of the Asso-
ciation, anomalies in the prices of petro-
leum products at certain locations, delay
in payment of dealers’ commission and
termination of dzalership of Airport
Service Station.

(¢)  Yes, Sir., The dealers’ commis-
sion till Sept. 1983 has already been paid
by IOC. The issue of termination of
dealership of M/s. Airport Service Station
is now sub-judice.

Shortage of Electricity in Andhra
Pradesh and their Request for
Power from Kalpakkam Nuc-
‘lear Plant

1211. SHRI M. RAM GOPAL
REDDY : Will the Minister of ENERGY
be pleased to state :

(a) whether the request of Andhra

Pradesh Government for the allocation
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of power from the Nuclear, Power Station
of Kalpakkam has since been considered
by Central Government ;

(b) if so, with Wh_it results ;

(¢) whether there is shortage of elec-
tricity in that State ; and

¢d) if so, whether other measureshave
been taken by Central Government to
meet the shortage of power in that
State 7

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) and (b)
The matter is under consideration.

() At present no shortage of power
has been reported in Andhra Pradesh.

(d) Does not arise.

State funding of Elections

1212. PROF. MADHU DANDA-
VATE : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the for-
mer Chief Election Commissioner had
suggested the State funding of elections’
to curb the influence of money power
over the elections ;

(b) if so, whether any concrete mea-

‘sures are proposed in regard to State

funding of elections ; and

(c) if so, when necessary legia!atioh
will be introduced in this regard ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFF MliS (SHRI
JAGAN NATH KAUSHAL) : (a) Yes
Sir.

(b) ,and g) Thﬁ matter is.under con-
sideration of the Government alongwith
other proposals for electoral Yorms. As
the-proposals have: far reaching implica-
tions, they would require careful consi-
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deration with ‘reference to their full im-
port. It is, therefore, difficult at this
stage to indicate when it will be possible
to reach final decisions on them.

Promotion Channel for Ex-Servicemen
in Class III Service in ALR.

1213. SHRIMATI KISHORI SINHA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that he gave
an assurance to the All India Radio
* Association in 1973 that suitable ex-
servicemen from Class III services within
A.LR. should be given promotion chan-
nel ip the security staff of All India
Radio ;

(b) whether this and other assurances
have been implemented and  since
when ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY ' OF INFORMATION
AND BROADCASTING AND MINI3-
TER OF STATE IN THE MINISTRY
OF PARLIAMENTARY  AFFAIRS
(SHRI H.K.L. BHAGAT) : (a) and (o)
The staff representatives had been info m-
ed that subject to their fulfilling the edu-
cational qualifications and experience
and other eligibility conditions prescribed,
eligible persons in the department would
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also be considered for posts in the secu-
rity sét-up. In  pursuance of this, only
one person applied for consideration for
the post of security Officer. He was,
however, not found eligible for that post.
However, he was found eligible - for the
post of Head Security Guard and.was
selected. He declined the offer.

(¢) Does not arise.

News Bulletins in External Services
of All India Radio

1214, SHRI A.K. BALAN : Will
the, Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the number of News Bulletins
broadcast daily from Delhi and other
stations in the external services of All
India Radio ; and

(b) the languages and the timings of
these broadcasts ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND -MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT): (a) The number
of news bulletins broadcast daily in the
External Services of All India Radio is
60. Out of these, 54 are broadcast from
Delhi, 2 from Calcutta, 3 from Bombay
and 1 from Madras.

(b) The requisite information is
given in the enclosed statement.

Statement
Language Number of News Timings (Hours)
‘Bulletins
Arabic 3 1010-1020
2330-2340
0110-0114
Baluchi 1 1831-1836
Bengali Y 0905-0910

2205-2215
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Language

Number of News
Bulietins.

Timings (Hours)

Burmese

" Dari

English

Frencik

Gujarati

Hindi

Indonesian
Konkani

Kuoyw

Nepali

Punjabi

13

0615-0625
1645-1655

0835-0845
1901-1905

0430-0440
0630-0635
1530-1540
1625-1627
1900-1910
2025-2030
2330-2340
0030-0035
0130-0140
0230.0235
0330-0340

0020-0030
1645-1655

0945-1000
2235-2245

0435-0445
0850-0900
2150-2200

1416-1425
1005-1015
0400-0406

1830-1836

0735-0744
1231.1236
2000-2009

0935-0945

(from Bombay)
(from Bombay)

(from Bombay)

(Rpt. of
1830-1836)

2200-2210

2310-2314
1903-1905
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Language Number of News Timings (Hours)
Bulletias
Pushtu 3 0750-0800
2005-2015
2110-2112
Russian ] 2200-2210
Sindhi { 1735-1745
Sinhala { 1835-1843
Swabhili i 2100-2116
Tamil 2 0535-0545
1755-1800
Tibetan 3 0746-0751
1815-1825
1847-1856
Thai 1 1704-1710
Urdu 3 0615-0625
0930-0932
1402-1407
1650-1700
2000-2010
) 2145.2155
2300-2305
0000-0005
Total : 60

Expenditure incurred on Parliamentary
and Assembly Elections

1215, SHRI SANTOSH MOHAN
DEV: Will the Minister of LAW,
JUSTICE AND COMPANY AFPAIRS
be pleased to state :

(a) when the next election to the Lok
Sabha and the various State Assemblies
are scheduled to take place ; and

(b) the estimated expenditure incurred
on Parliamentary elections and elections
to the State Assemblies ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) The
requisite information is given in the
attached statement-I

(b) Itis difficult to give any correct
estimate, at this stage, of the likely ex-
penditure on the Gen:ral F] ctions to be
held in the future years - However, in-
formation obtained from the Election
Commission, about the expenditure incur-
red during the years 1979.80 and 1982 on
the Elections held to the House of the
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People “and some Legislative Assemblies, ‘Elections to the Lok Sabha and  various-
© is given in the attached Statement-11. Legislative Assemblies should be held,

i g unless they are dissolved earlier, before
Statement-I the date on which their present term

(2). In the normal course, Geperal  _expires, as given below :

Present term upto

Lok Sabha e
20-1-1985
State Legislative Assemnl es

1. Andbra Pradesh e 16-1-1988
2. Assamy P 20-3-1988
3. Bihar 22.61985
4. Gujarat g 19-6-1985
5. Haryana .. 23-6-1987
6. Himachal Pradesh feo 20-6-1987
7. Jammu and Kashmir 6-7-1989
8. Karnataka 23-1-1988
9. Kerala 23-6-1987
¥0. Madhya Pradeshy 1-7-1985
11. Maharashtra 59 29-6-1985
12. Manipur 17-2-1985
13. Meghalaya 7-3-1988
14, Nagaland 28-11-1987
15. Orissa e 29-6-1985
*%16. Punjab 26-6-1985
¥7. Rajasthap 25-6-1985
18  Sikkim 19-10-1984
19. Tamil Nadu 18-6-1985
20. Tripura 8-2-1988
<21, “Uttar Pradesh L 24-6-1985
22.  West Bengal 13-6-1987
23. . Arunachal Pradesh v 27-1-1985
24, 'Dethi 16:3-1988
25. Goa, Daman & Diu 21-1-1985
26. Mizoram | 24-5.1984

27.  Pondicherry -~ - Under President’s Rules

[ ; b since 24-6-1983

**President s Rule with effect from 6-10-1983, State Assembly kept under animated
suspension. )
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(b) (i) The expenditure incurred on
the elections to the House of
the People in 1980 was
Rs. 55,97,02,000.
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(u) The expenditure incurred on
general elections to various
Legislative Assemblies -held
in 1979-80 and 1982 was as
under : —

1979 Mizoram
Sikkim

1980 Bihar
Gujarat
Kerala
Madhya Pradesh
Maharastra
Orissa
Punjab
Rajasthan
Manipur
Uttar Pradesh
Tamil Nadu
Arunachal Pradesh
Goa, Daman & Diu
Pondicherry

1982 Haryana
Himachal Pradesh
Kerala
Nagaland
West Bengal

1 Rs. 14,12,000

Rs. 39,67,63,073

i e

e

N i

'S

Rs. 12,05,34,404

Telecommunication expansion schemes
in Bhubaneshwar, Cuttack etc. in Orissa

1216. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether any tele-oommuniqa;ibn
expansion schemes have been taken up in
Bhubaneswar, Cuttack or any other city
in Qrissa :

(b) if so, what are -the tele-commu-
nication expansion schemes taken up in
those cities during the Sixth Plan ; and

(c) the details of the financial alloca-
tion made in the Sixth plan and the pro-

gramme undertaken under those schemes
in the cities of Orissa ?

THE DEPUTY MINISTER IN Ti-lE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes,
Sir.

(b) Till now in 6th plan period tele-
communication expansions taken up and
completed are given in the attached
statement-1.

() No separate financial allocation is
made for telecommunication expansions in
the Cities. .
cation expansion programmes to be car-
ried out in remaining period of 6th Plan
are as per the attached statement-11,

However, the telecommuni-
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Telecommunication Expan:loui

Name of Exchange Type Expansion
(lines)

1. Bhubaneswar XB 1000 (4000—5000)
2, Cuttack XB 1000 (5000—6000)
3. Berhampur MAX-I 300 (1500—1800)
4. Rourkela Plant MAX-1 300 (1800—2100)
5. Rourkela Township MAX-I 200 (1000-—1200)
6. Sambalpur CBM 120 (1560—1680)
7. Puri CBM 120 ( 600— 720y
8. Balasore CBM 120 ( 480—600)
Tele x Exchanges :

1. Cuttack 50 ( 50—100)

Statement-II
LI
Name of exchange Type Expansion
1. Bhubaneswar XB 2000 (5000--7000)
2. Cuttack XB 1000 (6000—7000)
3. Behrampur 300 (1800—2100)
4. Rourkela Plant SXS 600 (2100—-2700)
5. Rourkeld Township SXS 300 (1200-—-1500)
6. Sambalpur CBM 2000 Main ICP auto-
matisation

Telex Exclanges :

1. Bhubaneswar 50 (100 — 150y

FET & gaw ¥ wfawl & e

1217. =it A¥fag weamr : AT
sw wx gata A4 a8 A F F
3 f -

(%) wEvt & wofw F wfawy &Y
wriftardy gfafess #7 & fag awre
T FAT FIA oI & fAAe faay
g

(=) =darT zi ¥ T sqafeaar
& wrer 7T § ;A

() qU FIH FT TEET FAT FIAN
sty frams wvew ®  afws} &
sfafafudi &1 e a0d & fagwr
farar s ?

s X qraty dawr & sy
st (st wware) . (%) & ()
vy ¥ sifas) &Y ggwifitar qraedy
AT q4r gEaral &7 gadenr a7
ST @Y ¥ W swEgva & sgnY
dmfag T @ & ; war ¥ oy
gfeaw fvia 7Y fam o & )
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\Setthu up of New Coal Projects going to start ; full details thereof ?

1218, PROF. RUP CHAND PAL: THE MINISTER OF STATE IN .THE
Will the Minister of ENERGY be plesaed DEPARTMENT OF COAL IN THE
to state : MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) to (¢) During the
current financial year (April-September,
1983) besides sanctioning revised reports
for nine projects, the Government have

A x i also sanctioned seven new projects
(b) a list of such new projects and ; including one proposal for Advance Ac-
tion. The details of these projects are as

(¢) by what time these projects are follows :—

(a) the number of new coal projects
on the list of Government ;

Name Capacity Capital " Anticipated
(mty) . cost date of
(Rs. in cr.) completion

NEW PROJECTS
Western Coalfields Limited

1. Saoner UG 1.50 46.96 1984-85
2. Lajkura OC 1.00 25.79 1987-88
3, Balgi UG 0.60 28.00 1988-89

Centrul Coulficlds Limited

4. Advance Action — 2.00 1989-90
for diversion of
Damodar River

Singareni Colli ries Company Limited

5. Ravindra Khani 0.38 9.08 1986-87
No. 8 Incline
6. Venkatesh Khani 0.489 15.90 1984-85

No. 7 Incline

7. Godavari Khani 1.522 54.53 1988-89
No. 11A Incline ’

REVISED PROJECTS

Weste n Coalfields Limited

1. Bijuri UG : 0.48 12,75 1984-85
2. Jamuna UG 0.50 10.60 1985-86
3. Jamuna OC 0.60 18.07 1983-84
A4. New Chachai UG ; 0.60 12.38 1985-86
5. Patherkhera Exp. 1.32 26.38 1984-85
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-
" Name Capacity Capital Anticipated
© (mty) cost date of
(Rs. in cr.) completion

Central Coalfields Limited

6. Ramgarh OC 3.00 91.46 1984-85

7. Jayant OC - 10.00 313.61 . 1988-89

Eastern Coalfields Limited

8. Dhemomain UG 1.42 73.76 1989-90

Bharat Coking Coal Limited

9. Moonidih 2.00 2509 1983-84

Washery

Report of Enquiry Commission in
conection with Coal Mines disaster
at Hariladih under BCCL

1219. SHRI BASUDEB ACHARIA :

Will the Minister of ENERGY be
pleased to s tate :

(a) whether Government have received
the report of Enquiry Commission in
connection with coal mines disaster at
Hariladih near Tharia under B.C.C.L ;

(b) if so, the details thereof ; and

(c) whether itis a fact that the said
mine was not inspected by Mines Safety
Department for the last three years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
'MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) No Sir.

(b) Does not arise.

(¢) 1Itis not a fact the mine was not
inspected during the last three years. A
number of inspections were made by
Mines Safety Deparment.

Acquisition of land by once at Nhava-Sheva

1220. DR. VASANT KUMAR PAN-
DI)T; Will the Minister of ENERGY be
pleased to state ;

(a) whether the Prime Minister has
given directives to ONGC not to acquire
more land at Nhava-Sheva in Urban
beyond that stipulated in the plan to
maintain environmental ecology ;

(b) whether several complaints have
been received by Government about
ONGGC flouting the above directives from
(a) Bombay Enviromental Action Group,
(b) Maharashtra Committee for Protec-
tion, Preservation and Beautification
of placzs of public Interest, ()
Department  of Petroleum Advi-
sory Committee on Environmental
Planning and Co-ordination and others ;

(c) if se, the details of the complaints
made by each of the above ; and

(d) what preventive steps have been
taken by the ONGC to maintain the
guidelines and the P.Ms. directives on
environmental ecology at Nhava-Sheva
Island in Urban ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF *PETROLEUM IN
THE MINISTRY OF ENERGY ' (SHRI
GARGI SHANKAR MISHRA) : (a) and
(b) Yes, Sir.

() The complaints are mainly about
defortation and flattening of the hills in
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Nhava-Sheva and reclamation of land gtc.
creating ecological imbalances,

(d) The ONGC are not acquiring any
additional land or expanding the facilities
on Nhava-Sheva as per the directive of
the PM. - They have undertaken planta-
tion of trades and have also contributed
Rs. 2 crores for the development of
parks. They will also not flatten the
hills but will terrace them on a planned
basis to beautify the area.

Several Advisory Committees both out-
side and within the ONGC have been
set up to constantly review and moanitor
the environmental aspects of Nhava.
Besides, Deptt. of Environmenty is also
looking ‘into what further safeguards
could be provided.

A separate cell within ONGC has
been set up, headed by a General Mana-
ger to deal with environmental manage-
ment.

Effects of proposed Automation and
Mechanization of Newspaper Industry
on workers and Industry

1221. SHRI BRAJAMOHAN MO-
HANTY : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government have studied
the implications of proposed automation
and mechanisation of Newspaper Indus-
try on workers as well as on industry, if
so, details thereof ;

(b) whether Government are come
mitted to the policy of protecting the
interests of the workers in case of auto-
mation and mechanisation as recommens-
ded by the International Labour Orga-
nisation ; and :

(c) if so, the steps Government ;’ro-
pose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMAVIR):
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(a) On a representation received from
the All India Nawspiper Employees
Federation, aboyt the effect of automa-
tion, certain newspaper managements and
Ministries concerned were consulted. -In
some of the replies received so far, it has
been indicated that there is ‘nzed for
sclective mschanisation and that the new
technology adopted by the managements
by and larg> does not involve retrench-
ment of labour.

(b) and (c) Though the relevant ILO
Convention has not been ratified by the
Governmznt, the Model Agreement on
Policy on Rationalisation provides for
protection of the interest of workmen.
This apart as per section 9A of the Indus-
trial Disputes Act, read with item 10 of
the Fourth Schedule to the Act, no ratio-
nalisation, standardisation or improve-
ment of plant and technique which is
likely to lead to retrenchment of work-
men can be effected without issuing a
21 days prior notice to the workmen
concerned. If the union objects to the
change such objection would become an
industrial dispute and the provisions of
the Industrial Disputes Act will apply.
Further, Sections 25-F and 25-N of the
Industrial Disputes Act are also attracted.

Plan to update the Monitoring Facilities
in Ra lio Communication System

1222. DR. A.U. AZMI: Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it was envisaged in the
Sixth Plan to update the monitoring
facilities to respond to the rapid advances
in the radio comminication system and
new monitoring stations wzre to be set
up ; g

(b) if so, whether monitoring facilities
have been created and the outcome of
the same ; and

(¢) whether * the construction of
Videsh Sanchar Bhavan and Gateway
Terminal Complex at Calcutta, West Sub-
marine cab'e link from Bombay to Gulf
region and creation of facilities to work
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with IMMARSAT, etc. have been com-
pleted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) and (b)
Yes Sir, the Sixth Plan envisages a subs-
tantial beginning of a phased programme
‘to update and expund radio communi-
cation monitoring facilities in the country.
The schemes approved under the Sixth
Pl>n with an outlay of Rs. crores provide,
among others, for the establishment of
two new Monitoring Stations, provis'on
of equipment to monitor VHF/UHF  fre-
quency bands upto 1 HGz, the setting
up facilities to monitor the still higher
microwave bands includ ng emissjons
from geostationary satellites,

Of the two new Monitorirg Stations
proposed during the Sixth Plun, the first
one at Vishakhapatnam has been estab-
lished and is now effectively catering to
the Monitoring needs in the South-eastern
_parts of the ccuntuy including coastal
areas  The second station gt Bhopal is
in the process of ¢stablishment and  will
cater to the mon toring needs of the cen-
tral part of the ccuntry.

A new man-made Radio Noise Survey
Unit has been established in Bombay and
has proved useful. Modern equipment
recently received, such as for VHF/UHF
monitoring are being  progressively
_brought into use. The first Microwave
monitoring Terminal is programmed to
become operational early in 1984. Other
facilities are in various stages of progress.

() The construction of Videsh San-
char Bhavan and Gateway Terminal Com-
plex at Calcutta has not yet commenced,
The laying of Westward Submarine Cable
from Bombay to the Gulf Region and
operation of facilities to work with
INMARSAT are under the active .consi~
deration of the Government.

Completion of Trivandrum T. V. Centre

1223. PROF P. J. KURIEN : Will the
Minister of INFORMATION AND BRO-
ADCASTING be pleased to state :

*
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(a) the st.age of the work on Trivand-
rum T. V. Station at present; and

fb) the total amount spent so far
thereon and the time by which it is likely
to be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI H.K.L.
BHAGAT) : (a) Building for TV Centre,
Trivandrum is in an advanced stage of
completion and is expected to be comp-
leted by March, 84. 10 KW TV transmitter
is expected to be supplied by Dec, 1983.
Order for colour studio equipment has
been awarded.

(b) Total amount spent upto 30-9-83
is Rs. 290.11 lakhs. 10 KW TV trans-
metter is expected to be commissioned
before the end of the VI plan
period. Studio centre is expected to be
commissioned ‘during 1985-86.

Licence to CIPLA Manufacture Sulbutamol

1224, SHRI1 N. K. SHEJWALKER :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Government have issued
a licence to CIPLA to manufacture sul-
butamol at just double the prices at which
Glaxo offered to manufacture it;

(by if so, the consideration therefore
at a time when Government are said to
be anxious to make drugs availahle much
cheaper and trying to reduce the prices of
some of the essential medicines and the
reasons for allowing such an exhorbitant

price for an essential drug; and

i (¢) whether an enquiry made by the
Bureau of Industrial Costs and Prices has

found that the cost of production of this

‘drug by CIPLA is much less than the

price being charged by the company
but whether Government are keeping
silent over the issue thereby allowing in
disguise the monopolistic position for
this company manufacturing and market-
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ing Salbutamol much against the interest
of the consumers ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R. C. RATH) : (4) and
(b) It was during 1975 that M/S. CIPLA
had been granted an Industrial Licence
for the manufacture of Salbutamol. Dur-
ing 1982 M's. Glaxo had offered to
manufacrure it at roughly half the price
of the existing two units namely CIPLA
and Fairdeal. However, they had not
given full details to substantiate their
claim.

(c) Study made by the Bureau of
Industarial Costs and prices into the Cost
structure of Salbutamol reveals a scope
for reduction in price over the current
declared price of Rs. 35 per gm. The
recommendations of the BICP have been
scrutinised and the revision in price is
expected to follow soon.

Threat of Job Security in Industries
Controled by TNCS

1225, SHRI J. S. PATIL : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether attention of Government
has been drawn to a report appeared in
Economic Times, New Dehli of 17 October,
1983 under the heading “TNCS a threat
to job security” ;

(b) if so, whether Government have
made any study in so far as job reductions
resorted to by transnational corporations
in the pharmaceutical industry are cen-
cerned;

(c) the steps Government propose to
take to provide more job opportunities in
the industries controlled by the TNCS;
and

(d) whether Government propose to

Jay down any conditions to ensure regular

" creation of new jobs before granting letters
of intents to such organisations ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
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BILITATION (SHRI DHARMAVIR) :
(@) Yes, Sir.

(b) No, Sir.

(¢) and (d) In the applications for
grant of industrial licences submitted by
the different companies, there is' a provi-
sion to indicate the volume of extra
employment likely to be created under the
proposal applied for and the details are
given under various categories like mana-
gerial, skilled, semi-skilled workers etc.

Setting up of Project Develo ment Athorities
for Coal Companies

1226. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of ENERGY
be pleased to state :

{a) whether Government are going to
set up project development authorities for
different coal companies:

(b) if so, details of the work to be
done by these authorities ? :

(c) the detailes of the structural con-
cept of these authorities ?

THE MINISTZR OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (2) to (c) There is no pro-
posal under consideration of the
Government to set up separate project
development authorities in the Coal comp-
anies. However, with a view to expedit-
ing the execution of coal projects
development have advised Coal India
Limited to strengthen the project imple-
mentation machinery, within existing set
up of Coal India Limited and its subsi-
diary Companies, by setting up separate
management organisation for each project,
backed by a more thorough sysiem of
monitoring of project execution.

Introduction of Electronic Operating System
In Delhi Telephones, -

1227. SHRI MOHAMMAD ASRAR
AHMAD : Will the Ministe* of COMMU-
NICATIONS be pleased to state :
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(a) whether there are any sclfcmes){o
introduce the electronic operating system
in Delhi Telephone;

(b) if so, whether the necessary
equipment has been acquired and when
it will be introduced; and

(c) additional cost involved in intro-
ducing the new system ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) There is
no equipment designated “‘Electronic
Operating System”™ for use in Telephone
Networks. However Electronic Swilching
Systems are used in exchanges and are
planned for Delhi Telephones.

(b) An Electronic Trunk Automatic
Exc"ange has been commissioned on 8th
November, 1983, An Electronic Telex
Exchange is under installation and is
likely to bz commissioned during 1983-84.
Four Electronic local exchanges are also
under installation and ten more exchanges
are ordered. These are likely to be
commissioned progressively from 1934 on-
wards.

(¢) The estimated cost of the Elec-
tronic Switching Projects in Delhi Tele-
phones refferred in (b) above is approxi-
mately Rs. 202 crores.

Installation of Telecommunication Towers
in Koraput District

1228, SHRI GIRIDHAR GOMANGO :
Wil] the Minister of COMMUNICATION
be pleased to state :

(a) the programmes prepared by his
Minis'ry for examination in Koraput
District of Orissa by Telecommunication
Circle for providing better telecommunica
tion facilities by replacing the existing
system by digital system before the end
of Sxth plan ;

(b) the names of the places selected
for installation of the telecommunication
towers in Koraput District and the towers
already installed so.far; and
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‘©) the steps taken and funds provided
for the programmes since approval of the
programme and the measures taken to
complete them before the end of Sixth
plan at. proposed by Government therefor?

THE DEPUTY MINISTER IN. THE
MINISTRY OF COMMUNICATIONS
SHRI VIJAY N. PATIL): (a) No, Sir.
No such programmes have been proposed.

{b) The places selected for installation
of telecommunication towers are Koraput,
Samalguda, Jeypore, Addunanda, Boda-
valasa, Doramdarighati.  Lakshmipur,
Mu'tapara, Balimela and Govindpur. All
these towers aire yet to be ins.alled.

() Does not a rise view of answer at
(a) above.

Renort of Bureau of ndustrial Coss
and Prices on Structusal Charges
in Coal lmdia Ltd,

1229 SHRI P. M. SAYEED: Will
the Minister of ENERGY be pleased to
state :

(a) whether Bureau of Industrial Costs
and Prices has placed before Government
drastic structural changes in  the coal
India Ltd. set-up ;

(b) if so, whether indepth report was
submitted to his Ministry in the month
of Sep.xcmber, 1983 ;

(cj if so, thc main features of the

reports ;

(d) whether Government have exami-
ned all the recomendations of the report ;
and

(e) by what time final decision in this
regard is likely'to be taken ?

THE MINISTER OF STATE IN THE.
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY ( SHRI
DALBIR SINGH) :(a) to (e) The
Bureau of Indusrial Costs and  Prices,
which had been entrusted with the task of
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studying the cost of production of  coal this year (100 percent power cut), the
industry with a view to recommending reasons for delays ~in sanctioning the
appropriate prices for codl, submitted new projects ; and

its report to this Department in the last .

week of July, 1983. No decision has yet (c) what is the fatb of the fargest
been taken .- ' hydro electric project the  Pooyakutty

" j zrala and when the final
1 \ project of K.ra '
Hydel s chemes submitted by Kerala sanction of this project is likely to  be

1230. SHRI GEORGE JOSEPH MUN- accorded ?
DACKAL: Will the Minister of ENERGY

o s THE MINISTER OF ENERGY (SHRI

(a) the number of hydro electric sche- P. SHIV SHANKAR): (a)to (c) The
mes submitted by Kerala Government position in regard to each of the ten
pending with central Government  for hydro-electric schemes including pooyan-

kutty Project submitted by Kerala State

final sanction ; =
Electricity Board to central Electricity

(b) considering the acute power shor- Authority for techno-economic clearance
tage experienced in Kerala state during is given in the statement enclosed.
Statement

Hydro=electric] Multipurpose Schemes of Kerala under consideration

SI. Scheme Instalied Date of Present Status
No. Capacity receipt f
(MW) of

project

report,
1. 2, 3. 4, s,
I. Puyan- 750 April, This is a big Scheme consisting of four parts and

kutty. 1980. having a total installation of 750 MW, In view

of status of investigation and avail;bility of
hydrological and topograpnical data, CEA sug-
gested phase development of the scheme which
has been agreed to by the project authorities.
Accordingly, under phase-1 of the scheme main
puyankutty Dam and power Station (2x120MW)
is being processed through CEA. Revised,ﬁood
studies Indicate a reduction in FRL. The as-
pects relating to reduction in FRL. have been
discussed recently with project Engineers and
required study/Clarifications have been indi-
cated to them. The studies/clarifications are
awaited from them.



NOVEMBER 22, 1983

163 Whitten Answers Written Answers 164

1 2 3 4 5

2. Madupatty 1x2 May, Project report has been examined. Modified
Small 1983 estimates of cost based on comments of CEA
HE scheme. and CWC are awaited. Replies to comments

on hydrology received recently are under exami-
nation in CWC,

3. Pallivasal 4%x60 June, Project reportis currently under examination
Replacement 1983. in CEA/CWC. Comments of CEA on electri-
Scheme, cal cost estimates and of CWC on construc-

tion machinery have been forwarded.

4. Power 1x2.5 April, Scheme report has been examined. Replies
Generation 1983. to comments on planning aspects received
Scheme under recently are currently under examination.
Malampuzha
Irrigation
Project.

5. Muvathupuzha 1x6 Augast, Project report examined and comments forwar-

1983, ded. Replies to comments on planning aspects
have been received and are under examination.
The cost estimates are under finalisation by
project engineers in censultation with CEA
and CWC, The studies for the assessment of
power benefits from the scheme are to be carr-
ied out by project authorities.

6. Karapara 95 January, The project was considered by Environmental
Kuriarkutty 1979. Appraisal committee of Department of Envir-
Multipurpose onment in its meeting held on 8th April, 1983
Project. from environmental angle and was found a

fit case for rejection. The views of EAC have
beg:n communicated to KSEB.

7. Manatha- 240 May, The project report has been examined in the
wady 1980. CEA/CWC and comments have been forwarded
Multipurpose to the project authorities. Replies to comments
Project on Civil design, hydrology etc. are awaited. As

the project involves westward diversion of
waters of Mananthawady river, a tributary of
Kabini (Cauvery Basin) for irrigation and power
generation, the inter State aspects of this project
would need to be resolved. Being a multipur-
pose project the project would have to be clear-
¢d first by the Technical Advisory Committee



165 Written Answers ~ AGRAHAYANA 1,1905 (SAKA)  Writien Answers 166

'

5

1 2 3 4
8. Kuttiyadi — December,
Augmentation 1976.

Scheme.

9. Pandiar 70 Dec.,
Punnapuzha 1972,
Tail Race.

10. Chalakudy 200 Oct.,

of the Plahning Commission. Thereafter, power
portion would be considered by the Central
Electricity Authority.

The project report has been examined the pro-
ject involves westward diversion of water of
Karamanthodu river, a tributary of Kabini a
Cauvery Basin into Kuttiyadi basin to augment
the power generation at the existing Kuttiyadi
power House. The scheme could be considered,
for techno-economic clearance after the inter-
State issues are resolved.

Project report has been examined. This scheme
has been proposed a tail-race development of
the Pandiar Punnapuzha project formulated by
Tamil Nadu authorities. The Pandiar Punna-
puzha tailrace scheme of Kerala can be consi-
dered for clearance only after the decision on
the implementation of Tamil Nadu Scheme
is taken.

The project report has been examined in CEA/

State TI. 1982. CWC and comments sent to the project autho-
rities. Replies to these comments are await-
ed. CWC has suggested further geological
investigations.

Fire in Obra Thermal Power Complex what alternative arrangements have been

in Mirzapur U.P,

made to supply power to those areas
which were getting power from Obra

1231. SHRI CHANDRAJIT YADAV: Thermal power Station; and

SHRI JAGPAL SINGH :

(¢) whether Government are propos-

Will the Minister of ENERGY be i to set up anenquiry into the causes

pleased to state :

of fire and what steps are being taken to
_restore the damage done due to fire ?

(a) whether on 30 October, 1983 fire
broke out in two units of Obra Thermal THE MINISTER OF ENERGY (SHRI
Power Complex in Mirzapur District of P. SHIV SHANKAR) : (a) Yes, Sir.

up;

(b) The fire resulted in the forced

(b) how much power production has outage of five' units of 200 MW each
been affected due to the above fire and of Obra ‘B’ thermal power station. How-
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-ever, out of these, unit No. 9 was already
under a planned outage for overhauling.
All possible assistance in being provided
to Utter Pradesh from the Northern Grid,
including ‘the Singrauli Super Thermal
Power Station in the Central sector, and
from Madhya Pradesh. As a result gross
energy availability in the State is on an
average about 39 MU per day is against
the average per day availability of about
41 MU before the fire occurred.

(¢) Government of U. P. have set up
a Committee under the Chairmanship of
Member (Generation), U.P. State Electri-
city ‘Board to inquire into the causes of
the fire and to sugges* preventive and
remedial measures. A restoration progra-
mme has been prepared to bring back the
units affected by the fire. Government of
U. P. has also set up Task Force groups
to ensure expeditious execution of the
restorat on programme.

Indo-Soviet Talks on Coal Mining

1232, DR. KRUPASINDHU BHOI :
Will the Minister of ENERGY be pleascd
to state :

(a) whether Indo-Soviet talks on
coal mining were held recently in Mos-
cow ;

(b) the number of meetings of the
working group held since its inception in
1981 ; and

(c) the results achieved so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a)Yes, Sir.

The third meeting of the Indo-Soviet
Working Group on Coal was held in
Moscow between 6-16th September 1983,

(b) Three meetings of the Indo-Soviet
Working Group on Coal have been held
since its inception. The first meeting was
held at Moscow from 28th September, to
3rd October, 1981. The second meeting
was held at New Delhi on 13th'and 14th
December, 1982,
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(c) The meetings of the Indo Soviet
Working Group on coal review, from
time to time, cooperatoin between the
two countries in the coal sector. Soviet
assistance and technical knowhow is being
obtained for modernising the Indian coal
mining sector. The feasibility reports for
Mukuntla, a large opencast mine, has
been prepared by Soviet Experts. A fea-
sibility report for Nigahi, another big
opencast mine, is under preparation.
Soviet assistance is being taken in the
designing and construction of Jhanjhra
mine, for modernisation of Kathara and
Patherdih washeries, for introduction of
the shield system of mining at Tipong,
for mechanisation of the Chinakuri mine
for preparation of the master plan for
Talcher coalfield, in connection with
the directional blasting at Jhingur-
dah and in the development of collieries
of the Singareni Collieries Company Ltd.
Indian Specialists are also beingz trained
in the U.S.S.R. Further items of coope-
ration between the two countries are
being discussed.

1983-84 & Iriw wIATU ®
faa aga fea s avsy i

1233. =i |gy @ : AT FAT AAT
Jg FATT I FI7 F4T 7

(F) 1983-84 F 2t UwEqA &
foas ot & fasrsft og=rdt sroa
A 5% A § fasiefl & fras #4-
Far faa s

(&) 1983-84 F YT FiET &%
wrararet faat & fraa ey § frag-
feas ol & forr fawet & Fagw
faar sty &% qwrar & T 30 wwaAT
wfﬁﬁﬁmfnwo ; 8T

() a9 198(-82, 1982-83 W|IT
1983-84 & YA qfzswy wisigy &

Frzr faa & gior 9817 3R qew
uF ¥t qT Wy fawer e@ET T T
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FIT ®IAT F AT ITUFT A7 F A
fagfga i ¥ T s a 29 &
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Fwl weAt (o dto fow www) o
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@ @ AT

Modernisation of F A C.T,

1234, SHRI XAVIER ARAKAL :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) when was the caprolactum unit
sanctioned to the Fertilizers and Chemi-
cals Travancore Ltd. of Udyogmandal
and the total costs and the progress of
the work thereat ; and

(b) whether it is not a fact that Fer-
tilizers and Chemicals Travancore Ltd,
is one of the oldest fertilizer factories in
India and needs mordernization and diver-
sification, if so, the details of any
scheme ? -

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(a) The caprolactam unit was sanction-
ed in April 1982 at an estimated cost of
Rs, 147.94 crores, The technology for
the project has been selected and the col-
laboration agreements are being finalised.

(b) The -caprolactam project is a
scheme of diversification/modernisation of
the old Udyogamandal unit.

Commercial Channel for TV

1235. SHRI UTTAMRAO PATIL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :
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(a) whether it is a fact the Govern-
ment have taken a deciston to start a
commercial telecast channel for T.V. ;

(b) if so, by when it is expected to
start working ; and

(c) the salient features thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMA-
TION AND BROADCATING AND
MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI H.K.L. BHAGAT):
(a) to (¢) A Working Group to prepare
Software Plan  for Doordarshan under
the Chairmanship of Dr. P.C. Joshi has
been constituted by this Ministry. The
Working Group, inter-alia, iS also consi-
dering the need for starting a multichan-
nel service for T.V. taking into considera-
tion, the composition of rural and urban
viewers, programme production facilities
(both existing as well as planned) and
recommend a programme pattern for the
same, The report of the Working Group
is awaited.

Introduction of direct Dialing System
between Pakistan and India and
Bangladesh and India

1236. SHRI CHITTA MAHATA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government propose to

. introduce a direct dialling system between

Pakistan and India and Bangladesh and
India ; and

(b) if so, the details in this regard
and if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes Sir.
This matter is under consideration.

(b) Subscribers Direct Dialling Sys-
tem between India and Pakistan and
India and Bangladesh will be introduced
in future depending upon need for intro-
duction of such facility on traffic justi-
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fication, technical compatibility and tariff
agreement with these countries.

Setting up of Gas-Based Power Station
by O.N.G.C, from Ankleshwar and
Kalol Gas Wells

1237. SHRI R.P. GAEKWAD : Will
the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that ONGC
will be permitted to use gas found from
Ankleshwar and Kalol oil and gas fields
in Gujarat for the purpose of power
generation ;

(b) whether it is also a fact that
ONGC is likely to set up gas-based
power stations of the generating capa-
city of 15 to 50 MW using gas from the
Ankleshwar and Kalol Gas wells ; and

(c) if so, when and where these power
stations are likely to be set up ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) The
Oil & Natural Gas Commission have
submitted a proposal for captive gas
turbine power generation in the Gujarat
oilfields. A decision in the matter will
be taken after examining the techno-
economic feasibility of the proposal.

(b) There is no such poposal at
present.

() Does not arise.

on-operation of brick kiln by owners
i pearound Delhi rendering
workers jobless

1238. SHRI CHHOTEY SINGH
YADAYV : Will the Minister of LABOUR
“ AND REHABILITATION be pleased  to

Stale :

(a) whether the brick kiln owners
around Delhi have refused to operate
them rendering more than 550000 brick

kiln workers unemployed ;
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(b) if so, the resons therefor ; and
-

(c) the steps taken by Government
to get the kilns reopened ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
(@) According to the information fur-
nish by the Delhi Administration no such
intimation has been received by their
Labour Department,

(b) and (c) Does not arise.

Wages for Daily Wage Workers
in Delhi

1239. SHRI NIHAL SINGH : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(@) whether it is a fact that daily
wage employees in the capital are still
being paid at the rate of Rs. 11.60
per day whereas there-has been consider-
able increase in the prices after these
wages were fixed ; and

(b) if so, the time by which a deci-
sion to increase the rates of the wages
of daily wage workers will be taken by
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
(a) and (b) The rate of remuneration
in respect of unskilled casual labour em-
ployed in Central Government offices in
Delhi/New Delhi was last fixed at
Rs. 11.60 per day based on the minimum
rates of wages payabl% to unskilled cate-
gories of workers in the scheduled em-
ployments as fixed by the Delhi Adminis-
tration under the Minimum Wages Act
as per existing guidelines in the matter.
They will be revised as and when the
minimum wages for corresponding cate-
gories of workers are revised by the Delhi
Administration.
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Experss Views on Indian Telecommuni-
cations System

1240. SHRI SURAJ BHAN :
SHRI ATAL BIHARI VAJ-
PAYEE :
SHRI B.V. DESAI:

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether his attention has been
drawn to press reports about experts view
that Indian telecommunications system
needs a 5-million line annual capacity for
electronic exchange manufacturing if
it has to go electronic and replace the
obsolete and sub-efficient Strowger and
crossbar exchanges and also that invest-
ment in telecommunications has an in-
built capacity of generating 20-25 per
cent profits ;

(b) if so, Government’s considered
reaction and decisions in this regard ; and

(c) progress in the first six months
of 1983-84 in response to Government’s
decisions in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No,
Sir. The annual estimated demand by
the year 1989-90 is about 1.38 million
lines. The total installed capacity of
telephone exchanges in the country now
is only about 2.9 millions.

Strowger and crossbar exchanges are
not sub-efficient. They still have an im-
portant application and utility in the
Indian network.

The profits on investments in tele-
communications have been varying from
14 to 30% over the years.

(b) Government has taken decisions
in principle to build up an indigenous
manufacturing capacity of 1 million
lines per annum by setting up two large
factories of annual capacity to produce
5 1akh lines of electronic exchanges.
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(c) Agreements to set up the first
electronic exchange factory have been
entered into and the factory structure is
coming up in Gonda in U.P. The colla-
borator for setting up the second ESS
factory at Bangalore has been decided.

Recommendations of Sarin Committee

1241, SHRI SURAJ BHAN:
SHRI ATAL BIHARI VAJ-
PAYEE :

Will the Minister of COMMUNICA.
TIONS be pleased to state:

(a) the text of the Sarin Committee
recommendations ;

(b) Government’s decision and pro-
gress of action taken so far regarding

each recommendation ; and

(c¢) which recommendations have not
been accepted and the reasons there-
for ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SARI VIJAY N. PATIL) : (a) Sarin
Committee presented a total of eight re-
ports with 437 recommendations. These
cover all aspects of telecommunications
and copies have been placed in the Parlia-

ment library.

(b) Government has since accepted
336 recommendations for implementa-
tion, not accepted 40, while 61 are still
under consideration,

(c) A list of recommendations not
accepted with reasons thereof are being
placed on the Table of the House.

[Placed in Librrary., See No

LT—7091/83].
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Recommendations of Law Commission
report on pending cases in Courts

1242, SHRI SURAJ BHAN :
SHRI ATAL BIHARI VAJ-
PAYEE :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
10 state :

(a) the measures taken in each of the
last three years to reduce the arrears of
pending cases and their specific impact
in each High Court and Supreme
Court ;

(b) the Law Commission’s recommen-
dations in this regard and when were
they given ; and

(c) the specific recommendations that
have been accepted and implemented by
Government ?

THE MINISTER OF, LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a)
““The measures taken to reduce pendency
in High Courts and Supreme Court gene-
rally in the recent past are given in the
attached Statement. It iS not possible
to indicate the specific impact in each
High Court and the Supreme Court as
the pendency is due to many complex
factors.

(b) The Law Commission dealt with
the problem of pending cases in High
Courts in its 79th report submitted in
1979. This report containining the re-
commendations of the Law Commission
in this regard was laid on the Table of
the House in 1980. No report has been
given by the Law Commission regarding
arrears in the Supreme Court.

(c) Most of the recommendations of
the Law Commission were required to
be implemented by the State Govern-
ments and High Courts and these have
been commended to them. On its part
the Central Government has also taken
measured which give effect to certain
recommendations of the Law Commis-
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sion. The Union Government have
sanctioned an adequate number of posts
of judges. A bench of Bombay High
Court has heen set up at Goa.

Ad hoc Judges have been appointed
in a number of High Courts. Regarding
improvement in service conditions, dear-
ness allowance is being paid at a Ssub-
stantially incréased rate to judges also in
the same way as is being paid to senior
officers.

Statement

The following steps have been taken
to reduce pendency in High Courts and
Supreme Court :

(1) All vacancies except one, in the
Supreme Court have been filled :

(2) The sanctioned strength of the
High Court judges has been increased
from 400 on 1-1-80 to 42! on 1-11-83.

(3) The Supreme Court Registry have
during the last three years indicated the
following measures :

(i) The Supreme Court rules have
been amended to vest more
powers in the Registrars and
Judges in Chambers so that the
time of the court is not wasted
in petty miscellaneous matters.

(ii) Priority is given to certain matters.

(iii) Miscellanecous matters are fixed
daily.

(iv) Writ petitions with identical ques-
tions are grouped together and
batches running from 50 to 100
matters are listed together for
hearing.

(v) Other matters involving identical
questions are also identified from
time to time and put together
efforts are made to see that such
groups are disposed of early.
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(vi) The Supreme Court Rules were
revised in 1966 providing for
printing of records under its own
supervision. As that was also
taking quite some time the court
of late has started wherever pos-
sible dispensing with the prepa-
ration of records and hearing the
appeals on special leave paper-
book itself after the parties have
filed their counter-affidavits and
affidavits in reply.

(4) The High Courts have during the
last three years indicated the following
measures :

(a) Cases involving common ques-
tions are being grouped.

(b) Matters fixed for hearing by giv-
ing short returnable dates,

(¢) Dispensing with printing of re-
cords.

(d) Expediting and giving priority
to matters under certain Acts.

(5) The Government have also ad-
dressed in 1980 the Chief Ministers of
States and Chief Justices of High
Courts in which there is heavy pendency
of civil cases over 5 years old to consider
appointment of retired judges under
Article 224A of the Constitution. Ad hoc
Judges have been appointed in certain
High Courts on the basis of proposals
received.

(6) The recommendations contained
in the 79th report of the Law Commission
were sent to the State Governments and
High Courts in March, 1980. Action on
majority of the recommendations is to
be taken by the State Governments and
High Courts themselves. They were ask-
cd to take necessary action again in 1982,
In the Law Ministers’ Conference held
in June, 1982 the Law Ministers were
specifically urged to consider and take
action in the matter.

(7) The Government have also ap-
pointed the Law Commission (10th Law
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Commission) to keep under review the
system of judicial administration in
the country. Among the terms of
reference of the Law Commission are :

(i) elimination of delays, speedy
clearance of arrears and re-
duction of costs so as to secure
quick and economical disposal
of cases without affecting the
cardinal principle that decisions
should be just and fair ;

(i)  simplification of procedure to
reduce and eliminate technicali-
ties and devices for delay so that
it operates not as an end in itself
put as a mean of achieving
Jjustice ;

(iii) to revise the Central Acts of
general importance so as to
simplify them and to remove
anomalies, ambiguities and in-
equities ;

(iv)  to recommend to the Government
measures for bringing the statute
book up-to-date by repealing ob-
solete laws and enactments or
parts thereof which have outlived
their utility.

Delay in Supply of L.P.G, and Supply
of Underweight Cylinders in Delhi/
New Delhi

1243, SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of
ENERGY be pleased to state whether
he is aware of the fact that consumers of
LPG cylinders in Delhi/New Delhi are
facing problems of underweight cylinders
in addition to that of long delay which
is alleged to be shortened for some
consideration ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY <(SHRI
GARGI SHANKAR MISHRA) : Ade-
quate measures have been taken by Oil
Companies to ensure delivery of correct
weight LPG cylinders at the premises of
consumers. However, if complaint of
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underweight cvlinder is still received
detailed investigation is undertaken and
if "the "‘case is genuine, a proportionate
compensation is given to the customer
and if malpractice is suspected, action is
taken against the dealer, Delay in supply
of refill to domestic customers in Delhi/
New Delhi has occured at times due to
inadequate availability of cylinders and
certain other operational problems, conse-

quent to the fire at Shakurbasti Bottling’

Plant on 15-5-83.

No specific instance has come to the
notice where distributors are supplying
out of turn refill for other
deration.

consi-

Transfer of Food Units of Hindustan
Lever to Lipton India

1244, SHRI K. PRADHANI : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(ay wbether the LIPTON DEAL for
the take-over of the Hindustan Lever’s
Food Division dealing with edible fats,
dairy and animal-feeds business, has
since been finalised and cleared by
Government ; and

(b) if so, its broad outlines and the
extent of acquisition of the business in
terms of capital from Hindustan
Lever ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
. COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) and (b) As per
_ the information avilable with the Depart-
ment of Company Affairs, M/s Lipton
India Limited propose to acquire the
following undertakings of M/s Hindustan
Lever Limited :—

(1) the undertaking engaged in the
manufacture of Dairy Products
at Etah, (U.P.);

.
(2) the undertaking engaged in the
- manufacture  of Edible Fats,
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Vanaspati, Refined Oil and Mar-
garine at Ghaziabad (U.P.) ;

(3) the undertaking producing Edible
Fats, Vanaspati, Refined Oil and
Margarine  at Tiruchirapally,
(Tamil Nadu) ; and

(4) the undertakings located at diffe-
rent places engaged in the manu-
facture of Animal and Poultry
Feeds comprising Satellite Units
and two Branch Offices.

The deal between M/s Lipton India
Limited and. M/s. Hindustan Lever
Limited provides for a payment of
Rs. 15,60 crores by the former company
to the latter company.

M/s Lipton India Limited were inform-
ed on 22-8-1983 that their plans to
acquire the above undertakings would,
prima facie result substantial expansion
of their existing activities within the
meaning of Section 21 of the M.R.T.P.
Act, 1969. The company was, therefore,
asked to indicate whether they were tak-
ing necessary steps to obtain approval
of the Central Government under the
said Section 21 of the Act. In reply to
this comrmunication, the company has
represented that no such approval is
necessary. A view on the representation
will be taken on merits.

Opening of New L.P.G. Agency in
Anand Niketan Market, New Delhi

1245, SHRI K. PRADHANI : Will
the Minister of ENERGY be pleased to
refer to the reply given to Unstarred
question No. 3860 on 22 March, 1983
regarding opening of New LPG Agency
in Anand Niketan Market, New Delhi
and state : '

© (a) the progress madein the opening
of New LPG Agency to meet the situa-
tion created by Alka Flames, Anand
Niketan Market New Delhi, where people
had booked for such a connection as far
back as February, 1979, being already
over-booked ;

(b) whether the promised new Gas
Agency has not so far started working
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although a period of six months has al-
ready elapsed and upto what date these
eligible applicants have been transferred
to the HPL’s distributor, as stated in the
above reply, full particulars there-
of ; and

(c) the steps being taken to afford
necessary relief to these February, 1979
registered persons at Alka Flames, who
are deprived of the issue of Gas connec-
tion for no fault of theirs ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
and (b) The new LPG distributor ap-
pointed to operate in areas of Anand
Niketan, R.K. Puram c¢tc. is in the pro-
cess of procuring facilities, construction
of godown etc. It is expected that this
distributor will be commissioned in the
next three/four months time. Indian Oil
Corporation in the meantime have
transferred the waiting list of Alka Flames
from Sl. No. 1108 to 1382 to distributors
of other oil companies in order to liqui-
date waiting list upto 7-2-79.

(¢) Indian Oil Corporation is ascer-
taining the slack avilable with the distri-
butors of other oil companies so that
further waiting list can also be trans-
ferred.

C.L.L’s Plan tor raise Coal Output

1247. SHRI K. RRADHANI : Will the
Minister of ENERGY be pleased. to
state :

(a) whether the Coal India Ltd. has
formulated any plan, long-term or short-

term, to raise coal output;
]

(b) if so, the broad outlines thereof
particularly in regard to Orissa coalfields;
and

(¢) the measures being taken to achieve
these targets during the current Plan
period ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) Yes, Sir.

(b) During the Sixth Plan period, a
substantial increase in coal production is
being brought about by the expeditious
formulation, approval and implementa-
tion of a number of new coal mining
projects and reconstruction of existing
mines. As a result of these steps, coal
production by the Coal India Ltd. has
increased from a level of 103.95 MT in
1979-80 to 130.61 M. Tonnes in 1982-83.
In 1983-84 a production target of 123 M.
tonnes has been fixed for Coal India Ltd.

The following expansion projects/new
mines have been approved for further
increasing the production from the Talcher
and Ib Valley coalfields in Orissa :

Bharatpur OCP 3.00m.t, year.

Jagannath Expan- 1.00 to 2.00 m.t.
sion year.

Belpahar OCP 1.00 m.t. year.
Lajkura OCP 1.00 m.t. year.

(¢) In Coal India Ltd. as a whole, in
the first three years of the Sixth Plan
period, the total investment made in coal
sector as a whole has been. Rs.: 1796.28
crores. In the current year a provision
has been made for a further investment
of Rs. 1003 crores.

In the Orissa area, the geological explo-
ration work for development of new
projects is continuing.

A.LR. commercial code and code for
commercial advertising on T.V,

1248. SHRI SATISH AGARWAL.
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to replies to Unstarred Quest’ion
Nos, 3547 and 3696 on 16 August, 1983.
and 4604 on 22 August, 1983 and state ;

(a) the action taken by Doordatshan,
AIR, and Film Censor Board and Regis<
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trar of Newspapors on communication
dated 19th August, 1983 of Ministry of
Food and Civil Supplies regarding enforce-
ment of clause 11(3) of the Fruit Products
Order 1955;

(b) whether soft drink advertissement
over radio/doordarshan specified in
annexures to above question dated 16.8.83
contained the statutory notice as required
under clause 11(3) of EPO, if not, the
reasons therefor;

(c) whether a copy of the AIR
Commercial Code and ‘“Code for Commer-
cial advertising on T.V.” would be laid on
the Table of the House; and

(d) why these codes do not include
guidelines meant to prevent violation of
clause 11(3) of FPO, 1955 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
Doordarshan and A.L.R. have brought to
the notice of all Advertising Agencies
clause No. 11(3) of Fruit Products Order
1955 and advised them to adhere to the
provisions of this sratutory order. The
Central Board of Film Certification did
not receive the copy of communication
dated 19th August, 1983 of the Ministry
of Food and Civil Supplies regarding
enforcement of clause 11(3) of the Fruit
Products Order 1955. They have been
advised to take necessary action in this
regard. The Registrar of Newspapers for
India is not concerned in this matter.

(b) The concerned Advertising
Agencies sponsoring advertisements in
A.LR. and Doordarshan have been asked
to revise immediately and in any case, not
later than 30.11.1983 their advertisement
material of all Soft drinks and sweetened
aerated water in the light of the provisions
of clause 11(3) of Fruit Products Order
1955. .

(©) Cepies of the Code for Commer-
clal Broadcasting of A\LLR, and the Code
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for Commercial Advertising of Doordar-
shan are available in the Parliament
Library.

(d) The Code for Commercial Broad-
casting of A.LR. and the Code for
Commercial Advertising of Doordarshan
provide broad guidelines as to the accep-
tability or otherwise of advertisements
sought to be booked on the respective
commercial service and are not intended
to incorporate detailed provisions of all
the statutory measures.

Guidelines Followed by Censor Board for
Certify Advertisement Films for Soft

Drinks etc,
1249. SHRI SATISH AGARWAL :
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
refer to the replies given to Unstarred
Question No. 1407 on 2 August, 1983, and

Unstarred Question No. 4604 on 22
August, 1983 and state :
(a) whether advertisement films for

soft drinks contain statutory notice that
advertised soft drinks do not contain any
fruit juice as required under Fruit Products
Order 1955; and

(b) whether a copy of up-to-date rules
and guidlines for examining advertisement
films will be laid on the Table and
reasons why these do not contain rules for
enforcement of provisiohs of Fruit Pro-
ducts Order 1955 stated above ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
and (b) Section 5B of the Cinematograph
Act 1952 reads as follows :-

"“5B. (1) A film shall not be certified for
public exhibition if, in the opinion of the
authority competent to grant the certifi-
cate, the film or any part of it s against
the interests of the sovereignty and
integrity of India, the " security of the
State, friendly relations with foreign States,
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public order, decency or morality or
involves defamation of cotempt oi court
or is likely to incite the commission of any
offence.

(2) Subject to the provisions contained
in sub-section (1), the Central Government
may issue such directions as it may think
fit setting out the principles which shall
guide the authority competent to grant
certificates under this Act in sanctioning
film for public exhibition™.

Guidlines have been issued by Govern-
ment to the Board of Film Certification
under section 5B(l). A copy of these
guidelines is laid on the Table of the
House, [Placed in Library. See No.
LT-7092/83]. These guidelines are to be
applied in respect of all films including
advertisement films.

Department of Food requested the
Ministry of Information and Broadcasting
in September 1983 for issue of suitable
instructions to the Central Board of Film
Certification inter-alia regarding Fruit Pro-
ducts Order 1955. This has since been
brought to the notice of the Central Board
of Film Certification for appropriate
action. The Central Board of Film
Certification will hereafter ensure that
advertisement films for soft drinks contain
statutory notice as required under the
Fruit Products Order 1955.

Mandays Lost Due to Strikes and Lockouts
During Last Six Months

1250. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
LABOUR AND REHABILITATION be
. pleased to state the number of man-days
lost during the last six months due to
strikes and lockouts in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
According to information so.far received
from the Labour Bureau, mandays lost due
to strikes and lockouts during 1983
(January to July) was 20.51 million.
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estion for increasing salaries of
judges of High Courts/Supreme Court

1251.  SHRI NAVIN RAVANI : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the
salaries of High Court Judges and
Suprems Court Judges are fixed by the
Constitution ;

(b) if so, what are the details thereof;

(c) when
fixed.

these salaries were last

(d) whether it is a fact that several
High Courts have suggested for increase
in the salaries of Judges ; and

(¢) if so, the names of those High
Courts and the reaction of Government
thereto ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : () to
(¢) The salaries of the Judges of the
Supreme Court and High Courts are
prescribed by Articles 125 and 221 of the
Constitution, read with ‘Part D of the
Second Schedule to the Constitution.
These provisions fix the following salaries
for Judges of the Supreme Court and the
High Courts :-

Supreme Court

Chief Justice Rs, 5,000/-

Any other Judge Rs. 4,000/-
High Courts

Chief Justice Rs. 4,000/-

Any other Judge Rs 3,500/~

These salaries are being paid since
1950.

(d) and (e) The High Courts of Hima-
chal Pradesh, Madhya Pradesh, Rajasthan,
Jammu and Kashmir, Madras, Orissa,
Gauhati and Patna have suggested that
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salary of Judges of High Courts may be
increased in view of the rise in price index,
~ revision in Pay and Allowances of all
categories of employees, Members of
Parliament and Legislators. The request
for increase in salary are in general, terms
and no concrete proposals for increase in
the salary of judges have been made by
them. However, Madras and Gauhati
High Courts have suggested that the
salary of High Court Judges may be
exempted from income tax.

The Government have, at present, no
proposal under consideration to revise the
salaries of judges of the Supreme Court
and the High Courts or to exempt these
salaries from income tax.

However, the Judges are being given
Dearness Allowance at the rate of
Rs, 1650/- per month. Orders are also
being issued to pay them further Dearncss
Allowance at the rate of Rs. 150/- per
mensem, thus making a total of Rs. 1800/-
per mensen,

Installation of Public Call Office at
Swarghat in H P,

1252. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether the installation of a PCO
at Swarghat in Bilaspur District of Hima-
chal Pradesh on VHF/UHF has since
been completed ;

(b) if so, the date on which the P.C.O.
has been commissioned for public use
along with the cost of the project ; and

(¢) if not, the likely date by which
it would be commissioned and the rea-
sons for delay alongwith the dates on
which the installation was (i) sanctioned
and (ii) commenced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) No,
ir,
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(») The P.C.O. is not yet commis-
sioned for public use. The cost of the
project is Rs. 4.05 lakhs.

(c) The V.H.F. system is under prov-
ing in since 30-9-83. The P.C.O. is likely
to be commissioned after successful con-
clusion of proving-in period which is
normally 3 months. The project Esti-
mate of this -installation was formally
sanctioned on 24-5-83 but the Installation
work was commenced in March, 1983.
Certain technical problems had to be
overcome before proving-in of the system
could be started.

Non Refundable Contribution required
for upgradation of EDBOs/EDSOs
to the Status of DSOs

1253. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether Himachal Pradesh
Government have proposed upgradation
of a number of Extra-Departmental
Branch  Offices/Extra Departmental
Sub-Offices to the status of DSOs and
desired to know the amount of non-
refundable contribution to be paid as
Rent and Guarantee Terms by the State
Government in a communication to the
Postal authorities of Himachal Pradesh
Region (N.W. Circle) in September,
1983 ;

(b) if so, the names of the EDBOs’
BDSOs, districtwise, for which such a
communication has been sent by the
Himachal Pradesh Government ;

(¢) whether Postal authorities have
since communicated the amount to State
Government in each case ;

(d) if so, the amount quoted for up-
gradation of each of the EDBOs/EDSOs
and the reply received from State Govern-
ment in each case and ;

(e) if not, the likely date by whlch
the amount will be communicated and
the reasons for delay ?
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THE DEPUTY MINISTER TN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL): (a) Yes
Sir.

(b) to (¢) District-wise information
as desired is :

Mandi District .- Mahadev  Darang

EDBO to DSO cases were recovered on
17th September, 1983.  Proposals are
under examination,

. Hamirpur District i~ Gahli and Bam-
bloo EDBOs into Department Sub Offi-
ces cases were received on 19th Septem-
ber, 1983. Propo8als have been called
for from Supdt. of Post Offices. The
amounts will be intimated shortly.

Non Refundable contribution required

for opening of Public Call Offices/Long

Distance Public Telephone at various
places in H P,

1254, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether Government of Himachal
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Pradesh have proposed the opening of
long distance Public  Telephones at
various places in Himachal Pradesh and
desired to know the amount of non-
refundable contribution to be paid for
covering the loss on providing this faci-
lity from the Divisional Engineer Tele-
graph Dharamsala in September, 1983 ;

(b) if so, the names of the places,
district-wise and the amount of non-refun-
dable contribution communicated by the
Divisional Engineer Telegraph to the
State Government in each case ;

(c) the response of State Government
in this regard for each Long Distance
Public Telephones ; and

(d) if not the likely date by which
the amount would be communicated and
the reasons for delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes,
Sir. ! The letter was received in August,
1983.

(b) The details of Non-Refundable
contribution (Rent and Guarantee) quoted
are given belcw :

District Place Rent & Guarantee
per annum
1. Hamirpur Karot Rs. 1350
i Kanauli Rs. 1650
2. Bilaspur Chalehli Rs. 1350
Jajwin Rs. 2250
3. Una Lalhari - Rs. 2400
4, Kangra Aloh Rs. 4155

Lagru Rs. 2946

(d) Rent and Guarantee for the
following cases will be quoted by the end
of December, 1983 as these remote places

(c) Acceptance of rent and guaran-
tee in any of the cases has not been
received so far,
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have to be actually surveyed.
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District
1. Hamirpur
2. Bilaspur
3. Una

Gangloh
Malraon
Dhani Pukhar

Purohitan
Talmehra

Sports film festival in the country

1255. SHRI MOHAN LAL PATEL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) the number of sports film pro-
duced in the country during the years
1981-82 and 1982-83 by films industry
and T.V. Centres ;

(b) wether there is any proposal under
Governn.ent’s consideration to hold a
sports film festival in the country ; and

(c) the steps taken by Government
to create sports consciousness and popu-
larise the same by organising programmes
on All India Radio and TV in near
future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) During 1981-82 Films pivision pro-
duced 3 documentary films and - during
1982-83, 11 documentary films on and
relating to sports. Doordarshan produc-
ed 19 sports films in 1981-82,

(b) No, Sir.

(¢) Both A.LR. and Doordarshan
have regular programmes on sports,
Over the years, these two media units,
alongwith the Press, have been instru-
mental in creating and nurturing the
sports consciousness in the country. This
has received a fillip following the success-
ful holding of the Ninth Asian Games in
New Delhi in 1982. In A.LR., sports
events in India and abroad are covered
by reviews, commentaries and voice des-
patches. Four metropolitan centres of
Bombay, Calcutta, Delhi and Madras
present a sports service that covers all
the important sports events. Two news
bulletins, one in English and the other
in Hindi, each of 5 minutes duration, as
well as a weekly sports newsreel are
broadcast. Doordarshan telecasts a
weekly programme entitled “World of

Sports’ on national circuit every Sunday.
Besides a 30 minutes sports programme
is telecast fortnightly by Delhi Kendra.
Similarly, other Doordarshan Kendras
telecast weekly/fortnightly programmes.
Such coverage would gradually be exten-
ded to inter-University matches, zonal
matches and events at all-India schools’
level,



193 Written Answers.

Non-Implementation of Tribunal Award
by BCCL and CCL

1256, SHRI A.K. ROY : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the details of the cases of non-
implementation of the tribunal Award by
the management of the Central Coal
field Ltd. and Bharat Coking Coal Ltd.
till 1 October, 1983 ;

(b) details of the cases where prose-
cution has been lodged ;

(c) details of the cases where punish-
ment has been awarded ;

(d) whether he has taken up with the
Ministry of Energy for the speedy imple-
mentation of the awards ; and

(e) if so, facts thereof in detail ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
(a) and (b) A Statement showing details
of cases of awards not implemented and
cases where prosecutions have been filed
is laid on the Table
[Placed in library. See No. LT--7093/83].

(c) Prosecution cases are’ pending
trial in Law Courts.

(d) and) (¢) According to the Minis-
try of Energy (Department of Coal) with
whom cases of non-implementation of
awards were taken up, the Bharat Coking
Coal Ltd. (BCCL) have implemented 12~
out of 34 awards relating to 1981 and
1982, the rest having been challenged
through writ petitions filed in Court.
The matter is being activily pursued with
the Department of Coal.

Accident in coal washery in Kathawa
under CCL

1257. SHRI AK. ROY : Will the
Minister of ENERGY be pleased to state:
(a) details of the machines and ‘equip-
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ments lying damaged or unused in the
coal washery in Katha.v: under Central
Coalfields Ltd.; g

(b) whether there has been a major.
accident in the plant = resulting in total
stoppage of production, if so, facts in -
detail ;:

(c) whether he is aware that two
thickeners to collect washed coalfines are
lying damaged resulting in the loss of
fines in the river bed ; and

(d) if so, dates since when the thicke-
ners are lying damaged and the steps
taken to recover the coalfines?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) to (d) The infor~
mation is being collected and will be laid
on the Table of the House.

Setting up. of women’s cell in States
for Welfare of Women Workers
1259. SHRIMATI JAYANTI PAT-

NAIK : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) whether his Ministry have taken
steps to set up women’s cell in some’
States for implementing effectively , the
various Acts pertaining to ‘Welfare of
women workers;

(b) if so, the names of the Sﬁm
where such cells have been set up so
far ; and

(c) when such cells are expected to
be set up in other States ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMAVIR):
(@) Yes, Sir.

(b) (i) Andhra Pradesh
(ii) Bihar
(iii) Gujarat
' (iv) Madhya Pradesh
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(v) . Orissa
A(vi) West Bengal
' (vii) Karnataka
(viii) Uttar Pradesh

(c) This rests with the State Govern-
ments with whom the matter is being
pursued.

Recruitment ‘quota for departmental
candidates in P & T Wings

1260. SHRI R.N. RAKESH : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that depart-
mental candidates of the Civil Wing are
getting only 16.5 per cent of the guota
for’ higher posts, whereas their strength
is approximately 80'per cent as compared
to the direct recruits, while in Postal and
Telecommunication Wings the quota
fixed for departmental candidates is 50

per cent ;
(b) if so, the reason thereof ;

(¢) how many Civil Wing departmen-
‘tal promottee Assistant Engincers and
¥xetutive Engineers (Civil) are working
ot higher posts on ad-hoc basis for more
thar five years ; and

(d) the steps being taken for their
regularisation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRT VITAY N, PATIL) : (a) and (b)
In accordance with the rules of reééruit-
ment, the Junior Engineers in the Civil
Wingarepmmuwd against 50% of the
vacancies in Group B i.e. Assistant En-
gineers. The remaining 50% of the
vaccancies are filled up by diréct recruit-
ment. For Group A (Senior Time Scale)
in the grade of Executivé Bngiseer, 66-2/
3% is promoted from Assistant Executive
Engineers (Junior Time Scale) Group A
and 33-1/3% from Group B officers.
“ As the number of posts in' the' grade of
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Assistant Engineers, is much larger as
compared to the posts' of Executive
Engineers, the strength of officers
in the lower  grade is bound to be
numerically larger than the strength of
officers in higher grade. The Rules of
recruitment for promotion to the grade
of Executive Engineer have been framed .
keeping in view the specific requirements
of the organisation.

(¢) There are 29 - departmental pro-
motee Assistant Engineers who have been
working in the grade of Excecutive Engi-
neers on gd-hoce basis for the last 5 years.

(d) These departmental promotee
Assistant Engineers who are working on
ad-hoc basis as Executive Engineers can be
considered for regularisation in the grade
against the vacancies meant for them
after they complete 8 years of regular
service in the grade, as prescribed in the
Rules of Recruitment.

g ¥ Quwmy A wq a9v
aqwme  sufEa

1261. it T e qraam - AT
oW st qaata 94T 4z qqE T OFA
w3
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qent g 2
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() % wSrpwci 3ﬂi HqT -
aal o Fear fwadr 2

(%) S7% ASFA2 a5 farfera 39-
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(¥) wa% ofafws  Fdsme
sufaqai < qean feadt &
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Disappearance of Phenobarbitone and
Meprobamate Drugs from the market

1262. SHRI M.V. CHANDRASHE-
KHARA MURTHY : Will the Minjster
of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether two vital drugs, pheno-
barbitone and meprobamate, have dis-
appeared from shop shelves in many parts
of the country following a mis-scheduling
of these drugs by the authorities ;

(b) whether these two drugs were

very low priced and are widely used for’

treating children suffering from high
fever to protect them against brain con-
vulsions which can be dangeroys ; and

(c) if so, the maih reasons for the
disappearance of these two vital drugs ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(@) No, Sir. Many of the wholesalers
of the two drugs are reported to be holde
ing adequate stocks. Similarly, those of

the retailers who have separate licence
under the Drugs and Cosmetic Rules for
Schedule ‘X’ drugs are also reported to
have stocks of these drugs.

(b) ~ Phenobarbitone is an anti-epilep-
tic drug, Its price is controlled by
Government, Meprobamate is a tran-
quilizer and is not price controlled.

(c) In view of the reply in (a) above,
the question of disappearance of these
two drugs does not arise.

Trade Union Role in workers’ education

1263. SHRI R.N. RAKESH : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that Govern- .
ment consider Trade Union role vital in
workers”  education (Economic Times
dated 20 October, 1983) 3

.(b) if so, whether this policy and
philosophy have been implemented in the
field, and if so, details thereof ; and
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(c) the details of Trade Unions and
the number of workers who have been
covered in the above work with details of
Government’s contribution and assessment
of this new policy and programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
(a) Yes, Sir.

(b) The Central Board for Workers’
Education, sponsored by the Ministry of
Labour, was set up in 1958 under the
Societies Registration Act, 1860, with a
view to implement the Workers’ Educa-
tion Scheme. The Scheme aims at deve-
loping strong, united and more responsi-
bile trade unions who would ultimately
take over the functions of Workers’ Edu-
cation. On the recommendations of the
workers’ Education Review Committee
set up by the Government of India to
review the Workers’ Education  Scheme in
1974, a larger representation has been
given to the labour on the Central Board
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for Workers Education and a trade union

leader has been appointed as the Chair-
man of the C.B.W.E. The trade unions
are also represented in the Governing
Body and the Regional Advisory Com-
mittees in different States. Financial
assistance is also provided to the Cen~
tral Trade Union Organisations for setting

" up their own Workers Education Insti-

tutes.

(c) Upto 31st March, 1983, 955 Trade
Unions/Organisations had availed of the
Grants-in-aid Scheme of the Board and
the Grantees had trained 3,22,036 workers.
The details are given in the attached
statement. Since inception of the Scheme,
an amount of Rs. 54.25 lakhs has been
paid to Trade Unions/Associations. Con-
sequent on the liberalisation of Grants-in-
aid procedure after evolving different
types of programmes and introduction
of per diem allowance etc. the response
from the Trade Unions for grants-in-aid
from the Board has been increasing.

Statement

Grants-in-aid to Trade Unions Association as on 31st March 1983

A

Sl Organisations No. of Union/ Total upto Workers Trained
No. Institution 31-3-82 up to end of
from in- March 1983.
ception
1 2 ’ 3 4 5
Centtal Organisations
1. Indian National Trade 284 1815033.25 87280
Union Congress.
2. All India Trade Union 111 808594.99 43958
Congress . .
3. Hindi Mazdoor Sabha. 86 664198.87 48450
4. United Trade Union . 8 30071.05 2522
Congress.
5. National Labour , 16 195045,26 10344
Organisation. ;
6, Hindi Mazdoor Panchayat, 15 38319,75 R418
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7. ‘Bhartiya Mazdeor Sadgh. 62 -262187.73 8761
8. Cenite of Indidn Tride 14 5896353 2219
Unions,
9. National Front ‘bfln’diip 13 11338887 9063
i Trade Unions.
National Federations
10. Al India Port’and Dobk 3 “33793.25 729
Workers Federation,
11, All India Defence Efiployees 27 15528904 7981
Federation.
12.  All India Chemical and 1 210975 83
Pharmaceutical Employees i
Federation.
13. ‘All'lndia Pand T 1 *3177.00 225
Employees Federation
14, ’All India Railwaymen’s 1 10189.20 324
Federation.
15. All India Electricity 2 31112.88 1646
Employees Federation.
16. Indian National Metal 1 24404.40 374
Workers Federation.
17, National Federation of 1 4574.70 263
Employees of the Govt.
of India Printing and Stn.
New Delhi,
18, All India Reserve Bank 3 6415.50 (84
Workers Federation.
19, All India Medical and 1 603.00 40
Health Employees Fede-
ration Calcutta,
20, AllIndia Insurance Emp- 3 14311.15 ‘ 276
loyees Association. .
21. All India Bank Eniployées 2 4595.00

Federation,
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1 2 3 4 5
—
22. Allladia Federation of 1 162.80 80
Educational ' Association.
23. All India Confederation of 1 1444.50 40
Central 'Govt. Officers Assn.
24; All India Contonment Emp- 1 3082.50 82
loyees Federation, -
25. General Insurance Employees 1 3043.50 S
Union Western Zone,
Bombay.
26. L.P.F. (Labour Progressive 1 2524.50 16907
Federation).
27. State Level Federation. 54 186838.10 16967
28. Imdependent Trade Unions. 197 771236.80 59809
29. ‘Bducational Institutions. 15 62459.76 4993
30. Other Bodies Registered 30 167843.80 12871
under the Societies Regis-
tration Act, XXI of 1680.
TOTAML : 955 5425074.52 322036

Non-Availability’ of Drugs for Hypertension
- and Epilepsy.

1264. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of CHEMI-
CALS AND' PERTILIZERS be pleased to
state’:

(@) whether vital drugs for hyperten-
sion and epilepsy Have disappesred from
the market ih Delhi and’ elsewhere;

(b) whether supply of many essential
drugs te NDMC Hospitels for the
treatment of dongue, typhoid, malirin' and
viral fever has been stopped by the
NDMC ' Cefitral'  Store: because: of: their
non-availability; afsd

(c) if so, what effective steps Have
been taken by Government to ensure

regular supply of vital drugs in the
market as well as.in the hospitals ?

THE MINISTER OF STATE IN THE
MINISTRY: OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH) :
(@yend (c)) The Monitoring Cell in:my
Ministry observed shortage of Aldoment
an anti-hypertensive  formulation oi'
M/s Merck Sharp & Dohme (MSD) in
Delhi and other parts of the country.
The reported shortage was on. account of
industrial relation problem in the factory
of MJs Merck. Sharp and Dohme. There
is no reported shortage of anti-apileptic
drugs.  Phenobarbitone  tablets are
r-p.ﬂndlv available in Super Basars
Cooperatives: and. other chemists wm;
have complied with the requirements of
Schedule ‘X’ under the Drugs and Cos.
metics Rules. These tablets are reportedly
available with all’ the wholesalers, s
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On my Ministry’s advice M/s IDPL and
.M/s Dey’s Medical have rushed additional
supplies of the equivalent anti- hyperten-
sive product namely, Emdopa and Meldopa
to the areas of reported shortages. To
ensuré continued availabilty of these
drugs M/s IDPL have been given addi-
tional quantity of the bulk drug, Methyl
Dopa and asked to keep a buffer stock of
the formulation.

(b) The New Delhi Municipal Com-
mittee has reported that the NDMC
Central Store has sufficient stock of drugs
and regular supply to hospitals and
dispensaries is made according to their
requirement.

Foreign Exchange Spent by Engmeers India
Limited

1265. SHRI R. N. RAKESH : Will
the Minister of ENERGY be pleased to
state :

(a) whether it is fact that Engineers
India Limited has spent more foreign
exchange than it earned during the year
1982-83;

(b) if so, the reasons therefor; and

(c) the steps taken to prevent such
occurences ?

THE IMINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHR:I
GARGI SHANKAR MISHRA) *(a)
No Sir.

(b) and (c) Does not arise.

W

Advertisemems of Products in Newsp.pers,
Magazines, etc.

1266. SHRI MANOHAR LAL} SAINI :
Will' the Minister of INFORMATION
AND BROADCASTING be pleased to

state

‘(a) whether  Government aﬁe_aw_a:tc
that the advertisers do not give their
postal addresses along with the advertise-
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ments of their products in the newspapers,
magazines, etc. thereby making it difficult
for the public to correspond with them in
case of need as it has been felt recently
that the  producers are . marketing
spurious stuff ;

(b) . if so, the reasons therefor; and

(c) the steps Government propose to
take to ensure that the advertisements
give their full postal addresses with their
advertisements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
Yes, Sir.

(b) and (c) Government does not have
any control over the advertisements
released by the private advertisers to
newspapers. It is primarily for the
advertisers and the newspaper industry to
promote advertising ethics.

Arrear of Employers’ Contribution to
" Employees’ Provident Fund

1267. SHRI SUSHIL
CHARYA :
. SHRI E. BALANANDAN :

BHATTA-

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether there is .a mounting
arrear of employers’ . contribution to
Provident Fund;

+ (b) if $0, lhq total 'arhount of arrear
accrued till September 1983; and

(c) how many managements have been
used against for misuse and misappro-
priation of Employees’ Provident Fund
during last one year ?

'THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
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BILITATION  (SHRI DHARMAVIR) :
(a) and (b) According to available infor-
mation, a sum of Rs. 98.84 crores was
(exempted  as
account of

due from employers

well as unexempted) on
provident fund and other dues under the

Employees’ Provident Funds and Miscell-

aneoas Provisions Act, 1952 as on

31-3-1983. Major part of these arrears
relates to employers’ contribution.

(c) The Provident Fund authorities
have filed 2368 prosecutions under section
406/409 of 1.P.C. for suspected misuse of
provident fund dues upto March, 1983.

AT AW WAT HTLATAT

1268. *t TAT IM J|EY ¢ FAT
Fwt qAT 97 AT F1 FNO FLA fF

(F) AT AT AYTF FTL@E FTUA
Feqrfad oo FYe St &t #IAT fEHa
2

(=) Fa1 79 AIAF FITE I
geqifag @ &1 QU I9Am fEAr o
g &, afz Al a1 3% ¥ FI g

(7) o A7 qrEw Frean 7
777 FAA AT & IAET @AY FqT O,
Far 99 fody wwT IqqW ¥ AR
AT ST AFAT

(@) 39 @aF Free ¥ qar gn
wareey & foo &qv &1 Q9 & fag
FTHIT 7 F4T Fa9 IBC 2

(¥) 9% ¥ searz A fradt
far ATAT F T WA FIIETA FTUA
Feqifeg wraar afag gia & ¢ R
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() =7 & 1 v s @ et
T geqral &7 faaor fwar smar & 7

Fwt wxrm & @feam Fwr W
Trow wa (st it swe faw) o (F)
T FT ew we@rT F1982-83
TAT 1983-84 F TZA B: WAL (AT A
¥ faqere) & gentfen avehEa -
famw T Y qear A7 d A

(000" . =Y ¥)

1982-83 47.6
1983-84 51.9
(a5 = & fageaz)

(@) avega dfaaw dq  (Tdo
Tro o) F ITUTET & qTZ AT - MraF
FreaTy § garfer @ @y guw
A &1 wAT Hava qfAet/que qraT
e Y wizadl ¥ frar smar

() & AaF FTI@E H FHIEHTA
¥ faweft & 507 w4 afs & &R
ZATT § 7189 $ ®T H HTT WTHTE FATAT
2 qrfe ST I AT dw FTATECT
#Fgrfgg w7 waE AT AF | W
yara & fau sifw sare (drgEe
¥ ) #1 fax T qFqr @ @

(7) 3 =aF Fr@A T owge-
fag o ¥ gafea sorg fFd 7 § afw
g1 avaF Hre@T HoggEw F Egd
#1 facga &9 ¥ F7 fFar a1 9%

(¥) 1982-83 @491 1983-84 %‘trz%r

@ WA (asw A faara qw) &

q% f6T 0 F=9 9 7 weAr qar

et SeTal o WA A G g



211 Written Answers

NOVEMBER 22, 1983

Written Answers 212

(000" #o =t )

1982-83 198384 (5« ¥ farawary)
()

are o Tar % T 3843.7 2772:5
I

udo o Fto 47.6 51.9
AR 4575 369.7.
THo THo 157.5 148.4
To e THo 1000 56.1
THo Fo 503-9 398.9
THo UFo Fo 1018-4 863.6
Tdo Fo Hlo 30.5 24.0
T%o STo 8044 459.0
fazma 37.8 69-4
Uqo e THo

(& azifqan @) 434.6 1860
T 0.1 08
qr7o THo Hlo

(TS gaa wer oA ) — 2.3

sire 3610.3 26301

(F) AU FT MIF FT@A FIUA
faa &4 # qf #7 st & 9w
feeelt, ofR=dft IwT uqW, q9rE,
gheamom, svq #x Fady, fgmres
SRE@AT TSI FT 0F AN arfaa
£

Financial Problem in Coal Companies
1270. SHRI M. V. CHANDRASHE-

KHARA MURTHY : Will the Minister
of ENERGY be pleased to state :

(a) whether the Coal companies have

expressed that the State Electricity
Boards do not pay their dues worth
Rs, 250/~ crores immediately;

(b) whether the companies facing
acute financial problems have to érrange
at least Rs. 110/-crores immediately to pay
labour wages arrears worked out under
the new wage agreement ;

(¢) if so, whether the companies have
sought the intervention of the Department
of Coal to impress upon the Electricity
Boards to hasten payments; and

(d) whether the Coal Secretary had
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a meeting with State Electricity Boards in
the month of October, 1983 and emphasi-
sed the need for a permanent solution to
the payments problem ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY | (SHRI
DALBIR SINGH) : (a) and (b) Approxi-
mately Rs. 182 crores were due from the
power sector to Coal India Ltd. as on
30-9-83. This has affected the liquidity
position of the coal companies including
the need to meet the financial burden on
account of the recent revision of wage.

(¢) and (d) A meeting was taken by
Secretary (Coal) on 29.9.83 to discuss the
issues of payment of dues to coal
companies by undertakings in the Power
sector. It was inter-alia, decided in the
meeting that coal companies and the
undertakings in the power sector should
enter into formal agreements, on the lines
of the agreement already made with some
power houses, which would provide for the
procedure for joint sampling, the terms of
payment for coal supplies and settilement
of disputes in regard to such supplies.

Steps Taken to Improve the Telecom-
munication Services

1271. SHRI M. V. CHANDRA-
SHEKHARA MURTHY Will  the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether he has stated that a number
of steps have been taken to improve the
telecommunication  services which were
below par during the last few months;

(b) if so, the details ‘of the steps that
have been taken to improve the telecom-
munication services ; and

(c) to what extent the steps initiated by
Government have been proved helpful ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL) ; (a} Yes, Sir."
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(b) The following short term and
long term steps are being taken :

(i)  Pressurisation of main cables.

(i) Laying of new cables duly pres-
surised.

(iiiy Providing protection to the
underground cables by way of
half ducts, wherever the depth of
cable warrants this.

(iv) Laying of new junction and
primary cables in ducts.

(v) Flooding of cable trenches before
they are closed. This is to detect
faults in the cables well in advance
of Monsoon.

(vi) Use of jelly filled cables in distri-
bution cable network.

(vii) Inspection of equipmeni in
subscribers’ premises.

(vii) Replacement of aluminium wire By
copper wire in subscribers’ wiring.

(ix) Use of drop wire instead of bare
iron wire for subscriber loops.

(x) Progressive introduction of elec-
tronic exchanges,

(xi) Increasing use of digital radio
system for inter-exchange junc.
tions.

(xii) Tightening of routines to be
carried out for maintenance of

exchanges.

(¢) The above are being taken as long
term measures and hence it is premature
to expect complete improvement in a
short time unless the full scheme is
implemented.
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However, the areas where the above
steps have been taken, the telephone
services have shown definite improve-
ment.

Apprehending Defaulting Employers who
have Failed to Deposit FPF Amounting
to Rs, 100 Crores

1272. SHRI NIREN GHOSH :
SHRI UTTAMBHAI H.
PATEL :
SHRI RAMJIBHAT MAVANI :
SHRI E. BALANANDAN !

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) how Government propose te
aprehend defaulting employers who are
yet to deposit about Rs. 100 crores of
provident fund contributions by the
workers;

(b) list of top twenty such defaulting
employers;

(c) details of action initiated against
them; and

(d) if no action has been initiated so
far, by what time such action will be
started ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
(a) The Employees’ Provident Fund
authorities are taking the following steps
against the defaulting employers, for the
realisation of outstanding dues :-

I—Unexemption Establishments :

(i) Revenue recovery certificates are
issued to the District Collectors in
terms of Section 8 of the
Employees’ Provident Funds and
Miscellaneous  Provisions  Act,
1952;
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(ii) Prosecutions are launched under
Section 14 of the Act;

(iii) First Information Reports are
filed with the Police authorities
under Section 406/409 1PC where
considered necessary;

(iv)y Damages are levied on belated
payments at graded rates in terms
of Section 14B of the Act;

(v) The courts are approached under
Section 110 of Criminal Procedure
Code to bind the accused
employers for good conduct;

(vi) wherever it is felt that the punish-
ment awarded by lower Court is
meagre and inadequate appeals are
made to secure enhanced punish-
ment;

%,

(vii) Defaults are brought to the notice
of the Employees’ Unions/Emplo-
yers  Organisations  with  the
request to use their good offices
for expenditing payment.

II—Exempted Establishments :

(i) Prosecution cases are
under Section 14(2A) of the
Employees’ Provident Funds and

Miscellaneous  Provisions Act,
1952;

launched

(ii) First Information Reports are
filed with the Police authorities
under Section 406/409 of Indian
Penal Code, where necessary ;

(iii) Penal interest at graded rates are
charged on belated transfer of
provident fund money ;

(iv) Action is taken

to cancel the
exemption granted.

(b) and. (¢) The required information is
as given in the statement laid on the
Table of the House. i [Placed in leury
See No, LT-7094/83]
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(dy Does not arise.

Automa tisation of Changanacherry Tele-
phone Exchange in Kerala

1273. SHRI SKARIAH THOMAS :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there is any proposal
to convert the manual exchange into
automatic exchange of Changanacherry,
Kerala; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) 2,000 lines electronic container
exchange for Changanacherry has been
ordered on M/s. Philips of Holland. The
delivery of equipment is expected by
middle of next year and commissioned
by end 1984,

Opening of new Post Offices in the
Country

1274, KUMARI PUSPA DEVI
SINGH : Will the Minister of COMMU-
NICATIONS be pleased to state :
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(a) whether Government have given
special emphasis in providing better
communication facilities in rural areas
during the Sixth Plan;

(b) if so, the number of new Post
Offices opened during the Sixth Plan: both
in rural and urban areas in the country;

(c) the number of post offices branch/
sub head offices opened in different districts
of Madhya Pradesh during the Sixth
Plan so far; and

(d). the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) , Post Offices opened upto 31.10.83
are as follows :

Rural Urban
5573 1073
(c) Post Offices opened upto 31.10.83

BOs SOs HOs
626 314 4

(d) Detail given in the attached state-
ment.

Statement

BOs SOs HOs
1. Bhopal —_ 5 -
2, Vidisha 16 2 -
3. Raisen & 1 o
4, Hoshangabad 29 2 e
5. Nar Singh Pur 3 1 -—
6. Sagar 6 - gl
7. Damoh 5 1 i
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BOs SOs HOs
8. Chhatarpur 6 9 .
9. Tikamgarh 4 1 g
10, Panna 4 15 -
11, Bastar 4 15 1
12. Jubal Pur 21 1 -
13. Rai Pur 33 15 -
14. Durg 16 5 —
15. Rajnandgaon 5 - —
16, Rai Garh 25 18 s
17. Ambika Pur 15 11 —
18. Bilas Pur 59 28 o
19. Shahdol 12 3 -
20. Sidhi 11 3 1
21. Rewa 12 6 -
‘22. Satna 4 2 -
23, Balaghat 10 18 "
Mandla 7 19 _
Seoni 7 11 _
26. Guna 18 7 -
27. Shiv Puri 16 3 _
28. Indore 9 3 _
25 Dhar 14 4 -
30. Dewas 10 -— -
31, Ujjain 19 9 -
3;. Gwalior 8 4 1
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BOs 50. HOs
33. Shajapur 8 1 \ 2
34. Datia 2 6 -
35. Mondsaur 32 13 -
36. Khandwa 13 4 —
37, Khargone 32 7 -
38, Chhindwara 18 5 -
39, Betul 10 2 -
40. Ratlam 15 15 "
41. Jhabua 17 3 -
42, Sehore 5 3 -
43. Raj Garh P e - -
44, Morena 14 3 —_—
s Bhed 8B —-

TOTAL 626 34 T
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14. faza Wt foera
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16 s #fy
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Percentage of Villages Electrified in
Andhra Pradesh

1278. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
ENERGY be pleased to state :

(a) the percentage of villages in
Andhra Pradesh which have been elec-
trified so far ; and

(b) the amount sanctioned by the
Central Government to Andhra Pradesh
for expansion of electrification programme
during the current year ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Out of
a total of 27,221 census villages in
Andhra Pradesh, 20,782 villages consti-
tuting 76.34%; have been electrified ag
on 30-9-83, G
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(b) During the year 1983-84, an out-
lay of 25.00 crores comprising of Rs 17.63
crores under the State Plan, Rs. 6.87
crores frem Normal REC financing and
Rs. 50.00 lakhs under Minimum Needs
Programme has been approved for under-
taking Rural Electrification Programme
in Andhra Pradesh.

Reorganisation of Fertiliser Units

1279. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the news item
appeared in the ‘Times of India’ of 19 July
1983 under the caption ‘‘Government
bent ypon Fertilizer Units Reorganisa-
tion” ; and

(b) if so, the details of Government’s
preposals in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) Yes, Sir.

(b) Administrative regrouping along-
with financial restructuring are some of
the measures before the Government to
tone up the Units of the Fertilizer Cor-
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New Fertilizer Plants

1280. SHRI SUBHASH CHANDRA
BOSE ALLURI :
SHRI DIGAMBER SINGH :

SHRI JITENDRA PRASAD :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state : -

(a) whether Government propose to
set some new fertilizer plants in the
country ;

(b) if so, their number and the loca-
tion, estimated cost and capacity of
each ;

(c) whether they will be on the tech-
nology to be imported for these
plants ; and

(d) if so, the time by which these
fertilizer plants will be commissioned and
start production ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(a) and (b) It is proposed to set up six
new nitrogenous fertilizer plants based
on the natural gas available off the
West Coast. Requisite details of loca-

poration of India and the Hindustan tion, cost, capacity and time for commis-
Fertilizer Corporation. sioning are given below :—
Location Estimated Annual e
e Cost Capacity
T 2 3
i Madhya Pradesh
1. Bijayapur Each of Each of
(Guna Distt.) these 6 these
plants plants
Rajasthan is estimated would have
2, Sawai Madhopur to cost ammonia
Uttar Pradesh about capacity of
3, Jagdishpur Rupees 445,500
(Sultanpur Distt.) 600 tonnes
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1 2 3
4. Aonla crores " equivalent
(Bareilly Distt.) to 3,41,000
5. Babrala tonnes of
(Badaun Distt.) nitrogen per
6. Shahjahanpur annum.

(©) Yes, Sir.

(d) These plants are expected to be
commissioned in a phased manner bet-
ween 1986 and 1989.

Indian Succession Act

1281. SHRI  SUSHIL BHATTA-
CHARYA : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether provisions of the Succes-
sion Acts in India are implemented ac-
cording to the Preamable of the Consti-
tution ; and

(b) if not, whether Indian Succession
Act is proposed to be annulled and sub-
stituted by acivil law, codified and im-
plemented like any law, for all in the
same manner, irrespective of religion,
territory or sex ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) and
(b) The preamble to the Constitution
mcreiy embodies the philosophy and the
ideology underlying the provisions of
the Constitution and it is not the source
of any power or limitation. The pre-
amble to the Constitution has, therefore,
a bearing on the implementation of laws
only in the sense that no law should be
implemented in a manner contrary to
any provision of the Constituton and
from this point of view, it would appear
that the Succession Acts in India are
being implemented according to the' pre-
amble to the Constitution. In any case
Government does not propose to under-

take any legislation for providing for a
uniform code of succession applicable to
all in the same manner irrespective of
religion, territory or sex. Such a code
will involve alterations in the personal
laws of the minority communities and it
is the policy of the Government not to
affect any change in the personal law of
minority community unless the initiative
therefor comes from the community
itself.

Use of Videos on Commercial Basis

1282, SHRI G. NARSIMHA REDDY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
State :

(a) Government’s estimation as to
how many Videos are being used on com-
mercial basis in our country and the loss
of entertainment tax per day ;

(b) Government’s policy towards ex-
hibiting films through Videos commer-
cially ;

(¢) whether Government are aware
that the rural masses can_ now see - films
through Videos, wherever there are no
theatres and also this will be one of the
best self-employment scheme ; and

(d) if so, Government’s reaction

thereto ?

THE MINISTER OF STATE OF THE
MINISTRY, OF, INFORMATION | AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
HK.L. BHAGAT): (a) The subject
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of cinema, excluding censorship, is a State
subject and therefore exhibition ol cinema-
tograph films, including entertainment
« tax, comes under the purview of the
State Government. Public exhibition of
cinematograph films, and films on Video
will have to regulated by the State
Governments under their laws.

(b) The Government have clarified
that the public exhibition of Video *will
have to be regulated in the same manner
as that of films covered under the
Cinematograph Act, 1952, The Public
exhibition of Video films shall, therefore,
requires a censor certificate and the ex-
hibitors will have to comply with all the
requirements as stipulated by the State
Governments/Union Territory Adminis-
trations under their laws.

(¢c) and (d) Government is aware that
the Video technology has tremendous
potential for entertainment as well as
use in the formal educational field, in
the field of social education, field publi-
city etc. At the moment, however, the
Government is concerned at the increas-
ing trend of Video Piracy through news
paper reports as well as representations
from the film industry. Unauthorised
re-production and public  exhibition of
Video Films constitute infringement of
the Copyright under the provisions of the
Copyright  Act, 1957 and, therefore,
punishable. Government is considering
suitable measures to tackle video piracy
so as to allow a healthy growth of this
medium.

fafy s #t fawifent 9 g
ATHTT FITT &1 TE HAATE

1283. =it Mt wive  wtewd
ot g wrfga cEwwT
ot TEtw JWd

Fa1 fafy =g T woAt w@ AT
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© fafy s fgsa w3t 2
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I FT 3@T g4 959 & AL IIAT )

Complaints regarding misuse of TV,
and A.LR, for partisan political ends

1284. SHRI SATISH AGARWAL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state :

(a) whether Government have receiv-
ed complaints from various levels through
various agencies and on various occa-
sions regarding misuse of Government

controlled mass media for partisan poli«
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tical ends through T.V. and A.LR. in the
country ;

(b) if so, whether it has also been
stated that disaproportionately more time
had been given on T.V. and A.LR. to the
Ruling Party as compared to Opposition
Parties in the country ;

(¢) how does it compare during the
Jast three years, i.e., 1-1-1980 to
31-10-1983 ; and

(d) whether Government propose to
adopt some criteria in giving equal time
to each political party on T.V. and A.LLR.,
and if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT): (a) Such com-
plaints are at times received.

(b) Yes, Sir.

(c) and (d ) This information is not
available in any compiled form nor can it
be compiled in a reasonable time since the
labour involves scrutiny of nearly 3 lakh
news bulletins, Coverage to the activities
of the political parties are given only on
the basis of their news value. Since
parties in Opposition are many, cumula-
tively, thcy would appear to obtain the
corresponding coverage. Adequate news
policy guidelines for the two media alrea-
dy esixt. These guidelines, jnrer-alia,
lay down that in reporting political
matters both the media would be guided
by objectivity and fair play. Besides, due
representation of differing view points
should be the aim. Both the media fol-
low these guidelines scrupulously.

Except for election broadcasts, there is
no allocation of time as such for political

parties.

Vacation of Flats taken on lease by
Indian Oil Corporation for their
officers

1285, SHRI G,M. BANATWALA :
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Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that Indian’
Oil Corporation have taken some flats on
lease in Old Rajinder Nagar, New Delhi
for residence of their Officers ;

(b) if so, what is the period of lease
and whether these flats have been vacated
on the conclusion of the lease ;

(¢) how many flats have been vacated
at the expiry of lease period and in how
many cases, the lease period has been
extended ;

(d) whether it is not obligatory on the
part of Corporation to vacate the flats on
expiry of lease ;

(¢) in how many cases the request
has been received from the land lords for
vacation of the flats for their own use and
the action taken thereon ; and

(f) whether any guidelines have been
laid down for vacation of these flats and
if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) Yes,
Sir.

(b) and (c) The initial lease period of
the flats taken on lease by the Indian Oil
Corporation Limited in Old Rajinder
Nagar ranges from one year to three
years. Four flats have been vacated on
the conclusion of the lease period and
in ten cases lease period has been extend-
ed under the terms of lease deed agree-
ments.

(d) Legally, this is not obligatory.

(e) and (f) In five cases request has
been received and in two of them flats
have been vacated by the Corporation.
Other requests are being examined by the
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Corporation in light of the TIndustry
guidelines, a copy of which is enclosed,
as statement,

Statement

Guidelines for release of flats
Part-A

1. Based on the number of flats ac-
quired or constructed after 31st Decem-,
ber 1982, in the Metropolitan cities of
Bombay, Delhi and Calcutta, Madras,
Bangalore, Hyderabad the oil companies
may consider the release of leased flats
with them to the landlords on the follow-
ing basis :

(a) The leases or renewals thereof,
for the existing flats have expired.
The oil company would not refuse
release of flats, only on the
ground that the take-over Acts
or the Rent Control and Tenancy
Acts permit continuance of the
leases.

(b) The request for the release of
flats has been received from the
landlord for his own use, or - for
the use of his children (dependent
or otherwise) for which the owner
will be required to give an
affidavit and a special mention
will be made in the affidavit
that if, at any time, the owner
gives the flat on rental for the
next three years after the release,
he will offer the flat to the Corpo-
ration ; the flat must have been
owned by the landlord for a
minimum period of five years at
the time of release.

(¢) Such releases will be restricted to
the extent of 25% of the new
accommodation acquired or con-
structed or the existing leased
accommodation, whichever is less.

(d) All requests for the release of
flats under these guidelines will
be placed before the Board for
its consideration and decision,
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(e) The release of the fiats will only
be considered when the efforts to
persuade the landlord to sell the
flat at a mutually accepted price
or the offer of enhanced rent,
have proved infructuous. How-
ever, the company must decide the
matter within a period of 2
months from the date of required
for the release of flat.

(f) Where the parties have filed legal
suits in a Court of law for the
vacation of leased flats, these
would continue to be defended
by the Corporation. However,
subject to other conditions being
satisfied, the flat can be released,
if the landlord agrees in writing
to withdraw the case.

Part-B

(a) In case of person retiring from
Government or Semi-Government
service as well as needy widows
with dependent children, flat
should be released provided it is
required for his/her own use and
that the flat in question was own-
ed by him/her before it was leas-
ed out to the company and  not
afterwards. Persons retiring from
service mentioned above would
mean persons applying within one
year from the due date of retire-
ment. The company would take
steps to release the flats within a
maximum period of 3 months
from the date of application.

(b) For release of flats under this
part, the company would be per-
mitted to hire another flat in
place of the flat released.

I1. In case of flats in cities other than
those mentioned at (I) for which lease
have expired or would shortly expire, the
company would insist on a one years’s
notice from the owners regardless of the
term of lease, by which time efforts
should be made to find out alternative
accommodation, .
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Upgradation of medium wave transmitters

1286. SHRIT MANOHAR LAL
SAINI : Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state :—

(a) whether a major thrust was pro-
posed to be laid on upgrading the power
of medium wave transmttters converting
auxiliary centres to full stations, setting
ap new stations, provision of a powerful
short-wave transmitter for the North-
Eastern Region, pilot scheme for local
radio broadcasting and strengthening of
the External Services ; and

(b) if so, the details of the progress
made to achieve the planned targets and
the reasons for shortfall in targets, if any?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DFPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) Yes, Sir. |

(b) The power of medium-wave trans-
mitters at 12 centres is proposed to be
upgraded to the level of 100/200/300 KW
each and 12 new stations including six
local radio stations of 1 KW MW each
are proposed to be set up. Auxiliary
centres at seven places are also proposed
be upgraded. One of the transmitters to
be upgraded and three new radio stations
will be in places in the North-East
Region. Besides these, a 50 KW SW
transmitter with Studio facilities has also
been approved for providing an integrated
service for the North-East Region.

Fer consolidation and strengthening of
External Services, two transmitters of 250
KW SW will be added at Aligarh and
another two transmitters of 500 KW SW
will be installed at Bangalore,

All the upgradation work is expected to
be completed In 1984/85. The new Radio
Stations are expected to be commissioned
during 1985-86, except one which is likely
to be commissioned in December, 1983
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and another in 1986-87. 'The new trans-
mitters for External Services are likely to
be installed in June, 1985 in Aligarh and
in June, 1986 in Bangalore.

There has been some shortfall in target
realisation ; this is attributable to delay
in acquisision of sites and of transmitter
equipment,
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Non-Availability of vital drugs for
Hypertension

1288. SHRI R.P. DAS : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether Government are aware
that the hypertension patients in the
Capital and elsewhere are having a hard
time for the past several weeks because
the vital drugs has disappeared from the
market ;

(b) whether Government have taken
any steps to make these vital drugs
available ;

(c) if so, the details thereof ; and

(d) the steps to be taken so that the
artificial scarcity is not ereated further ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) to (d) There was temporary shortage
of Methyl Dopa Teblets due to industrial
relation problem in the factory of M/s.
Morck, sharp and Dohme, the manufac-
turers of Aldomet Tablets. However, on
instructions from my Ministry IDPL  in-
creased the production of the equivalent
drug namely Emdopa and rushed supplies
to Delhi and other parts of the country.
The market availability of the drug has
improved considerably and a close watch
is being kept on the situation to ensure

that there is no shortage,
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: i Stgtel cleared for W,’Mm Hydel
G Projects

1289. SHRI V.S. VIJAYARAGHA-
VAN : Will the Minister of ENERGY be
pleased to state :

(a) the names of States which have
obtained clearance for installing mini/
micro hydel units ;

(b) the details of their projects toge-
ther with the dates when clearance has
been given ;

(c) whether any or all of these States
have already taken steps towards the final
implementation of the schemes; and

(d) if so, the details thereof ?
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THE MINISTER OF ENERGY (SHR1
P. SHIV SHANKAR) : (a) to (d) Power
schemes costing less than Rs. 1 crore
do not require statutory clearance of
Central Electricity Authority and can be
taken up for construction by the State
Governments. However, at the specific
request of the Planning Commission, the
Central  Electricity ~ Authority  have
been examining schemes costing less than
Rs. 1 crore in the case of Union Terri-
tories and the States of North Eastern
region except Meghalaya and Assam.
Details of the micro/small hydroelectric
schemes including schemes costing less
than Rs. 1 crore in North-Eastern region
cleared by CEA as also by the Planning
Commission for implementation since
1976 are given in attached statement-I and
statement-II gives the state-wise position
of micro/small hydel schemes under con-
struction.

Statement

Statement showing the clearance of Micro/Mini|Small Hydro-Electric Scheme by
CEA and Planning Commission

Name of Scheme State Installed Estimated Date of  Date of
capacity Cost Appro- clearance
(No. x MW) (Rs. lakhs) val by by Plann-
CEA. ing Com-
mission.
1 2 4 5 6
‘4’ Scheme Costing more than Rs. One Crore,
Andhra H.P. 3x5 974.23 17-1-76 21-9-76
Binwa B.P 3x2 432.29 4-3-76 *¥%*21-9-76
Rongtong H.P. 4x0.5 281.00 12-8-76 21-9-76
Thirot H.P. 3x1 434.50 24-6-81 1-5-82
Baner H.P. 2x3 720.46 24-6-81 10-9-81
Gaj H.P. 3x3.5 1286.00 17-3-82 1-5-82
Abohar Canal St. 1
(Daudhar) Punjab 3x0.525 275.00 11-3-83 3-6-83
Small Hydel Stations
at Anoopgarh Branches
of Rajasthan Canal Rajastban b 6x1.5 650.70 19-3-80 23-6-80
Eastern Gandak
Canal pdpr 3x5 1740.00 11-3-83 9-6-83
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1 2 3 4 2o 6
Ukai Left Bank Canal Gujarat 2273 305.30 2-11-76 9.2-77
Mabharani Micro
Hydel Scheme Tripura 2x0.5 167.00 28-3.81 6-8-81
Lower Bhawani Dam T.N. 4x2 625.84 24-6-81 28-8-81
Pykara Dam T.N. 1x2 148.50 24-6-81 28-8-81
Vaigai Dam T.N. 2x3 396.50 24-6-81 28.8-81
Serlui-A Mizoram  1x0.5 102,62  26-11.81 3-6-82

+2x0.25 '
Nungsungkhong Manipur 3x.05 158.85 23-8.82 28-4-83
Khuga Manipur 3x0.5 123.00 11-3-83 ' 28-7-83
‘B’ Scheme Costing less than Rs. One Crore.
Yambung Nallah Ar. Pradesh 2x0.5 72 30-11-80 12-1-81
Lokchao Manipur 2x0.2 87.47 14-9-82 27/31-1-83
Gelnel Manipur 2x0.2 66.16 1-10-82 30-4-83
Statement-I11

Small Hydro Stations under construction

S Name of the States/UT’s No. of Aggregate
Station Capacity (KW)

1 2 3 4

Northern Region

1. Haryana

2. Himachal Pradesh i S 42,750
3. Punjab 1 1,575
4, Jammu and Kashmir 7 10,175
5. Rajasthan 2% 9,000
6. Uttar Pradesh 4 2,200
7. Chandigarh . — i,

Western Region

1. Gujarat 1 5,000
2. Madhya Pradesh p s B,
3. Mabharashtra 1 1,000
4, Goa, Daman and Diu -— bk

Southern Region
1. Andhra Pradesh - o
2, Karnataka 1 9,000
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1 2 3 P

3. Kerala == ——
4, Tamil Nadu 4 17,000
5. Lakshadweep - -
6. Pondicherry o s

Eastern Region
1. Bihar 1 1 5.(“)
2. D.V.C - i
3. Orissa — —
4, Sikkim —
5. West Be‘al 2 2,000
North Eastern Region '

1. Assam 1 1,000
2. Manipur 7 6,400
3. Meghalaya —_ _
4. Nagaland 1 1,000
5. Tripura 2 1,010
6. Arunachal Pradesh 12 4,105
: 7. Mizoram 1 1,000
8, Neepco _ 6
TOTAL : 55%% 1.29,221

Note : The above compilation has been made based on the information received
from States/UT’s. The above stations includes these stations costing less than

Rs. One Crore.
Allocation for Mini/Micro Hydel Units

1290. SHRI V.S. VIJAYARAGHA-
VAN :
SHRI CHIRANJI LAL
SHARMA :

Will the Minister of ENERGY be

pleased to state :

(a) whether his Ministry have approa-
ched the planning commission for special
allocation for financing mini/micro hydel
units in different St ates ;

(b) if so, whether the planning com-
mission has agreed to the proposal ; and

(c) the agency through which the pro-
posed assistance will be distributed and
other details thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (c)_, The
Planning Commission had  been ,approa-
ched to make a provision of Rs. 100
crores for funding of small hydro electric
projects during the Sixth Plan period. It
was proposed to channel these funds
through Rural Electrification Corporation.
The Planning Commission had intimated
that in view of the difficult resource situa-
tidn it was not possible to consider any
additional allocation for the development
of micro/small hydro electric schemes,
The Planning Commission j have _again
been approached to reconsider the matter,
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Upward Revision of prices of Vitamin ‘C’

1294. SHRI SATYANARAYAN
JATIA : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) whether it is-a fact that on the
one hand Government have revised up-
wards the prices of vitamin ‘C’ having
lost the ground in the High Court which
allowed M/s. Sarabhai to maintain their
claim and thereby the prices of the vita-
min ‘C’ manufactured by other companies
also have been revised upwards whereas
on the other hand the prices of the multi-
vitamins manufactured by them have been
unilaterally slashed ; and

(b) if so, the reasons for such double
standards ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) and (b) The price of Vitamin C’
Plain and Coated earlier fixed by the
Government for M/s Sarabhai M. Chemi-
cals and M/s Jayant Vitamins Limited
took into consideration the costs of the
year 1979 which wore updated for escala-
tion in the cost of major raw materials
upto August 1980. Since both the manufac-
turers had made various representations
for updating of the costs and revision of
the price, Government have, therefore,
revisied the prices of Vitamin ‘C' w.e.f.
26th September, 1983. This revision has
been allewed keeping in view the increa-
ses in the costs.

The prices of the multi-vitamin formu-
lations have been fixed as per the provi-
sions of the Drugs (Prices Control) Order
1979. The majority of the multivitamin
formulators were marketing their multi-
vitamin formulations at prices not excee-
ding the prices applied for by them
under paragraph 14(3) of the above men-
tioned Order. The prices applied for
by the companies being generally higher
than the prices to be fixed under the
DPCO 1979, the fixation of prices by the
Government resulted in reduction, The
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question of adopting ‘double standards’,
therefore, does not arise.
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Progress of renewable sources of energy

1297. SHRI RAM VILAS PASWAN:
Will the Minister of ENERGY be pleased
to state:

(a) the progress so far made in find-
ing out renewable sources of energy in
the country ; and

(b) the outcome thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) and (b) Inte-
sive efforts in research and development,
demonstration and extension of renewable
sources of energy are being made by the
Department of Non-Conventional Energy
Sources, Under the large scale programme
for Family Size Biogas Plants, about one
lakhs units have been installed in the
country during the last three years. Under
country-wise  field trial/demonstration
programmes, a number of renewable
energy systems such as (i) solar thermal
devices for water heating, timber season-
ing, ¢crop drying, distillation ; (ii) solar
photovoltaic systems for water pumping,
lighting, cemmunication sets, television,
radio ; (iii) wind mills for water pump-
ing, and (iv) energy plantations have been
set up and the programme is being expan-
ded. A few industries have started pro-
duction and marketing of some renewa-
ble energy systems. Under the subsidy
scheme for solar cookers, a large number
of solar cookers have been sold. The
department is also supporting R and D
in chemical sources of energy, ocean

energy, geothermal energy and small hydro
power. '
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Price fixation of multi vitamin formulations

1298, SHRI K.A. RAJAN :
SHRI MADHAVRAO SCIN-
DIA :
SHRI N.K. SHEJWALKAR :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government had issued
an order fixing a mark up at 60 per cent
on multivitamin formulations;

(b) if so, the details thereof ;

(¢) whether the prices of multi-vita-
mins have been reduced by the drug com-
panies in compliance with the order ;

(d) whether any of the vitamin pro-
ducts, are in short supply, if so, the
details in this regard ;

(¢) whether Government propose to
review the pricing policy for multi-vita-
mins in the light of developments that
have taken place on this issue ; and

(f) if not, the reasons for not revie-
wing the above policy?

THE MINISTER OF STATE IN THE
MINISTY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) and (b) Government have passed
the Orders under Drugs (Prices Control)
Order, 1979 w.e.f. 12th August, 1983 revis~
ing the prices of multi-vitamin formu-
lations after allowing a mark-up of 609
on the ex-factory cost to the manufactu-

rers,

(¢) Yes, Sir. Several manufacturers
of multi-vitamin formulations have alrea-
dy reduced the prices and sent to the
Government amended price lists.

(d) No shortage of multi-vitamin for-
mulations have been reported.

(e)and (f) The Government Orders
revising the prices of multi-vitamin formu-
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lations are in accordance with the pro-
cedures and policies and the provisions of
Drugs (Prices Control) Order, 1979. As
there is no separate Pricing Policy for
multi-vitamins alone, the question of its
review does not arise. Some drug com-
panies have, however, sought review of
the prices of their multi-vitamin formula-
tions, and these are considered on merits.

Performance of Thermal and Hydel
Sector during 1983-84

1299. SHRI K.A. RAJAN : Will the
Minister of ENERGY be pleased to state:

(a) whether it is a fact that the per-
formance of both the thermal and hydel
sectors has deteriorated during 1983-84 as
compared to that of the last year ;

(b) if so, the details of the perfor-
mance of the power projects, both thermal
and hydel, month-wise during the year so
far and how does it compare with that
of the last year during the same period ;
and

(c) the reasons for the poor perfor-

mance ?

THE MINISTER OF "ENERGY
(SHRI P. SHIV SHANKAR): (a) to
(¢) The total generation
in the country during April to October,
1983, was 79034 MU, as against 76480 MU
during the corresponding period of last
year. Monthwise details about thermal,
nuclear and hydel generation during April
to October in 1982 and 1983 are given in
attached statement. Hydel generation
depends on monsoon conditions prevailing
jn various parts of the country,

energy
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Month-wise all India generation during April-October 1982 and 1983

Month Thermal Nuclear Hydro Total
(’Fig. in MU)
April, 1982 6615 176 3864 10655
1983 7335 234 3238 10807
May, 1982 6588 166 3941 10695
1983 7435 257 3495 11187
June, 1982 6459 84 3981 10524
1983 7178 268 3261 10707
July, 1982 6516 128 4502 11146
1983 6627 244 4389 11260
Aug., 1982 5930 ¢ 164 4982 11076
1983 6321 297 4949 11567
Sept., 1982 6645 210 4437 11292
1983 5976 343 5202 11521
Oct., 1982 6645 210 4437 11292
1983 6650 378 4957 11985
April—
Octo., 1982 44721 1037 30722 76480
1983 47522 2021 29491 29034
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Import of Low-Power TV Transmeters

1301. SHRI PRATAP BHANU
SHARMA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that Govern-
ment are  importing Low-powered T.V.
transmitters in near future ;

(b) if so, the details thereof ; and
(¢) the reasons for import ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING AND MINIS-
TER OF STATE IN THE DEPART-
MENT OF PARLIAMENTARY AF-
FAIRS (SHR1 H.XK.L. BHAGAT) :
(_a) to (¢) No, Sir. Orders for manu-
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facture and supply of 112 Low Power
Transmitters being set up under the TV
expansion plan, have been placed on the
public sector undertakings viz., M]/s
Bharat FElectronics Ltd. and M/s Gujarat
Communications & Electronics Ltd.

Manufacture of Technical Grade
Pesticides

1302. SHRI PRATAP BHANU
SHARMA : Will the Minister of CHE-
MICALS AND FERTILIZERS be pleas-
ed to state :

(a) the number of letters of intent
granted for manufacturing various techni-
cal grade pesticides during the last two
years i.e. 1982-83 and 1983-84 ;

(b) details of each letter of intent ;

(c) the number of companies pre-
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sently manufacturing Endosulfan technical
material ; and

(d) their names, production capacity
and actual production achieved during the
last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) ~ The”' number of letters of intent
issued for the manufacture of variou
technical grade pesticides during 1982-83
and 1983-84 (upto 15-11-1983) was 3 and
12 respectively.

(b) A statment is attached.
(c) At present only two companies
are manufacturing Endosulfan technical

on commercial scale.

(d) Details are as follows :

Name Production Actual Production (Tonnes)
capacity -
(Tonnes) 1981-82 1982-83 1983-84
Upto
Sept. *83
1. Bharat Pulvering 1200 152 328 259
Mills Ltd.
2. Excel Industries 1200 986 1770 1182
Ltd.

Hindustan Insecticides Ltd. are also
setting up a project for manufacture of
Endosulfan Technical , which is in the

final stage of implementation. They
have started trial production.
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More Facilities to Employees of Extra
Departmental Posts and Telegraphs
Department

1303. SHRI PRATAP BHANU
SHARMA : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether it-is a fact that Govern-
ment are considering to give more faci-
lities to employees of extra departmental
of Posts and Telegraphs Department ;

(b) if so, the details thereof ; and

(¢) how many E.D. Employees are
working as on date ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) and
(b) A proposal to set up a Committee
to review the wage structure and other
service conditions to ED Agents in
P&T Department is under consideration.

(c) The number of DED employees
as on 31-3-83 was approximately
2,94,000.

Construction of Departmental Buildings
for Post Offices in the Hilly
Region of U.P,

1304. SHRI HARISH RAWAT :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of Post Offices in the
hill region of Uttar Pradesh which have
no departmental buildings ;

(b) the total amount that is paid
towards the rent of above post offices
buildings ; and

(¢) whether his Ministry is consider-
ing to construct departmental buildings
for each .of the Post Offices working in
the Tehsil Headquarters of the U.P,
Hills ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
{SHRI VIJAY N. PATIL) : (a) 4l
post offices in hill region of Uttar
Pradesh do not have departmental
buildings.

(b) Information is being collected
and will be placed on the Table of
the House.

(c) Because of resource constraints
and non-availability of Land it is not
possible to construct departmental build-
ings for all the post offices working in
Tehsil headquarters of the U.P. Hills.
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Power Transmission Falls Short of Sixth
Plan Targets

1306. SHRI ASHFAQ HUSSAIN :
Will the Minister of ENERGY be pleased
to state :

(a) whether power transmission has
fallen far short of the Sixth Plan

targets ;

(b) if so, reasons for the shortfalls
and actual commissioning of 400 KVA,
lines till August, 1983 and also between
August, 1983 to 3lst October, 1983 ; and

(c) whether it will be possible for
Government to achieve the plan targets ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a)
Working Group on Power set up by the
Planning Commission in 1980 to frame
recommendations for formulation of the
Sixth Plan had made certain projections
of transmission lines and sub-stations at
various voltages required during the
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plan period, for which a plan outlay of
Rs. 9858 crores (based on 1979-80
prices) for T&D) was recommended.
However, in view of the overall avail-
ability of resources and discussions
with the States, the Planning Commission
could allocate only Rs. 5426 crores for
T&D. For this reduced allocation,
Planning Commission did not fix any tar-
gets for transmission lines.

(b) There are several reasons for the
shortfall in achieving the projections made
by the Working Group on Power. These
are :

(i) financial constraints  arising
from inadequate allocation,
escalation in prices, poor finan-
cial liquidity of State Electri-
city Boards, etc.

(ii) shortage occuring from time
to time in the availability of
key inputs such as steel sec-
tions required for towers, ce-
ment, insulators, E.C. grade
aluminium for conductors,
etc.,

(iii)  division of funds allocated for
T&D Works to other sectors
by the States.

(iv) law and order problems in
some areas with resultant slow-
ing down of works and reluc-
tance on the part of the con-
tractors to take up works,

(v) delays in obtaining permission
for laying T&D lines through
reserved forests and mining
areas.

(vi) difficulties in the timely acqui~
sition of land, etc.

Another important factor which has
affected the progress of the transmission
lines is the reluctance on the part of State
Governments/State Electricity Boards to
construct inter-state transmission lines
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unless these resulted in immediate bene-
fit to them.

Up to August, 1983, 1976 cct. kms.
of 400 kv line and 10,330 cct. kms of
220 kv lines have been completed. An
additional 96 cct. kms. of 220 kv lines
have also been completed between Ist
August, 1983 and 31st October, 1983.

(¢) In spite of the various constraints,
particularly the low allocation made for
T&D Works in the Sixth Plan, no effort
is being spared to speed up the pro-
gramme.

Proposal to Introduce Five Day Week
and Round the Clock Operations in
Industries

1307. SHRI ASHFAQ HUSSAIN :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :
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